FORM A

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for
Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF
H.Q LAMPS MANUFACTURING CO PRIVATE LIMITED

RELEVANT PARTICULARS
1. Name of corporate debtor H.Q LAMPS MANUFACTURING CO
PRIVATE LIMITED
2. Date of incorporation of corporate debtor 28/10/2014
3. | Authority under which corporate debtor is incorporated / | ROC Uttar Pradesh 11
registered
4. | Corporate Identity No. / Limited Liability Identification No. | U33100UP2014PTC066739
of corporate debtor
5. | Address of the registered office and principal office (if any) | Unit No 2601, Gold Tower ,Wave One,
of corporate debtor Sector-18 Noida, Gautam Buddha Nagar,
Noida, Uttar Pradesh 201301
6. Insolvency commencement date in respect of corporate | 22th April, 2026
debtor (Order received on 25.04.2026)
7. Estimated date of closure of insolvency resolution process | 22" October, 2026 (calculated from date of
NCLT Order received)
8. Name and registration number of the insolvency | CA Bihari Lal Chakravarti,
professional acting as interim resolution professional Reg. No.: IBBI/IPA-002/TP-N00863/2019-
2020/12776
9. Address and e-mail of the interim resolution professional, as
registered with the Board D-54, First Floor, Defence COIOIly, New
Delhi-110024
Email-
blchakravarti.associates(@gmail.com
10. | Address and e-mail to be used for correspondence with the | D-54, First Floor, Defence Colony, New
interim resolution professional Delhi-110024
Case specified Email -
cirp.hqlamps@gmail.com
11. | Last date for submission of claims 09t May, 2026 (calculated from date NCLT
Order received)
12. | Classes of creditors, if any, under clause (b) of sub-section | NA
(6A) of section 21, ascertained by the interim resolution
professional
13. | Names of Insolvency Professionals identified to act as | NA
Authorised Representative of creditors in a class (Three
names for each class)
14. (a) Relevant Forms and Weblink:

(b) Details of authorized representatives
are available at:

https://ibbi.gov.in/en/home/downloads

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a
corporate insolvency resolution process of the H.Q LAMPS MANUFACTURING CO PRIVATE

LIMITED on 22th April, 2026 (Order was uploded on 25th April, 2026).

The creditors of H.Q LAMPS MANUFACTURING CO PRIVATE LIMITED, are hereby called upon to

submit their claims with proof on or before 09th May, 2026, to the interim resolution professional at the
address mentioned against entry No. 10. The financial creditors shall submit their claims with proof by
electronic means only. All other creditors may submit the claims with proof in person, by post or by
electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

CA Bihari Lal Chakravarti,
Interim Resolution Professional
In the Matter of H.Q Lamps Manufacturing Co Private Limited.
IBBI Reg. No.: IBBI/IPA-002/IP-N00863/2019-2020/12776
AFA Valid upto 31.12.2026
Date-27.04.2026
Place- Delhi
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FOR THE ATTENTION OF THE CREDITORS OF
H.Q LAMPS MANUFACTURING CO PRIVATE LIMITED

Relevant Particulars

1. | Name of corporate debtor H.Q LAMPS MANUFACTURING CO PRIVATE LIMITED
2. | Date of incorporation of corporate | 28/10/2014
debtor

3. | Authority under which corporate ROC Uttar Pradesh Il
debtor is incorporated / regjstered

4. | Corporate Identity No. / Limited U33100UP2014PTC066739
Liability Identification No. of
corporate debtor

5. | Address of the registered office Unit No 2601, Gold Tower ,Wave One, Sector-18 Noida,
and principal office (if any) of Gautam Buddha Nagar, Noida, Uttar Pradesh 201301
corporate debtor

6. | Insolvency commencement date 22th April, 2026

in respect of corporate debtor (Order received on 25.04.2026)
7. | Estimated date of closure of 22nd October, 2026
insolvency resolution process (calculated from date of NCLT Order received)

8. | Name and regjstration number of | CA Bihari Lal Chakravarti,
the insolvency professional acting | Reg. No.: IBBI/IPA-002/IP-NO0863/2019-2020/12776
as interim resolution professional

9. | Address and e-mail of the interim | D-54, First Floor, Defence Colony, New Delhi-110024
resolution professional, as Email-bichakravarti.associates@gmail.com
regjstered with the Board

10. | Address and e-mail to be used for | D-54, First Floor, Defence Colony, New Delhi-110024
correspondence with the interim Case specified Email - cirp.hglamps@gmail.com
resolution professional

11.| Last date for submission of claims | 09th May, 2026 (calculated from date NCLT Order
received)

12.| Classes of creditors, if any, under NA
clause (b) of sub-section (6A) of
section 21, ascertained by the
interim resolution professional

13.| Names of Insolvency Professionals | NA
identified to act as Authorised
Representative of creditors in a
class (Three names for each class)

14.]| (a) Relevant Forms and Weblink: https://ibbi.gov.in/en/home/downloads
(b) Details of authorized
representatives are available at:

Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of the H.Q LAMPS
MANUFACTURING CO PRIVATE LIMITED on 22th April, 2026 (Order was uploded on 25th April,
2026).
The creditors of H.Q LAMPS MANUFACTURING CO PRIVATE LIMITED, are hereby called upon to
submit their claims with proof on or before 09th May, 2026, to the interim resolution
professional at the address mentioned against entry No. 10. The financial creditors shall
submit their claims with proof by electronic means only. All other creditors may submit the
claims with proof in person, by post or by electronic means.
Submission of false or misleading proofs of claim shall attract penalties.
Date-27.04.2026 CA Bihari Lal Chakravarti,
Place- Delhi Interim Resolution Professional
In the Matter of H.Q Lamps Manufacturing Co Private Limited.
IBBI Reg. No.: IBBI/IPA-002/IP-N00863/2019-2020/12776
AFA Valid upto 31.12.2026
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Mahindra Holidays to buy Aditatva Estates

MAHINDRAHOLIDAYS &
Resorts India is set to

Coal India Q4 profit

Prada seeks to mend ties up 11%to010,839 cr

with India-made sandals

tion business on a 50-
acre land parcel in Chik-

Board greenlighted the
proposal on Monday, it

acquire 100% stake Adi- magalur, Karnataka, for informed in a regulatory
tatva Estates, which is 37.5 crore. filing to the exchanges. STATE-OWNED CIL on Mon- crore in the year-ago period,
engaged in coffee planta- Mahindra Holidays —PTI day reportedan 11.1%risein  CILsaid inafiling to the BSE.

consolidated net profit to
%10,839.18 croreinthe March
quarter, driven by higher rev-

However, the company’s
net profit for the year ended
March 31, 2026 dropped to

sandalsinthe states of Maharashtra

REUTERS

Mumbai/Milan, April 27 and Karnataka under agreements

| el e =
AYE 31|
L HIJ |

"'-Jl‘-;'—fi s with two state-backed bodies,com- | enue.Coal India (CIL) loggeda ¥31,094.29 crore over
PRADA IS LAUNCHING a limited- bininglocal craftsmanshipwithItal- | consolidated net profit of <35,505.79 crore for the year
AY E F I N A N c E LI M IT E D edition range of Indian-made san- ian technology. %9,751.64 crore in the year- ended March 31,2025.
(FORMERLY KNOWN AS AYE FINANCE PRIVATE LIMITED) dals inspired by traditional Kolha- The sandals will be sold through | ago period. The revenue for 2025-26
CIN: U§5921DL1993PLC283660 puri footwear, less than a year after 40 selected Prada stores worldwide In a filing to the BSE, the marginally declined to
Registered Office: M-5, Magnum House-l, Community Centre, Karampura, theItalian luxury group faced aback- and online, the company said ina = Maharatna firm said its rev- 1,68,400.29 crore over

31,69,177.37 crore for the
yearended March 31,2025.
The board of directors
declared a final dividend of
X5.25 per equity share for
2025-26 and added that the
payment of final dividend for
2025-26 will be made subject
to approval of shareholders in
the ensuing AGM. —PTI

enue from operations rose to
346,490.03 crore from
%43,961.56inthe correspond-
ing quarter of the previous fis-
calyear.

The consolidated expenses
of the company during the
fourth quarter of the previous
fiscal year rose to ¥37,107.07
crore compared to 34,999

lash for showcasing similar designs
without crediting their origins.
Each pair will be priced at about
€750 ($881), according to Prada’s
website. The launch follows contro-
versy in June 2025, when Prada
showed sandals resembling cen-
turies-old Indian Kolhapuri chappals
ata Milan fashion show.The designs
sparked outrage among Indian arti-

statement on Monday.
Pradaalsoannouncedathree-year
training programme forartisans from
the eight districts in India tradition-
allyassociated with Kolhapurisandal-
making.The programmewill be deliv-
ered by two leading Indian design
institutes in structured six-month
modulesandisexpectedtoreach 180
artisans, starting next month.

West Delhi, New Delhi - 110015, India
Corporate Office: Unit No.- 7T01-711, Tth Floor, Unitech Commercial Tower-2,
sector 45, Arya Samaj Road, Gurugram-122003, Haryana, India
Tel. No.: 0124-4844000 | Email: secretarial@ayefin.com | website: www.ayefin.com |

STATEMENT OF AUDITED FINANCIAL RESULTS FOR THE
QUARTER AND YEAR ENDED MARCH 31, 2026

The Audited Financial Results for the quarter and year ended March 31,

sansand politicians,whoaccused the
brand of cultural appropriation.
Prada later acknowledged the
influence of ancient Indian styles
and said ithad begun talkswith arti-
san groups about a collaboration.
In December, Prada announced
plans to produce 2,000 pairs of the

Sun seals $11.75-billion deal for Organon

2026 have been reviewed by the Audit Committee and approved by the
Board of Directors in their respective meetings held on April 27, 2026.

The complete results are available on the website of stock exchanges at
www.nseindia.com and www.bseindia.com and also posted on the

webiste of the Company at https.//www.ayefin.com/financial-statements

and the same can be accessed by scanning the below OR Code.

For and on behalf of the Board of Directors
Aye Finance Limited

THE ACQUISITION WILL help Sun
leverage Organon's portfolio of 70-
plus products across women’s
health and general medicines,
which would generate cash flows
and help ease the debt burden.
Thanksto theadditional cash flows,
analysts are expecting Organon's
netdebt-to-Ebidtaratiotogodown
sharplyfrom 4.1 times currently to
1.6-1.7 timesayearafterthedealis
concluded.Sunisexpectingtoclose
the transaction by early 2027, sub-
ject to regulatory approvals and
shareholder consent.

Describing the deal as both “a
happy”and“abitanxious”moment,

tion will not come at the cost of

DEAL DETAILS

India's outbound M&A deals
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# Total deals M Deal amount ($ billion)

transformational opportunities.He
said the current global turbulence

all times are normal.

The deal, according to analysts,
could give the combined entity

strengths to enter into licensing

deals. Due to the sizeable debt,
Organon didn't have the scope to
cut manufacturing costs. But Sun
could bring in cost synergies by
shifting some of the manufactur-
ingtoIndia,especiallyfororalsolids
segment,’said an analyst at alead-
ing brokerage.

According to a Macquarie ana-
lyst, the proposed acquisition sup-
ports Sun's strategy to expand in
innovative drugs, which could
make up 27% of the combined
entity’s revenue. Sun would also
become a stronger player in estab-
lished brands/branded generics
business with the deal, with entry

likely to begin after the deal with

some experts flagging the possibil-
ity of integration issues. As per
reports, Organon is already navi-
gating substantial headwinds due
to the loss of exclusivity on older
legacy products and heightened
competitionin the biosimilars port-
folio. It also witnessed governance
concerns in 2025 following an
internal probe that revealed
impropersales practicesforits flag-
ship product Nexplanon. “Sun has
to make sure that its existing busi-
nessdonotgetimpacted because of
this deal. But due to its reasonably-
well trackrecord,Sunwill beable to
operational and regulatory con-

Sd/- Sun Executive Chairman Dilip may have created an opportunity enough headroom to focus on into biosimilarsasatop-10global cerns,’said Manchanda.
Sanjay Sharma Shanghvi said that company's forthecompanytodothingswhich  growthareas.Further,Sunwouldbe player,headded. Organon said if the deal is can-
Place: Gurugram Managing Director acknowledged balance-sheet cau-  generallywouldbedifficulttogetif able to leverage Organon's However, the real challengeis celled, it would pay a termination

fee of $120 million to Sun.

Date: April 27, 2026 DIN: 03337545

FORM A
PUBLIC ANNOUNCEMENT
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FORCE MOTORS LIMITED @

& VISHNU

CIN L34102PN1950PLC011T2 TATA Unedles Regulation 6 of the Insslvency and Banknapley Beard of India
Regd. Office : Mumbai-Pune Road, Akurdi, Pune -411 035, INDIA ==Praa Lo {lnimw Rasolution Procass for Corparats Persans) Hogulatiens, 2016)
FORCE TATA POWER CIN: LA5200TG1993PLODIES5S FOR THE ATTENTION OF THE CREDITORS OF
(Corparate Conbracts Department) Repgd. Off: H.No. B-2-203/82F/23-C, Plot Ko, 23, Road No. & Film Nagar, Jubilee Hills H.Q LAMPS MANUFACTURING CO PRIVATE LIMITED

NOTICE

The Tata Power Company Limited, Smart Cender of Procurement Excellence, 2 Floor, Sahar Receiving

Hyderabad Telangana - S00096 Relovant Particulars I

e e L TR SRTION el e el e Tel: +091-40-23327723, 040-23396817; Fax: +51-40-23314158 L | Narme of corporets debior | HQ LAMPS MANUFAGTURING GO PRIVATE LIMITED |
OF PHYSICAL SHARES and ' ' Email: investorsivishnuchemicals.com, website: www vishnuchemicals.com 2. | Date of incorparation of comoratn | 25/ 10y 2004
SEENR 100 D% CAMURIIN  JMGTINE SN X The Tata Pu-wan-.'lersf[ig'blﬂ vendors - NOTICE NE ﬁzgin‘ il whichccrpene 0 Utlar Praciah | |
A. SPECIAL WINDOW FOR TRANSFER AND DEMATERIALISATION OF il s e ec ow for and Dematerialisation o delrice fs Incorparated / regisemd
PHYSICAL SHARES: Pursuant to SEBI Circular No. HO/38(13/11(2) | | (o the foflowing package (Two Part Bidding) in Transmission division, Lm'mjﬁ{%uﬁuﬁﬁﬂg—_m_ui & | EpEEao T | TR
» J Mumbai. Fhysical oECcurities Libifty Fderiification Mo of

2026 - MIRSD-POD/ 1/3750/2026 dated 30th January, 2026, all||.
shareholders are hereby informed that a Special Window has been
opened for a period of one year, from 5th February, 2026 to 4th
February, 2027 to facilitate transfer and dematerialisation of physical
securities which were sold/purchased priorto Tst April, 2019. The said
special window shall also be available for such transfer requests which
were submitted earlier and were rejected /returned /not attended to
due to deficiency in the documents/process/or otherwise. Further, the
securities so transferred shall be mandatorily credited to the
transferee only in demat mode and shall be under lock-in for a period
of one year from the date of registration of transfer. Such securities
shall not be transferred/lien marked/pledged during the said lock-in

e paale EEhlon

| Adiiness af The registered office
ard principal offics [if ary of

| covporate deblor

B, | Imsakency commenoement dites

et of coonata debior

Estimated date of coswra of

insokEncy resoiLtion process

| Morre and regrstration number of
e inmoheenoy prolessional Sdng
aa Intenn ressutan prfessional

g, | Aodmess and a-mail of the infenm
reschuiion professional, as
risgsiered] with ihe Board

| A re=s and el in be sed for

EPC of 220KV 1-Core 2000 Sgmm Copper XLPE Lead Sheath cable
atong with associated accessories for 220KV Trombay-Camac 5 & 6
EHY cable replacement project (Package Reference: CC2TNPODEG).
For detailed. NIT, please wvisit Tender section on wabsite
hitps:/iwww. tatapower.com. Interested bidders to submit Tender Fes
and Authorzation Letier upto 1500 hrs of 07 May 2026 for above tenders,
Also, all future corrigendum’s {if any), to the above tenders will be informed
on Tender saction on wabsite https [lwww.tatapower.com only.

_a

BCPL RAILWAY INFRASTRUCTURE LIMITED

Pursuant to SEBI Circular No. HO/38/13/11(2)2026-MIR5D-PODY3750/2026 dated
January 30, 2026, sharehotders of Vishnu Chamicals Limited (“Company”) who had
Ipdged their franster deeds of physical shares priorto deadline of April 01, 2013 which
were rejected returned) not attended due to deficiency in the documents, procass or
otherwise and also missed to re-lodge their request before cul off date i.e March 31,
2021 are granted one given one more opportunity for re-lodgement of transfar =
requests for & period of one year from February 05, 2026 to February 04, 2027 During
this-special window, the shares that are re-kodged for transfer shall ba issued ondy in E
demat form and shall be kept under lock in for a period of one year from the date of
registration of transfer. Such securitias shall not be transfarred/Sen-marked/ pledgead
during the said lock in period.

For clarity with regard {o applicability of this window, below matrix may be referred to:

| ILirit M 2601, Gold Toweer Waanve One, Secior- 18 Moida,
Gautam Buddha Magae, hoida, Uttar Pradesh 201301

Ln

[‘22th Apd, 2026

ITnier recshed on 25042005
[ 22nd Dctober, 2006 |

icaiculated from date of MCLT Cedler recehed) |
| ' Bifeel Lol Chalrart, ] o

Reg, Mo BRI D0 AP MNOORET 208 2000 12776

[ D4, st Floor, Detence Colony, Mewy Daini- 120059
Emaitbichaloeant assocatesEgmaloom

| OEA, First Flogr, Delenoe Cokory, Mew Delhi 110023

period CIN: L51100WEB1995PLCO75801 Execution Date of Lodged fortransfer | Original Security | Efigible to lodge comespandencs wih the Interim | Case specfied Emall- cip hyampeiigmal tom
: Roegd. off.: 138 Bidhan Saranl, 4th Fioor, Kolkats - 700006 Transler Deed belore April 01, Certificate in the current resciution professional
B. SECOND 100 DAYS CAMPAIGN- "SAKSHAM NIVESHAK" - Pursuant Tal.; 033-2219 0085; Website: wew.beril.com; M._, Avai 7 s ? 11| Gast dite for subrmisson of daims | O9th ey, 2026 roslkcaied from date NG Omer

to communication received from Investor Education & Protection Fund 5 LY SR e H0 N N SR R T N —— i it | m"d:m ol | recehd) .
Authority (IEPFA) vide email dated 27th March, 2026, the Company | [[DECLARATION OF RESULTS OF VOTING CONDUCTED BY POSTAL BALLOT]| | Before April 01, 2019 No ves ¥ i bl b T ool g
has relaunched a Second 100 Days campaign "Saksham Niveshak” SE;-:E-SIJL'::T‘[ to Eacti:lrln 11I}Iraa|:| n\.'l.'il!t'::d:.:'.ltl'ualr1 E1Ip|:l|iil::-‘3'.'."|E provisions of 1hr-13l?i;r=:ﬁanisas ."-'ui'.ti [ | (tistreshiodgement) | - . Eﬁj.fl'.l-rlt?li :lsa::-l::lr._-'-vir-;ﬂl.'l;,'1l':-'f

1 ] I I : . the apporoval of the mambers of the Company was sought for the Specia Before Aol 01, 2019 YVes Yes v N ressok o ol
frﬂl'l."l :]5': FLFIHL 2026 to ?ﬂ'l 'IUEI-!.'I’ 2026. [_]LITI]'IQ tl'IIE EEITIPEIQI'_I E:I” IhEI' Resclution by way of Postal Ballof ! E-voting as set in the postal ballot notice dated s ; y 5] I':l::::: :T;Fi‘":llr:: PT;;:‘E.I:VI#‘E T
shareholders who have not claimed their Dividend for any Financial | § january 29, 2026. The Scrutinizer CA Sudhir Kothari (Membership No. 053874), of (it was rejected! returned [ Mo o by Profkoiek
Years commencing from 2018-19 to 2024-25, or have not updated | | Sudhir Kothari & Associates, Chartered Accountants, carred out the scrutiny of the parlier) e
their KYC or any issues related to unclaimed dividends and shares, are | | Postal ballot é-vating recelved uplo the last date of recelpt | &. Saturday, Aprl 25,2026 | Vaoroe andinq 2018 Vs Mo ' x o (Threse rames for each thss)
E'I'ICEIUIEQEE! to claim their unpaidfunct&imed dividends for r'[hE' till 5§ prm and submitied his reporton Saterday, Aprif 25, 2026 e e st v e s ! T4 T@) Reevant Fomms and TV a7 DBLEON Iy ey o o Ioads

The resull of the Postal Ballat and E-vating s as undar; Before April 01, 2013 | N No ol Details of authozed

(e

aforementioned Financial Years in order to prevent their shares and e e o

dividend from being transferred to the Investor Education and

ltem No. 1: Reappointment of Mr. Sudipta Kumar Mukherjees [DIN 02022104]) as a

li harehaldars m ibmittheirtransfarr long with requisit sument
Non-Exaciuiive Inoapandent Birketor Eligibla sharahaldars may submittheir transiar reguest along euisite documents

within the stipulated time to the Registrar and Transfer Agent | e. Blgshare Services

wolice 5 hereby given that the Rational Company Law Tribunal bas ordered 1he

ﬁﬂtﬂ'ﬂtiﬂﬂfundﬂuthﬂﬂt [EPFA). ] ; T T cammencement of 2 cofparate insalvensy resolution process of the H.Q LAMPS
| \ s I-":; _ Ii i d  for th Particulars; Remote E-voting | Ballol voting Total .lpe”ﬁ’]“’g* Private Limitad, 306, Right Wing, 3rd Floar, Amrutha Ville, Opp. Yoshada Hospital, MANUFACTURING GO PRIVATE LIMITED em 22th Aok, 2026 {Order wits upbaded on 25th April,
nvesiors are requested 10 furnish eir necessary documents for the Somajiguda, Rajbhavan Road, Hydarabad- Telangana, India- 500 D82 e
H ; I f | : ; ! Thecreditors of H.O LAMPS MANUFACTURING L2 PRIVATE LIMETED. are haraby cafled upon o
aforesaid purposes by contacting the Company's Registrar to an Issue and humbar_¥ous. [Humber dousiurieel et Mote: All the sharehalders are requested 1o update their E-mail Id(s) with Company | | submit their claims with proof on oe before 08th May, 2036, 1o the interm resalutian
Share Tra ﬂSfEFﬂLgEI'It i.e. MUFG Intime India Private Limited at Block No. | | Assent B3 |933G702) O 0 83 9396702 H5.596 RT&/Depasitory Participants peafessional at the address mentionad against entry Mo, 10, The finencial craditors shall
: § F Ae | g 1 § / J nEL Submil thea claims with prosd by electronic meang only. A ofber creddars may submit the
202, 2nd Floor, Akshay Complex, Near Ganesh Temple, Off. Dhole Pat'!. Dissent 10 4051 0 i 0 4,051 .04 Forctmubharicaictimmt | 1oy it st S e e oo
Hﬂad, Pune - 41171 0017, E-mail rrl-l,hE|pdE5 k@lﬂ.l‘l‘tp mﬁ.mu{E.iﬂm I Tatal = K] 894,00,753; U i 2 5 84,00, 753, 100,040 Sl Submission of falsa or misleading proofs of olaim shall attract panatties.
i i } . o = CA Bihari Lal Chak t
Investor.hel p desk@in.m pms.mu fg LLom, website: | |The above resolution has been passed with requisite majority. The results of Postal Vibha Shi E;‘:f%ﬁf“a interim F!-B‘E;l-ll:'ﬂ{lﬂ Flu;:a;m

Ballot-and e-voling have been communicated (o the Siock Exchangs, Such resulls,
alongwith the Scrutinzer's Report |s avadable on the Company's website 12,
htbpe:Sboril cormiresulis-of-voling-e-voting!

Place: Hyderabad
Date: 27.04.2026

Www.iﬂ.mpms.ﬂ'mfg.{ﬂm. In the Matter of H.0 Lamps Manefacturing Co Private Limi
1831 Heg, Mo 186 IPA-002IP-NO0RS S 20590207 1

AFAvalid upte 31,12

Company Secretary & Compliance Office

For Force Motors Limited M .No. FCS 8466

ad/-
Rohan Sampal
Company Secretary & Compliance Officer

By arder of the Board of Direcions

For BCPL Rallway Infrastructure Limited
Sdi-

Dawshraa Sinha

Campany Secrelany

Place ! Pune
Date : 27th Apnl, 2026

Place: Kalkata
Diate: 27.04. 2026

ROSSARI BIOTECH LIMITED "IMPORTANT"

ROSAR!

J I N DAL SAW LIM ITED (AN IS0 3001:201 ;,IrUﬂL;iEh;;:gg;:Eg::ng:iﬁed Company) Whilst care is taken prior to
3 ~ L ‘l' making Fou mara compatiive .
L Regd. Office : Rossan House, Golden gk, LES Mam, Surya Nagarn, Opp. Mahindra Showroom, Vikhroli {West), Mumbai - 400073, accep’Fance of a}dvertlsw.lg
r'!!j ead Off At UPSIDG I 2'" - II:IZ71<:104UP1|384:II<C02?(9-|,9 it Mathura (U.P).261403 T +31-22-6123 3800 E : infoqrossari.com W www.rossar cam copy, itis not possible to verify
egd. Off.: A-1, ndl. Area, Nandgaon Road, Kosi Kalan, Distt. Mathura (U.P.)- ; A T 1 T T ~TRCTT . .
“Ha T | b=l | : ! I A | ||-| A !: = '* il
oy Corp. Office : Jindal Centre, 12, Bhikaiji Cama Place, New Delhi- 110066 EXTRACT OF CONSOLIDATED AUDITED FINANCIAL RESULTS FOR THE QUARTER AND FINANCIAL YEAR -hEED...SHAL.;E Es contegtsL.' T?Z Indlar;
5. Ift MiHon Xpress Imitea canno
EXTRACT OF FINANCIAL RESULTS FOR THE QUARTER AND YEAR ENDED MARCH 31, 2026 Quarter ended |Financial Year ended Quarter ended be ?18| d re(S )onsible forsuch
& in Crores) Particulars 31" March, 2026 | 31" March, 2026 | 317 Mar{:I_!, 2025 | P
Standalone Consolidated Unaudited Audited Unaudited contents, nor for any loss or
S. | Particulars iy : . : damageincurred as aresultof
No Quarter ended Year ended Quarter ended Year ended L”t:’::'"i_':l'rrﬁmmfﬁahm ; 684564 2395365 579562
i et Pradil / (Loss) for the parng i i i
31.03.2026|31.12.2025[31.03.202531.03.2026| 31.03.2025| 31.03.2026 | 31.12.2025| 31.03.2025 | 31.03.2026| 31.03.2025 {befnrs Tax, Excontional apnd.' or Extracrdinary Aamé] 64743 2075 15 47707 transag:tpnswﬂh companies,
Refer Note| Unaudited |[Refer Note| Audited | Audited [Refer Note|Unaudited |Refer Note| Audited | Audited Mt Profit | {Loss) for the period before fax associations or individuals
1 1 1 1 ; : ; ] C e
{after Exceplional andfor Exiracrdenary itams) 642 43 202515 a77r.ov vertising in its new r
1. | Total income from operations 3,851.70 | 4,156.96 | 4,449.46 | 14,744.53|18,177.70 | 4,656.85 | 4,963.02 | 5,067.48 [17,986.86 | 20,947.84 Mat Profit / {Loss) for the period after t!';_t adpegl.s 9 tSWe ﬁpar;e S
2. | NetProfit/ (Loss) for the period (after Exceptional andior Extraordinary fems) 450,67 140213 344,44 or Publications. Ve theretore
; ﬁetf%re ;I';a;g(LExcir;tionﬁl and/o(rj ItE)x’:craordinary items) | 156.29| 301.94] 635.31 869.96| 2,487.92| 17481 | 34452 465.66| 1,056.38| 2,322.69 Total Comprehensive Income for the perod [Comprising recommend that readers
. et Profit / (Loss) for the period before tax Profit | {Loss) for the period (after tax) and Other i i
(after Exceptional and/or Extraordinary items) 156.29| 301.94| 63531 869.96| 2,487.92| 17481 | 344.52| 465.66| 1,056.38| 2,322.69 Comprehensive Income (after tax)) 465,87 1402 89 131 79 make necegsary |nqum'es
4. | Net Profit/ (Loss) for the period after tax Ecpuity Share Capital 110,77 110,77 110,73 before sendlng any monies
(after Exceptional and/or Extraordinary items) 13.98| 226.77| 47425| 783.98| 1,87447| 123.68 | 247.62 86.92| 925.33| 1,458.04 Reservas {excluding Revalustion Reserva) or entering into any
5. | Total comprehensive income for the period /year as shown in the Audited Balance Sheet of the previcus year 1322272 . .
[Comprising profit/(loss) for the period/ year (after Earnings Per Share (of Rs. /- each) agreements with advertisers
tax) and other comprehensive income (after tax)] M5 22912 47079 780.26| 1,868.00( 196.66 | 267.66 78.10 | 1,054.23 | 1,469.71 {for continuing and discontinued operations) - or otherwise acting on an
6. | Paid up Equity share capital 63.95 63.95 63.95 63.95 63.95 63.95 63.95 63.95 63.95 63.95 Basic 8.30° 2695 522 advertisement in  an
7. | Reserves (excluding revaluation reserve) 12,528.78 | 12,417.33111,874.10 | 12,528.78 | 11,874.10(12,510.29 (12,297.70 | 11,347.01 {12,510.29 | 11,347.01 Diluted 820 26.93 621 y
8. | Networth 12,592.73 | 12,481.28 [11,938.05 | 12,592.73 | 11,938.05 [12,574.24 |12,361.65 | 11,410.96 [12,574.24 | 11,410.96 *Not annualized manner whatsoever.
9. Outstanding Debt 2,717.52 | 3,344.49| 2,996.41 | 2,717.52| 2,996.41| 4,011.64 | 4,678.19 | 4,627.76| 4,011.64 | 4,627.76 Additional Information on Standalone Financial Results is as follows Rs. in Million
10. | Debt Equity Ratio 0.22 0.27 0.25 0.22 0.25 0.32 0.38 0.41 0.32 0.41 Quarter ended |Financial Year ended Eluartalr ended
11. | Earnings per share (of ¥ 1 each) (*not annualised) ) o - .
(1) Basic 179 356*| 745 1230 2044| 219*| 405 | 458 1527 2731 Particulars EL u”“"‘d'?,; z‘fﬁ 3 :“:I".“' jm 3 u"'“"’d“i; zdﬂzﬁ
(2) Diluted 178*| 355+ 743*| 1227 2035 218*| 4.04*| 456 1523  27.22 . ity udite i
12. | Debt Service Coverage Ratio 14.11 10.75 6.06 3.49 236 10.14 5.38 2.18 3.26 1,84 {2) Tolal incoma from opardtions 516138 '7,520,66 4,486.53
13. | Interest Service Coverage Ratio 3.24 5.09 8.64 3.90 7.08 3.08 478 5.50 3.75 573 (b) Profit Before Tax 735.48 1,310,682 435.54
] | (g} Profit After Tax 547,30 1.428.38 123.64
Note: Notes:

1. The Conso@dated fimancial resulls have been reviewed and recommended by the Audit Commidtes and approved by the Board of
Diractors at their meating held on 27 April, 2026. Aneview of the above interim financial results has been carried out by the statutory
awdilors.

2. The above iz an exiract of detziled format of Quartarly / Annual Financial Resulis filed with the Stock Exchanges-under Requlation
33 of the SEBI (Listing Dbli?atmns. and Disclosure Eeq-.u.rgn!emsh Regulations, 2015. The full format of te Quartarly / Annual
Financial Results are available on the websites of the Stock Exchange where shares of the Company are lisled e,
www.bseindia.com and www nssindia.com and also on the website of the Company Le. www.rossan.com.

1 The figures for the quarter ended March 31, 2026 and March 31, 2025 are the balancing figures between the audited figures in respect of the full financial year and the
published unaudited year to date figures upto third quarter of the respective financial year which were subject to limited review by the auditor.

2 The above is an extract of the detailed format of Standalone and Consolidated financial results for the year ended on 31st March 2026 filed with the Stock Exchanges
under Regulation 33 and Regulation 52 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015. The full format of the Standalone and
Consolidated results for the year on 31st March 2026 are available on the websites of the Stock Exchanges (www.nseindia.com/ www.bseindia.com) and on the
Company's website (www.jindalsaw.com).
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FOR
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On behalf of Board of Directors of Jindal Saw Limited
Sd-

Sminu Jindal

Managing Director

DIN: 00005317

For ROSSARI BIOTECH LIMITED
Sdl-

EDWARD MENEZES

Executive Chairman
DIM:0D149205

Place : MUMBAI

Place: New Delhi Date : 27" April, 2026

Date: April 27,2026
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116 COMPANIES

Mahindra Holidays to buy Aditatva Estates

MAHINDRAHOLIDAYS &
Resorts India is set to

tion business on a 50-

acre land parcel in Chik-  proposal on Monday, it o o
acquire 100% stake Adi- magalur, Karnataka, for informed in a regulatory
tatva Estates, which is 37.5 crore. filing to the exchanges. WIth I nd Ia -
engaged in coffee planta- Mahindra Holidays —PTI
REUTERS iy,
Mumbai/Milan, April 27 ‘:i“ﬂ'.-r

_

AYE FINA

CIN: U65921DL1993PLC283660

West Delhi, New Delhi - 110015, India

Board greenlighted the

CE LIMITED

(FORMERLY KNOWN AS AYE FINANCE PRIVATE LIMITED)
Registered Dffice: M-5, Magnum House-l, Community Centre, Karampura,
Corporate Office: Unit No.- 701-711, Tth Floor, Unitech Commercial Tower-2,

Sector 45, Arya Samaj Road, Gurugram-122003, Haryana, India
Tel. No.: 0124-4844000 | Email: secretarial@ayefin.com | website: www.ayefin.com |

PRADA IS LAUNCHING a limited-
edition range of Indian-made san-
dals inspired by traditional Kolha-
puri footwear, less than a year after
theItalian luxury group faced aback-
lash for showcasing similar designs
without crediting their origins.
Each pair will be priced at about
€750 ($881), according to Prada’s
website. The launch follows contro-

QUARTER AND YEAR ENDED MARCH 31, 2026

STATEMENT OF AUDITED FINANCIAL RESULTS FOR THE

The Audited Financial Results for the quarter and year ended March 31,

versy in June 2025, when Prada
showed sandals resembling cen-
turies-old Indian Kolhapuri chappals
ata Milan fashion show.The designs
sparked outrage among Indian arti-

sansand politicians,whoaccused the
brand of cultural appropriation.
Prada later acknowledged the
influence of ancient Indian styles
and said ithad begun talkswith arti-
san groups about a collaboration.
In December, Prada announced
plans to produce 2,000 pairs of the

Prada seeks to mend ties
made sandals

- ) R sandalsin the states of Maharashtra
- and Karnataka under agreements

with two state-backed bodies, com-
bininglocal craftsmanship with Ital-
ian technology.

The sandals will be sold through
40 selected Prada stores worldwide
and online, the company said in a
statement on Monday.

Pradaalsoannouncedathree-year
training programme forartisans from
the eight districts in India tradition-
allyassociated with Kolhapurisandal-
making.The programmewill be deliv-
ered by two leading Indian design
institutes in structured six-month
modulesandisexpected toreach 180
artisans, starting next month.

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

Coal India Q4 profit
up 11%t010,839 cr

STATE-OWNED CIL on Mon-
day reported an 11.1% rise in
consolidated net profit to
310,839.18 croreinthe March
quarter, driven by higher rev-

crore in the year-ago period,
CILsaid in afiling to the BSE.
However, the company’s
net profit for the year ended
March 31, 2026 dropped to

enue. Coal India (CIL) loggeda ¥31,094.29 crore over

consolidated net profit of <35,505.79 crore for the year

%9,751.64 crore in the year- ended March 31,2025.

ago period. The revenue for 2025-26
In a filing to the BSE, the marginally declined to

Maharatna firm said its rev- ¥1,68,400.29 crore over

31,69,177.37 crore for the
yearended March 31,2025.
The board of directors
declared a final dividend of
X¥5.25 per equity share for
2025-26 and added that the
payment of final dividend for
2025-26 will be made subject
to approval of shareholders in
the ensuing AGM. —PTI

enue from operations rose to
346,490.03 crore from
%43,961.56inthe correspond-
ing quarter of the previous fis-
calyear.

The consolidated expenses
of the company during the
fourth quarter of the previous
fiscal year rose to ¥37,107.07
crore compared to 34,999

2026 have been reviewed by the Audit Committee and approved by the
Board of Directors in their respective meetings held on April 27, 2026.

The complete results are available on the website of stock exchanges at
www.nseindia.com and www.bseindia.com and also posted on the
webiste of the Company at https.//www.ayefin.com/financial-statements
and the same can be accessed by scanning the below OR Code,

For and on hehalf of the Board of Directors
Aye Finance Limited

Sd/-
Sanjay Sharma

THE ACQUISITION WILL help Sun
leverage Organon's portfolio of 70-
plus products across women’s
health and general medicines,
which would generate cash flows
and help ease the debt burden.
Thankstotheadditional cash flows,
analysts are expecting Organon's
netdebt-to-Ebidtaratiotogodown
sharplyfrom 4.1 times currently to
1.6-1.7 timesayearafterthedealis
concluded.Sunisexpectingtoclose
the transaction by early 2027, sub-
ject to regulatory approvals and
shareholder consent.

Describing the deal as both “a
happy”and“abitanxious”moment,
Sun Executive Chairman Dilip
Shanghvi said that company's

Sun seals $11.75-billion deal for Organon

DEAL DETAILS

India's outbound M&A deals

2001 ©)
2022 G

2023
2024
2025

2026*

o

® Total deals M Deal amount ($ billion)

transformational opportunities. He
said the current global turbulence
may have created an opportunity
forthe companytodothingswhich

The deal,according to analysts,
could give the combined entity
enough headroom to focus on
growthareas.Further,Sunwouldbe

deals. Due to the sizeable debt,
Organon didn't have the scope to
cut manufacturing costs. But Sun
could bring in cost synergies by
shifting some of the manufactur-
ing to India, especially fororal solids
segment,’said an analyst at a lead-
ing brokerage.

According to a Macquarie ana-
lyst, the proposed acquisition sup-
ports Sun's strategy to expand in
innovative drugs, which could
make up 27% of the combined
entity’s revenue. Sun would also
become a stronger player in estab-
lished brands/branded generics
business with the deal, with entry
into biosimilars as a top-10 global
player,headded.

some experts flagging the possibil-
ity of integration issues. As per
reports, Organon is already navi-
gating substantial headwinds due
to the loss of exclusivity on older
legacy products and heightened
competitionin the biosimilars port-
folio. It also witnessed governance
concerns in 2025 following an
internal probe that revealed
impropersales practices forits flag-
ship product Nexplanon. “Sun has
to make sure that its existing busi-
nessdonotgetimpacted because of
this deal. But due to its reasonably-
well trackrecord, Sunwill be able to
operational and regulatory con-
cerns,’said Manchanda.

Organon said if the deal is can-

Place: Gurugram
Date: April 27, 2026

Managing Director
DIN: 03337545

acknowledged balance-sheet cau-
tion will not come at the cost of

FORCE MOTORS LIMITED

CIN L34 902P&N1858PLET1TE

Regd. Dffice | Mumbai-Pune Road, Akurdi, Pune - 411 035, INDUA

G,

— FORCE
NOTICE
SPECIAL WINDOW FOR TRANSFER AND DEMATERIALISATION
OF PHYSICAL SHARES and

SECOND 100 DAYS CAMPAIGN - SAKSHAM NIVESHAK

A. SPECIAL WINDOW FOR TRANSFER AND DEMATERIALISATION OF
PHYSICAL SHARES: Pursuant to SEBI Circular No. HO/38/13/11(2)
2026 - MIRSD-POD/ 1/3750/2026 dated 30th January, 2026, all
shareholders are hereby informed that a Special Window has been
opened for a period of one year, from 5th February, 2026 to 4th
February, 2027 to facilitate transfer and dematerialisation of physical
securities which were sold/purchased prior to 1st April, 2019. The said
special window shall also be available for such transfer requests which
were submitted earlier and were rejected /returned (not attended to
due to deficiency in the documents/process/or otherwise. Further, the
securities so transferred shall be mandatorily credited to the
transferee only in demat mode and shall be under lock-in for a period
of one year from the date of registration of transfer. Such securities
shall gut be transferredilien marked/pledged during the said lock-in
period.

B. SECOND 100 DAYS CAMPAIGN- "SAKSHAM NIVESHAK" - Pursuant
to communication received from Investor Education & Protection Fund
Authority (IEPFA) vide email dated 27th March, 2026, the Company
has relaunched a Second 100 Days campaign "Saksham Niveshak™
from 1st April, 2026 to 9th July, 2026. During this Campaign all the
shareholders who have not claimed their Dividend for any Financial
Years commencing from 2018-19 to 2024-25, or have not updated
their KYC or any issues related to unclaimed dividends and shares, are
encouraged to claim their unpaid/unclaimed dividends for the
aforementioned Financial Years in order to prevent their shares and
dividend from being transferred to the Investor Education and
Pratection fund Autharity (IEPFA).

Investors are requested to furnish their necessary documents for the
aforesaid purposes by contacting the Company's Registrar to an Issue and
Share Transfer Agent i.e. MUFG Intime India Private Limited at Block No.
202, 2nd Floor, Akshay Complex, Near Ganesh Temple, Off. Dhole Patil
Road, Pune - 417 001, E-mail - mthelpdesk@in.mpms.mufg.com /
Investor.helpdesk@in.mpms. mufg.com, website:

www.in.mpms. mufg.com.
ror Force Molors Limited
5d/-
Rohan Sampat
Company Secretary & Compliance Officer

Place : Pune
Date : 27th April, 2026

generallywould be difficult togetif
all times are normal.

able to leverage Organon's
strengths to enter into licensing

W

TATA

TATA POWER

(Corparate Cantracts Department)
Tha Tata Powsr Company Linited, Smar Conder of Procurement Excellence, 2™ Floor, Sakar Receiving
Station, Noar Hotnl Leefa, Sahar Sirport Road Andben (E], Mumbai 400 653, Maharashtra, India
{Boand Line: 02267172217] CiN: L23920MH151 3PLC00056T

NOTICE INVITING TENDER (NIT)

The Tata Power Company Limited invites tenders from eligible vendors
for the following package (Two Part Bidding) in Transmission division,
Mumizai.

«  EPG of 220BN 1-Core 2000 Sgmm Copper XLPE Lead Sheath cable
along with associated accessories for 220KV Trombay-Camac 5 & 6
EHV cable replacement project (Package Reference: CC2ZTNPODE).

For detailed NIT, please wvisit Tender seclhion on website

hitps:/iwww tatapower.com. Interested bidders o submit Tender Fee

and Autharization Letier upto 1500 hrs of 07" May 2026 for above lenders,

Alsn, all future corrigandum's (if any). to the above tenders will be infarmed

on Tender section on website https lwww.tatapower.com only.

& VISHNU

CHEMICALS LTD

AN LS 200 TG99 3PLEME3SE
Regd. OH: H.Ho. B-2-203/82F23-L. Plot Mo, 23, Road No. B Film Nagar, Jubilae Hills
Hyderabad Telangana - 300095
Tel: +91-40-23327723, 040-23396617, Fax: +51-40-23314158
Email; swestorsiavishmichemicals.com, wehsite: wew vishnuchamicals. com

BCPL RAILWAY INFRASTRUCTURE LIMITED
CIN: LS11059WE1 395PLCOT 5801
Regd, off.: 13B Bidhan Sarani, 4th Floor, Kolkata - TG
Teel: 033-2219 0085 Websile: www.beril.com;

E-mall: investorsifberll.com, compliance@ibenl com

Purgiuant to Section 110 read with other applicable provisions of the Compandas Act,
2013, the approval of the members of the Company was sought for the Special
Fasolution by way of Postal Ballof / E-voling as set in the postal ballot notice dated
Janisary F9, 2026, The Scrutinizer CA Sudhie Kedhar (Membership No, O53874), of
Sudhir Kptharl & Associates, Chartered Accountants, camied out the scruting of the
postal ballot e-woting received upio the last date of receipd i e. Saturday, Apnl 25, 2026
bl 5 prm and submidted hes reporton Saberday, Apnl 25, 2026,

The resutt of the Postal Ballot and E-voling is a5 under:

Item Mo, 1; Reappointment of Mr. Sudipta Kumar Mukherjee [DIN 02022104] as a
Mon-Executive Independeant Diractor

Transfer Deed before April 01, Certificate inthe current
20197 Available? window?
Before April 01, 2019 | No Yes v
(itis fresh lodgement)
Before April 01,2018 Yes ' Yo ' v
(it was rejected’ returned
earliar)
‘Before April 01, 2019 Yes ' Mo ' w
Before April 01, 2019 | No ' Mo ' x

Particulars! Remote E-voting | Ballot voting Total il’-‘ercamag-a-
| | (%)
Humber| Votes |Number|Votes|Number| WVotes |
Assent a3 QH.QE.'-"HE;: 0 ] B3 G358, 702 0.5
Dissent 10 4051 @ i 10 4,051 .04
Tatal 53 94.m.r53§ 0 i) K 84,00,753) 100.00

The above resolution has been passed with requisite majority, The results of Postal

Ballot and e-voling have been communicated to the Stock Exchangs, Such resulis,

glongwith the Scrufinizer's Repor is avadable on the Companys website ia;
htps bl comitesuls-ofvollng-e-vating!

By arder of the Board of Direciors

For BCPL Railway Infrastructure Limited

o

Devshree Sinha

Company Saarefany

FPiace: Kolkeia
Date: 27.04, 2026

NOTICE
Special Window for Transfer and Dematerialisation of

Physical Securities

Pursuant 1o SEBI Circular No. HO/38/13/11{2)2026-MIRSD-PODVITS0/2026 datad
January 30, 2026, shareholders of Vishnu Chemicals Limited ("Company”) who had
lodnad their transfer deeds of physical shares prior to deadline of Aprif 01, 2019 which
were regected’ returned) not attended due to deficiency in the documeants, process or
otherwise and also missed to re-lodge thedr requast before cut off date i.e March 31,
2021 are granted one given one more opportunity for re-lodgement of transier
requests for a period of ane year from February 05, 2026 to February 04, 2027, During
this special window, the shares that are re-fodged for transfer shall be issued ondy in
damat form and shall be kapt under lock in for a period of one vear from the data of
registration of transfer, Such securities shall not be transterred fen-marked! pledoed
during the said lock in pericd,

Forclarty with regard 1o applicalbility of this window, below matrix meay be referred to:

" Execution Dateof | Lodgedfortransfer | Original Security | Eligible to lodge

Eligible shareholders may submil their transfer reguest along With requisite documents
within the stipufated time to the Reqistrar and Transfer Agent |.e. Bigshare Services
Private Limited, 306, Right Wing, 3rd Floor, Amrutha Ville, Opp. Yoshada Hospital,
osomajiguda, Rajbhavan Road, Hyderabad- Telangana, India- 500082

Mote: All the shargholders are requasted to update their E-mail id(s) with Company
fATADepository Participants.

For Vishnu Chemicals Limited

Place: Hyderabad
Date: 27.04.2026

Company Secretary & Compliance Officer
M.No. FCS 8466

However, the real challenge is
likely tob

celled, it would pay a termination

egin after the dealwith  fee of $120 million to Sun.

FORM A

PUELIC ANNOUNCEMENT

{Under Regulation & of the Insetvency and Bankmaptcy Beard of India
{Insobvency Resodution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
H.Q LAMPS MANUFACTURING CO PRIVATE LIMITED

Relavant Particulars
: H.G LARPS MANUFACTURING CO PRIVATE LIMITED
= e | e i i |

3. | Authorty unoar which comoesis ROC Uttar Fradesh i
debinr is mcomponmied / epsemed

4. | Conpanaie kieniily Moy Limed
LisbiliDy Kdenbration ho. of

| Eorporate detor

£, | Address of 1ha regisiered office
Al prircpei offics (if ary) of
Cirparate denion

G | inschency commencement dets
in-respect of conporsia detxior

7 | Estimahod dein of closume of
iy PEaLAIon proDess;

B | NETE i repEiTaton rimber of
the inschsancy prolessionsl Gobng,
a5 intenm resciLtion professional

g- | Iu.‘;'llf,-.-';.s..'incl [ '|:|.:1ilq5-l"‘.'r;:! ii'r.q'!rn'-'
resclUion pelessional, B

| regstered whhthe Bosrd

101, | Addresss ared a-mall o De e for
comespondince with the infemim
resridion professdonsl

11| Cast dake for submission of ceime

| Mo of corponste detioe
Dade of incorparalion of pormoriie

[ A OOUP A0 APTOO6E T30

[ Uirst o 2E0L Goid Towear Wane One, Sector 18 Nokda,
Gauram Budddhn B, Moida, Ldar Pradesh 201301

| 22th Apet, 2026
Wyer recehwad on 25060 20008
| Z2nd Dictoben, 2025
(oslouated Trorm oiale of NCLT Decler msoefuid]
| CA Binar Lal Chakraart,
Feg No 1BBLPAO02AP-NOOBES 2018- 00 1 T TE

| B54, Frst Foon, Defenoe Colory, Mew Delhi- 110024
ErraitbichalrmaniirsmocilesEgrmailoom

| G54, Frst Fioor, Defence Colory, New Delni-110024
Case spechod Ermail - crphgampsSgmal.com

[ ¥t Py, 2026 (eaiculaiad frony date FMELT Crider
|  TEcEhed)
12| Classes of oredions, ff any, under | BA
clase (1) ol subseton (5 of
Sertiody 21, asoariared N e
IrTEniT fesniution prodessional |
13| Mames of inschency Prfessonals | NA
idertifiod o oot a5 duthorsnd
Rafreirilatine of crediioes in a
class (Three names o each Sass)
14 (3l Felvant Foms and
() Dekails of authonzed
repressniales A aaibble ac

| Wabir: hitpsL b Ao s BN home dowTinads

Motlce (s hereby gleen that the Natlonsl Company Law Tribunal has ordered the
commencament of a8 carporate Ingolvency resolution process of the H.Q LAMPS
SMIANUFACTURING CO PRIVATE LIMITED oo 22th April 2026 (Order was upbeded on 25th A,
226

The credetors of H.O LAMPS MANUFACTURING OO PRIVATE LIMITEE, are hareby called upon to
submit their claims with proof on or befara Cith May, 20264, to the mtarim resolution
profgssional @t the address reentsonad against antry Mo, 10, The financial creditors shall
submit their clalms with proof by electronic maans only. A other creditors may submit the
claims with proaf i person, by post or by electronic maans.

Submigsion of false o mislepding proafs ofclaimshall altrac penallies,

Date-27.04.2028 CA Biharl Lal Chakravaril,
Place- Dokl Interim Resolution Professional
In the Matter of H.Q Lamps Manulacturing Co Private Liml
IBE1 Reg, Mo 188 PA-002  P-MNODBET 201 9- 2020/ 1
AFA Valsd lpls 31,

EXTRACT OF FINANCIAL RESULTS FOR THE

JINDAL SAW LIMITED
CIN - L27104UP1984PLC023979
Regd. Off.: A-1, UPSIDC IndI. Area, Nandgaon Road, Kosi Kalan, Distt. Mathura (U.P.)-281403
Corp. Office : Jindal Centre, 12, Bhikaiji Cama Place, New Delhi- 110066

QUARTER AND YEAR ENDED MARCH 31, 2026

(X in Crores)

Place: New Delhi
Date: April 27,2026

Scan QR code to view Results

On behalf of Board of Directors of Jindal Saw Limited

. Standalone Consolidated
S. | Particulars
No. Quarter ended Year ended Quarter ended Year ended
31.03.2026 31.12.2025|31.03.2025| 31.03.2026 | 31.03.2025| 31.03.2026 | 31.12.2025 31.03.2025| 31.03.2026| 31.03.2025
Refer Note| Unaudited |Refer Note| Audited | Audited |Refer Note| Unaudited | Refer Note| Audited | Audited
1 1 1 1

1. | Total income from operations 3,851.70 | 4,156.96| 4,449.46 | 14,744.53|18,177.70 | 4,656.85 | 4,963.02 | 5,067.48 |17,986.86 | 20,947.84
2. | NetProfit/ (Loss) for the period

(before Tax, Exceptional and/or Extraordinary items) 156.29 301.94| 635.31 869.96| 2,487.92| 174.81 344.52 465.66 | 1,056.38 | 2,322.69
3. | NetProfit / (Loss) for the period before tax

(after Exceptional and/or Extraordinary items) 156.29 301.94| 635.31 869.96| 2,487.92 174.81 34452 | 465.66 | 1,056.38 | 2,322.69
4. | Net Profit / (Loss) for the period after tax

(after Exceptional and/or Extraordinary items) 13.98| 226.77| 474.25 783.98| 1,874.47| 123.68 | 247.62 86.92| 925.33| 1,458.04
5. | Total comprehensive income for the period /year

[Comprising profit/(loss) for the period/ year (after

tax) and other comprehensive income (after tax)] 111.15 22912 470.79 780.26| 1,868.00|1 196.66 | 267.66 78.10 | 1,054.23 | 1,469.71
6. | Paid up Equity share capital 63.95 63.95 63.95 63.95 63.95 63.95 63.95 63.95 63.95 63.95
7. | Reserves (excluding revaluation reserve) 12,5628.78 | 12,417.33|11,874.10 [ 12,528.78 | 11,874.1012,510.29 |12,297.70 | 11,347.01 [12,510.29 | 11,347.01
8. | Networth 12,592.73 | 12,481.28 11,938.05 [ 12,592.73 | 11,938.05|12,574.24 |12,361.65 | 11,410.96 |12,574.24 | 11,410.96
9. | Outstanding Debt 2,717.52 | 3,344.49] 2,996.41 | 2,717.52| 2,996.41| 4,011.64 | 4,678.19 | 4,627.76| 4,011.64 | 4,627.76
10. | Debt Equity Ratio 0.22 0.27 0.25 0.22 0.25 0.32 0.38 0.41 0.32 0.41
11. | Earnings per share (of ¥ 1 each) (*not annualised)

(1) Basic 1.79* 3.56* 7.45* 12.30 29.44 2.19* 4.05* 4.58* 15.27 27.31

(2) Diluted 1.78* 3.55* 7.43" 12.27 29.35 2.18* 4.04* 4.56* 15.23 271.22
12. | Debt Service Coverage Ratio 14.11 10.75 6.06 3.49 2.36 10.14 5.38 2.18 3.26 1.84
13. | Interest Service Coverage Ratio 3.24 5.09 8.64 3.90 7.08 3.08 478 5.50 3.75 5.73

Note:

1 The figures for the quarter ended March 31, 2026 and March 31, 2025 are the balancing figures between the audited figures in respect of the full financial year and the
published unaudited year to date figures upto third quarter of the respective financial year which were subject to limited review by the auditor.

2 The above is an extract of the detailed format of Standalone and Consolidated financial results for the year ended on 31st March 2026 filed with the Stock Exchanges
under Regulation 33 and Regulation 52 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015. The full format of the Standalone and
Consolidated results for the year on 31st March 2026 are available on the websites of the Stock Exchanges (www.nseindia.com/ www.bseindia.com) and on the
Company's website (www.jindalsaw.com).

Sd-

Sminu Jindal
Managing Director
DIN: 00005317

ROSSARI BIOTECH LIMITED

(AN 150 5001:2013, 14001:2015 & 45001:2018 Certified Company)

CIN : L24100MH2009PLC 194818

Regd. Office : Rossarl Housa, Golden Oak, LBS Marg, Surya Nagar, Opp. Mahindra Showroom, Vikhroll (West), Mumbail - 400079
To 431-22-6123 3600 E : infod@rossan.com W www.rossar.com

EXTRACT OF CONSOLIDATED AUDITED FINANCIAL RESULTS FOR THE QUARTER AND FINANCIAL YEAR ENDED 315T MARCH, 2026

"IMPORTANT"

Whilst care is taken prior to
acceptance of advertising
copy, itis not possible to verify
its contents. The Indian

ROSARI

miakifg Fau e comipallise

______Rs. in Million

Quarter ended |Financial Year ended

Express (P) Limited cannot

Quarterénded |} | 1y ol responsible for such

Particulars 31" March, 2026

31" March, 2026

Unaudited

31" March, 2025 |

Unaudited contents, nor for any loss or

Audited

Total income from operalions

Met Prodit / (Loss) for the pericd

{before Tax, Excepliona! and/ or Extraordinary tems)
Met Prodit ! (Less) for the pericd before tax

iafter Exceptonal andfor Exiracrdinany items)

Net Profit | {Loss) for the period after tax

(after Excaptional andfor Extraordinary ilams)

Total Comprehensive Income for the period [Compasing
Prafit { (Loss) for the period {afler tax) and Other
Comprehensive Income (afler lax)]

Emqualy Share Capital

Resenves (excluding Revalizalion Reserve|

as shown in the Audited Balance Sheet of the previows year
Earnings Per Share (of Rs. 2 sach)

{for continuing and discontinued operations) -
Basic

Diluted

B, 848,52
£42.43
£42.43
450,67

465,47
1077

*Mot annualized
Additional Infermation on Standalone Financial Results is as follows

23.963,65 K 795,62 damageincurredas aresultof
transactions with companies,
2,025.15 477,07 - S
associations or individuals
2025.15 477.07 advertising in its newspapers
1 467 13 244 44 or Publications. We therefore
recommend that readers
' 48289 3391 make necessary inquiries
110.77 10.73 before sending any monies
- or entering into any
13,202.72 : :
agreements with advertisers
or otherwise acting on an
26.95 B2 . :
2583 B 21" advertisement in any
manner whatsoever.

Rs. in Milllan

T e

31" March, 2026

| Unaudited |

516138
73548

Particulars

{a) Tofal income from operations
[b) Profit Before Tax

Financial Year ended! Quarter ended
31" March, 2026 31" Hlau:h:_zl:lzﬁ

~ Audied | Unaudied |
17.520.66 4 26653
1,910,654 438, 5l

(€] Prafit After Tax 47,30

1,428 338 32364

Notes:

1. The Consobdaled financial resubls have been revewed and recommended by (ha Audil Committee and appraved by (he Board of

Directors at theirmeeting held on 27 April, 2026, Areview of the above intenim financ
auditors

ai results has besncarmed out by the statubory

. The above is an exfract of detailed format of Quarterly [ Annual Financizl Resulis filed with the Stock Exchanges under Regulation
33 of the SEBI (Listing Tbligations and Dhsclpsure Reguirements) Regulatons, 2015, The full format of the Quartery 7 Annual
Financial Results are available on the websites of the Steck Exchange where sharez of the Company are listed Qe

www.bsaindia.com and www nseindia com and also on the website of the Company 1

Place : MUMBAI
Date : 27" April, 2026

epaperfinancialexpress.com@ @ @

8, Wi, raSEan, Com.

For ROSSARI BIOTECH LIMITED
Si-

EDWARD MENEZES

Exacutive Chairman
DIN:00149205
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Mahindra Holidays to buy Aditatva Estates

MAHINDRAHOLIDAYS & tion business on a 50- Board greenlighted the
Resorts India is set to acreland parcelin Chik- proposal on Monday, it
acquire 100% stake Adi- magalur, Karnataka, for informed in a regulatory
tatva Estates, which is 37.5 crore. filing to the exchanges.

engaged in coffee planta- Mahindra Holidays —PTI
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CIN: U65921DL1993PLC283660

West Delhi, New Delhi - 110015, India

AYE FINANCE LIMITED

(FORMERLY KNOWN AS AYE FINANCE PRIVATE LIMITED)
Registered Office: M-5, Magnum House-l, Community Centre, Karampura,
Corporate Office: Unit No.- 701-711, Tth Fleor, Unitech Commercial Tower-2,

sector 45, Arya Samaj Road, Gurugram-122003, Haryana, India
Tel. No.: 0124-4844000 | Email: secretariali@ayefin.com | website: www.ayefin.com |

QUARTER AND YEAR ENDED MARCH 31, 2026

STATEMENT OF AUDITED FINANCIAL RESULTS FOR THE

The Audited Financial Results for the quarter and year ended March 31,

Prada seeks to mend ties

REUTERS
Mumbai/Milan, April 27

PRADA IS LAUNCHING a limited-
edition range of Indian-made san-
dals inspired by traditional Kolha-
puri footwear, less than a year after
theItalian luxury group faced aback-
lash for showcasing similar designs
without crediting their origins.
Each pair will be priced at about
€750 ($881), according to Prada’s
website. The launch follows contro-
versy in June 2025, when Prada
showed sandals resembling cen-
turies-old Indian Kolhapuri chappals
ata Milan fashion show.The designs
sparked outrage among Indian arti-

sansand politicians,whoaccused the
brand of cultural appropriation.
Prada later acknowledged the
influence of ancient Indian styles
and said ithad begun talkswith arti-
san groups about a collaboration.
In December, Prada announced
plans to produce 2,000 pairs of the

sandalsin the states of Maharashtra
and Karnataka under agreements
with two state-backed bodies, com-
bininglocal craftsmanship with Ital-
ian technology.

The sandals will be sold through
40 selected Prada stores worldwide
and online, the company said in a
statement on Monday.

Pradaalsoannouncedathree-year
training programme forartisans from
the eight districts in India tradition-
allyassociated with Kolhapurisandal-
making.The programmewill be deliv-
ered by two leading Indian design
institutes in structured six-month
modulesandisexpectedtoreach 180
artisans, starting next month.

with India-made sandals

Coal India Q4 profit
up 11%t0X10,839 cr

STATE-OWNED CIL on Mon-
day reported an 11.1% rise in
consolidated net profit to
%10,839.18 croreinthe March
quarter, driven by higher rev-
enue. Coal India (CIL) logged a
consolidated net profit of
%9,751.64 crore in the year-
ago period.

In a filing to the BSE, the
Maharatna firm said its rev-
enue from operations rose to
346,490.03 crore from
%43,961.56inthe correspond-
ing quarter of the previous fis-
calyear.

The consolidated expenses
of the company during the
fourth quarter of the previous
fiscal year rose to ¥37,107.07
crore compared to 34,999

crore in the year-ago period,
CILsaid in a filing to the BSE.

However, the company’s
net profit for the year ended
March 31, 2026 dropped to
31,094.29  crore  over
X35,505.79 crore for the year
ended March 31,2025.

The revenue for 2025-26
marginally declined to
%1,68,400.29 crore over
31,69,177.37 crore for the
year ended March 31,2025.

The board of directors
declared a final dividend of
X5.25 per equity share for
2025-26 and added that the
payment of final dividend for
2025-26 will be made subject
to approval of shareholders in
the ensuing AGM. —PTI

2026 have been reviewed by the Audit Committee and approved by the
Board of Directors in their respective meetings held on April 27, 2026.

The complete results are available on the website of stock exchanges at
www.nseindia.com and www.bseindia.com and also posted on the

webiste of the Company at https.//www.ayefin.com/financial-statements

and the same can be accessed by scanning the below OR Code.

For and on behalf of the Board of Directors
Aye Finance Limited

THE ACQUISITION WILL help Sun
leverage Organon's portfolio of 70-
plus products across women’s
health and general medicines,
which would generate cash flows
and help ease the debt burden.
Thanksto theadditional cash flows,
analysts are expecting Organon's
netdebt-to-Ebidtaratiotogodown
sharplyfrom 4.1 times currently to
1.6-1.7 timesayearafterthedealis
concluded.Sunisexpectingtoclose
the transaction by early 2027, sub-
ject to regulatory approvals and

2024
2025
2026*

FROM THE FRONT PAGE

# Total deals M Deal amount ($ billion)

shareholder consent.
Describing the deal as both “a
happy”and“abitanxious”moment,

The deal,according to analysts,
could give the combined entity

deals. Due to the sizeable debt,
Organon didn't have the scope to
cut manufacturing costs. But Sun
could bring in cost synergies by
shifting some of the manufactur-
ing to India, especially fororal solids
segment,’said an analyst at a lead-
ing brokerage.

According to a Macquarie ana-
lyst, the proposed acquisition sup-
ports Sun's strategy to expand in
innovative drugs, which could
make up 27% of the combined
entity’s revenue. Sun would also
become a stronger player in estab-
lished brands/branded generics
business with the deal, with entry

Sun seals $11.75-billion deal for Organon

DEAL DETAILS

India's outbound M&A deals

2001 @)
2022 ()
205 © [T

transformational opportunities.He
said the current global turbulence

some experts flagging the possibil-
ity of integration issues. As per
reports, Organon is already navi-
gating substantial headwinds due
to the loss of exclusivity on older
legacy products and heightened
competitionin the biosimilars port-
folio. It also witnessed governance
concerns in 2025 following an
internal probe that revealed
impropersales practices forits flag-
ship product Nexplanon. “Sun has
to make sure that its existing busi-
nessdonotgetimpacted because of
this deal. But due to its reasonably-
well trackrecord, Sunwill be able to
operational and regulatory con-

Sd/- Sun Executive Chairman Dilip may have created an opportunity enough headroom to focus on into biosimilarsasatop-10global cerns,’said Manchanda.
Sanjay Sharma Shanghvi said that company's forthecompanytodothingswhich  growthareas.Further,Sunwouldbe player,headded. Organon said if the deal is can-
Place: Gurugram Managing Director acknowledged balance-sheet cau-  generallywouldbedifficulttogetif able to leverage Organon's However, the real challengeis  celled, it would pay a termination
Date: April 27, 2026 DIN: 03337545 tion will not come at the cost of alltimesarenormal. strengths to enter into licensing  likely to begi@fter the dealwith  feeof $120 on to Sun.
i | = FORM A
FDHEE M?T?HE LIMITED wvw v | S H N U PUBLIC ANNOUNCEMENT
LN Las TP aar LA i _ TATA e {Under Regulation 6 of the Insslvency and Banknsptey Board of India
Regd. Office : Mumbal-Pune Road, Akurdl, Pune - 411 035, INDIA R {Insoévency Resolution Precess for Corporate Persans) Regulations, 2016)
Fﬂ RCE TATA POWER CIN: LBS20TG1993PLEMESSS FOR THE ATTENTION OF THE CREDITORS OF
NOTICE (Corparate Conbracts Department) Regd. Off: H.No. B-2-203/82/F/23-C, Plot No. 23, Road No. & Film Nagar, Jubilee Hills H.Q LAMPS MANUFACTURING CO PRIVATE LIMITED
The Tata Power Company Limited, Smart Center of Procurement E:ne!len-:e.f‘ Flior, Sahar Receiving Hyderahad Telangana - 500096 Felovant Particulars ]
SPECIAL WINDOW FOR TRANSFER AND DEMATERIALISATION oo L b Tel: +01-40-23327723, 04023396817, Fax: +91-40-23314158 [ Aae of coporete debir | HQ LANPS MANUFACTURING O PRIVATE LIMITED
OF PHYSICAL SHARES and . : 2. | Date of incorporation of comorate | 28/10/2044 -

SECOND 100 DAYS CAMPAIGN - SAKSHAM NIVESHAK

A. SPECIAL WINDOW FOR TRANSFER AND DEMATERIALISATION OF
PHYSICAL SHARES: Pursuant to SEBI Circular No. HO/38/13/11(2)
2026 - MIRSD-POD/ 1/3750/2026 dated 30th January, 2026, all
shareholders are hereby informed that a Special Window has been
opened for a period of one year, from 5th February, 2026 to 4th
February, 2027 to facilitate transfer and dematerialisation of physical
securities which were sold/purchased priorto 1st April, 2019. The said
special window shall also be available for such transfer requests which
were submitted earlier and were rejected /returned /not attended to
due to deficiency in the documents/processior otherwise. Further, the
securities so transferred shall be mandatorily credited to the
transferee only in demat mode and shall be under lock-in for a period
of one year from the date of registration of transfer. Such securities
shall not be transferred/lien marked/pledged during the said lock-in
period.

B. SECOND 100 DAYS CAMPAIGN- "SAKSHAM NIVESHAK" - Pursuant
to communication received from Investor Education & Protection Fund
Authority (IEPFA) vide email dated 27th March, 2026, the Company
has relaunched a Second 100 Days campaign "Saksham Niveshak”
from st April, 2026 to 9th July, 2026. During this Campaign all the
shareholders who have not claimed their Dividend for any Financial
Years commencing from 2018-19 to 2024-25, or have not updated
their KYC or any issues related to unclaimed dividends and shares, are
encouraged to claim their unpaidifunclaimed dividends for the
aforementioned Financial Years in order to prevent their shares and
dividend from being transferred to the Investor Education and
Protection fund Authority (IEPFA).

Investors are requested to furnish their necessary documents for the
aforesaid purposes by contacting the Company's Registrar to an Issue and
Share Transfer Agent i.e. MUFG Intime India Private Limited at Block No,
202, 2nd Floor, Akshay Complex, Near Ganesh Temple, Off. Dhole Patil
Road, Pune - 411 001, E-mail - rnt.helpdesk@in.mpms.mufg.com /
Investor.helpdesk@in.mpms.mufg.com, wegsile:

www.in.mpms,mufg.com.
For Force Motors Limited
al/-
Rohan Sampal
Company Secretary & Compliance Officer

Place | Pune
Date : 27th Apnl, 2026

NOTICE INVITING TENDER (NIT)

The Tata Power Company Limited invites tenders from eligible vendors
for the following package (Two Parl Bidding) in Transmission division,
Mumbai.

« EPC of 220KV 1-Core 2000 Sgmm Copper XLPE Lead Sheath cable
atong with associated accessories for 220KV Trombay-Camac 5 & 6
EHV cable replacement project (Package Reference: CC2ZTNPODEG).

For detailed. NIT, pleasse vwvisit Tendar section on wabsite

hitps:/lwww tatapower.com. Interested bidders to submit Tender Fee

and Authonzation Letier upto 1500 hrs of 07" May 2026 for above tenders,

Also, all future corrigendum’s {if any), to the above tenders will be informed

on Tender saction on wabsite https [lwww.tatapower.com only.

BCPL RAILWAY INFRASTRUCTURE LIMITED

CIN: L5111 0rEWE 1 BE5PLCOT 580
Regd. off - 138 Bidhan Sarani, 4th Floor, Kelkata - 70006

Tal.; 033-2219 0085; Website; wew.bcril.com;
E-mail; investorsi@heril.com, complianaei@beril.com

[ PECLARATION OF RESULTS OF VOTING CONDUCTED BY POSTAL BALLOT |

Pursuant to Section 110 read with other applicable provisions of the Companias Act,
2013, the approval of the members of the Company was sought for the Spedial
Resclution by way of Postal Ballof / E-voting as set in the postal ballof notice dated
January 29, 2026. The Scrutinizer CA Sudhir Kothari (Membership Mo, 063874), of
Sudhir Kedhari & Associabes, Charlered Accountants, carded oul the scruling of the
posial ballot e-voting recelved uplo the dast date of receip! Le. Satusday, April 25, 2026
till & prm and submitied his reporton Saterday, Aprf 25,2026

The residl of the Postal Ballol and E-vating 15 as undar,

ltem No. 1: Reappointment of Mr. Sudipta Kumar Mukherjees [DIN 02022104]) as a
MNon-Executive Independent Director

Execution ilata of Lodged for transfer | Original Security | Efigible to lodge
Transler Deed before April 01, Certificate in the current

20197 Available? window?

Befire April 01, 2019 | No Yes ' v
(k15 Iresh lodgement)
‘Before April 01, 2015 | Yes ' Yes ' v
(it was rejected’ returned

garliar)
Before April 01, 2019 | Vs ' No ' %
‘Before April 01, 2019 No Z Mo ' %

Particulars| Remote E-voting | Ballot voting Total | Percentage
: | (%)
(Numbar) Votes |Number)Votas|Numbaer| Votes |
Assani B3 EIE..EE.TEIE::_ a 1] LK 03,96, 70| 89.9¢
Dissent 10 4051 0 ] 0 4,051 04
Tatal = K 94.00,753] 0 0 & 84.00,753 100,00

The above resolulion: has Been passed wilh requisile majorily, The resulls of Postal

Ballot-and e-voling have been communicated (o the Stock Exchangs, Such resulls,

alongwith the Scrutinizer's Report |s avaidable on the Company's website 12,
httpe:Sboril comirasulis-of-voling-e-voting!

By arder of the Board of Direscions

For BCPL Rallway Infrastructure Limited

Sdi-

Davshraa Sinha

Campany Secrelany

Placa: Kalkata
Diata: 27.04. 2026

Email: mwvestors@vishiuchemicals.com, websie: wew vishnuchemicals.com

NOTICE
Special Window for Transfer and Dematerialisation of
Physical Securities

Pursuant to SEBI Circular No. HO/38/13/11(2)2026-MIR5D-PODY3750/2026 dated
January 30, 2026, sharehotders of Vishnu Chamicals Limited (“Company”) who had
Ipdged their franster deeds of physical shares prorto deadline of April 01, 2013 which
were rejected’ returned) not attended due to deficiency in the documents, procass or
otherwise and also missed to re-lodge their request before cud off date i.e March 31,
2021 are granted one given one more opportunity for re-lodgement of transfar
requests for a period of one year from February 05, 2026 to February 04, 2027 . During
this-special window, the-shares that are re-todged for transfer shall ba issued  ondy in
demat form and shall be kept under lock in for a period of one year from the date of
registration of transfer. Such securities shall not be transfarred/Sen-marked/ pledgead
during the said lock in period.

For clarity with regard {0 applicability of this window, below matrix may be referred to:

Eligibla shareholdars may submittheir transfer request along with requisite documents

within the stipulated time to the Registrar and Transter Agent | e. Blgshare Services

Private Limitad, 306, Right Wing, 3rd Floor, Amrutha Ville, Opp. Yoshada Hospital,
Somajiguda, Rajbhavan Road, Hyderabad- Telangana, India- 500 082

Mote: All the shareholders are requested 1o update their E-mail idis) with Company

[RT&/Depository Participants.

For Vishnu Chemicals Limited

Q-

Vibha Shinde

Company Secretary & Compliance Officer

M.No. FCS 8466

Place: Hyderabad
Date: 27.04.2026
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wolice 5 hereby given that the Rational Company Law Tribunal has ordered 1he
gammencemienl &f & corporate. ingalvenay resodution process of the H.O LAMPS
SMAMNUFACTURING GO PRMVATE LIMITED gn 220 Agwil, 2026 {rder wits upbeded on 250h Aol
2OPE).

Thecreditars of H.Q LAMPS MANUFACTURING CO PRIVATE LIMITED. are hereliy called upon o
subimitl their claims with presd! on or befare O0Oth May, 20026, 1o The fntenm resolution
mwalesgional at the aadress mentionad HE.’III’I&[ EnLry Mo, 10, The hnencial craditors shell
Submil thesr claims with proesd by electronic meang only, A ot credidors may submit the
Glaims with proal i person; by postor by electronic means

Submissionaffalsa or misleading procfs of claim shall attract penalties.

CA Bihari Lal Chakenvarti,

interim Resolutlon Professlonal

In the Matter of H.0 Lamps Manafacturing Co Private Limited.
IBEI Reg, Mo IBELIPS-0021P-NO0E63, 2019 2020712778
AFAValil upte 31,1224

3 JINDAL SAW LIMITED
.-‘r CIN - L27104UP1984PLC023979
i Regd. Off.: A-1, UPSIDC Indl. Area, Nandgaon Road, Kosi Kalan, Distt. Mathura (U.P.)-281403

Corp. Office : Jindal Centre, 12, Bhikaiji Cama Place, New Delhi- 110066
EXTRACT OF FINANCIAL RESULTS FOR THE QUARTER AND YEAR ENDED MARCH 31, 2026

(X in Crores)

. Standalone Consolidated
S. | Particulars
No. Quarter ended Year ended Quarter ended Year ended
31.03.2026 31.12.202531.03.2025| 31.03.2026 | 31.03.2025| 31.03.2026 | 31.12.2025 31.03.2025| 31.03.2026| 31.03.2025
Refer Note| Unaudited |[Refer Note| Audited | Audited |Refer Note| Unaudited | Refer Note| Audited | Audited
1 1 1 1

1. | Total income from operations 3,851.70 | 4,156.96| 4,449.46 | 14,744.53|18,177.70 | 4,656.85 | 4,963.02 | 5,067.48 |17,986.86 | 20,947.84

Net Profit / (Loss) for the period

(before Tax, Exceptional and/or Extraordinary items) | 156.29 301.94| 635.31 869.96( 2,487.92| 174.81 34452 | 465.66 | 1,056.38 | 2,322.69
3. | NetProfit/ (Loss) for the period before tax

(after Exceptional and/or Extraordinary items) 156.29 301.94| 635.31 869.96( 2,487.92| 174.81 34452 | 465.66 | 1,056.38 | 2,322.69
4. | Net Profit/ (Loss) for the period after tax

(after Exceptional and/or Extraordinary items) 13.98| 226.77| 474.25 783.98| 1,87447| 123.68 | 247.62 86.92| 925.33| 1,458.04
5. | Total comprehensive income for the period /year

[Comprising profit/(loss) for the period/ year (after

tax) and other comprehensive income (after tax)] 111.15 22912 470.79 780.26| 1,868.00| 196.66 | 267.66 78.10 | 1,054.23 | 1,469.71
6. | Paid up Equity share capital 63.95 63.95 63.95 63.95 63.95 63.95 63.95 63.95 63.95 63.95
7. | Reserves (excluding revaluation reserve) 12,5628.78 | 12,417.33|11,874.10 [ 12,528.78 | 11,874.1012,510.29 |12,297.70 | 11,347.01 {12,510.29 | 11,347.01
8. | Networth 12,5692.73 | 12,481.28 11,938.05 [ 12,592.73 | 11,938.05|12,574.24 |12,361.65 | 11,410.96 |12,574.24 | 11,410.96
9. | Outstanding Debt 2,717.52 | 3,344.49] 2,996.41 | 2,717.52| 2,996.41| 4,011.64 | 4,678.19 | 4,627.76| 4,011.64 | 4,627.76
10. | Debt Equity Ratio 0.22 0.27 0.25 0.22 0.25 0.32 0.38 0.41 0.32 0.41
11. | Earnings per share (of ¥ 1 each) (*not annualised)

(1) Basic 1.79¥ 3.56* 7.45* 12.30 29.44 2.19* 4.05* 4.58* 15.27 27.31

(2) Diluted 1.78* 3.55* 7.43" 12.27 29.35 2.18* 4.04* 4.56* 15.23 27.22
12. | Debt Service Coverage Ratio 14.11 10.75 6.06 3.49 2.36 10.14 5.38 2.18 3.26 1.84
13. | Interest Service Coverage Ratio 3.24 | 5.09 8.64 3.90 7.08 3.08 478 5.50 3.75 5.73

Note:

Company's website (www.jindalsaw.com).

Place: New Delhi
Date: April 27,2026

1 The figures for the quarter ended March 31, 2026 and March 31, 2025 are the balancing figures between the audited figures in respect of the full financial year and the
published unaudited year to date figures upto third quarter of the respective financial year which were subject to limited review by the auditor.

2 The above is an extract of the detailed format of Standalone and Consolidated financial results for the year ended on 31st March 2026 filed with the Stock Exchanges
under Regulation 33 and Regulation 52 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015. The full format of the Standalone and
Consolidated results for the year on 31st March 2026 are available on the websites of the Stock Exchanges (www.nseindia.com/ www.bseindia.com) and on the

Scan QR code to view Results

On behalf of Board of Directors of Jindal Saw Limited
Sd-

Sminu Jindal

Managing Director

DIN: 00005317

epaper.financiaiexpress.cun‘. .

ROSSARI BIOTECH LIMITED

{AN SO 9001:2015, 14001:2015 & 45001:2018 Certified Company)

CIN @ L24100MH2009PLC1948198

Regd. Office : Rossan House, Golden gk, LBS Marg, Surya Nagar, Opp. Mahindra Showrgom, Vikhroli {West), Mumbsal - 400078,
T +81-226123 3800 E . infoirossan.com W, www.rossar.com

EATRACT OF CONSOLIDATED AUDITED FINANCIAL RESULTS FOR THE QUARTER AND FINANCIAL YEAR ENDED 315T MARCH, 2026

"IMPORTANT"

Whilst care is taken prior to
acceptance of advertising
copy, itis not possible to verify
its contents. The Indian
Express (P) Limited cannot

ROSAR!

making Fou mara compatiive

Rs. I Milllan

Quarter ended

Financial Year ended

Quarter ended

Particulars 31" March, 2026

31" March, 2026

31 March, 2025 be held responsible for such

Unaudited

Audited Unaudited contents, nor for any loss or

Totalincome from operalions B, 548,62
Met Profit / (Loss) for the pariod

tbefore Tax, Exceplional and or Exbraordinary Bems)

Net Profit { {Loss) for the-period before tax

{after Exceptional and/or Exdracrdinary itams)

Mat Prodit f {Loss) for the period after tax

{after Exceptional andior Extraordinary ftems)

Total Carmprahensive Income for the period [Comprising
Profit | {Lozs) for the period (after tax) and Other
comprehensive Income (afer fax))

Equity Share Capital

Reservas {excluding Revaluslion Resarve)

a5 shown in the Audited Balance Sheet of the previces vear
Eamnings Per Share (of Rs. /- each)

{for continuing and discontinued operations) -

Basic

Diluted

£42.43

B 43

450 67

455,47
110,77

g.30°
g.20°

damageincurred as aresultof
transactions with companies,
associations or individuals
advertisinginits newspapers
or Publications. We therefore
recommend that readers
make necessary inquiries
before sending any monies
or entering into any
agreements with advertisers
or otherwise acting on an
advertisement in any

£3,962.65 5,795.62

202515 &7.07
2025.15 a77.07

148213 344 .44

33321
10,73

149289
1077

1382272

26.95
26.93

§.22*
6217

*Nof annualized
Additional Information on Standalone Financial Results is as follows

manner whatsoever.

Rs. in Million

Quarter ended

Financial Year ended

Particulars 31" March, 2026

317 March, 2026

Quarter ended
31" March, 2025

Unaudited

Audited Unaudited

h161.38
73546
AT 30

(a) Totalinpome from oparations
[0} Profit Before Tax

(€] Prafit After Tax

b sz

17.520.86
1,910.62
1,428,348

4, 36653
43854
323.64

Naotaes:

1. The Consoldated fimancial resulls have been reviewed and recomemended by the Audit Committes and approved by the Board of
Directors at their meating held on 27 April, 2026 Areview of the above interim financial results has been carried out by the statutory

LS.

2. The above iz an exiract of detziled format of Quartarly / Annual Financial Resulis filed with the Stock Exchanges-under Requlation

Eeq-.u.rgn!emsh Regulatons, 2015, The full format of the Quartarly [ Annual
Financial Results are available on the websites of the Stock Exchange where shares of the Company are lisled e,
www.bseindia.com and www nseindia.com and also on the website of the Company Le. www.rossan.com.

43 of the SEBI (Listing Dbli?atmns. and Disclosure

Place : MUMBAI
Date : 27" April, 2026

|
BUSIN
oA

FOR
DAILY
BUSINESS

For ROSSARI BIOTECH LIMITED
Sdl-

EDWARD MEMEZES

Executive Chairman

DIN:00149205 @FINANCIAL EXPRESS
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Mahindra Holidays to buy Aditatva Estates

tion business on a 50-
acre land parcel in Chik-

MAHINDRAHOLIDAYS &
Resorts India is set to

acquire 100% stake Adi- magalur, Karnataka, for informed in a regulatory
tatva Estates, which is  37.5 crore. filing to the exchanges.
engaged in coffee planta- Mahindra Holidays —PTI

Board greenlighted the
proposal on Monday, it

Prada seeks to mend ties

Coal India Q4 profit

up 11%t0X10,839 cr

AYE FINANCE LIMITED

(FORMERLY KNOWN AS AYE FINANCE PRIVATE LIMITED)

CIN: U65921DL1993PLC283660

Registered Office: M-5, Magnum House-l, Commanity Centre, Karampura,

West Delhi, New Delhi - 110015, India

Corporate Office: Unit No.- 701-711, 7th Floor, Unitech Commercial Tower-2,
Sector 45, Arya Samaj Road, Gurugram-122003, Haryana, India
Tel. No.: 0124-4844000 | Email: secretarial@ayefin.com | website: www.ayefin.com |

STATEMENT OF AUDITED FINANCIAL RESULTS FOR THE

QUARTER AND YEAR ENDED MARCH 31, 2026

The Audited Financial Results for the quarter and year ended March 31,

2026 have been reviewed by the Audit Committee and approved by the
Board of Directors in their respective meetings held on April 27, 2026.

The complete results are available on the website of stock exchanges at
wwiw.nseindia.com and www.bseindia.com and also posted on the
webiste of the Company at https://www.ayefin.com/financial-statements

REUTERS

Mumbai/Milan, April 27

PRADA IS LAUNCHING a limited-
edition range of Indian-made san-
dals inspired by traditional Kolha-
puri footwear, less than a year after
theItalian luxury group faced aback-
lash for showcasing similar designs
without crediting their origins.
Each pair will be priced at about
€750 ($881), according to Prada’s
website. The launch follows contro-
versy in June 2025, when Prada
showed sandals resembling cen-
turies-old Indian Kolhapuri chappals
ata Milan fashion show.The designs

sansand politicians,whoaccused the
brand of cultural appropriation.
Prada later acknowledged the
influence of ancient Indian styles
and said it had begun talkswith arti-
san groups about a collaboration.
In December, Prada announced

with Indla made sandals

sandalsin the states of Maharashtra
and Karnataka under agreements
with two state-backed bodies, com-
bininglocal craftsmanship with Ital-
ian technology.

The sandals will be sold through
40 selected Prada stores worldwide
and online, the company said in a
statement on Monday.

Pradaalsoannounced a three-year
training programme forartisans from
the eight districts in India tradition-
allyassociated with Kolhapurisandal-
making.The programmewill be deliv-
ered by two leading Indian design
institutes in structured six-month
modulesandisexpected toreach 180

STATE-OWNED CIL on Mon-
day reported an 11.1% rise in
consolidated net profit to
10,839.18 croreinthe March
quarter, driven by higher rev-
enue. Coal India (CIL) logged a
consolidated net profit of
%9,751.64 crore in the year-
ago period.

In a filing to the BSE, the
Maharatna firm said its rev-
enue from operations rose to
346,490.03 crore from
%43,961.56 inthe correspond-
ing quarter of the previous fis-
calyear.

The consolidated expenses
of the company during the
fourth quarter of the previous
fiscal year rose to ¥37,107.07

crore in the year-ago period,
CILsaid in a filing to the BSE.

However, the company’s
net profit for the year ended
March 31, 2026 dropped to
31,094.29  crore  over
X35,505.79 crore for the year
ended March 31,2025.

The revenue for 2025-26
marginally  declined to
31,68,400.29 crore over
31,69,177.37 crore for the
year ended March 31,2025.

The board of directors
declared a final dividend of
X5.25 per equity share for
2025-26 and added that the
payment of final dividend for
2025-26 will be made subject
to approval of shareholders in

and the same can be accessed by scanning the below GR Code.

For and on behall of the Board of Directors
Aye Finance Limited

Place: Gurugram
Date: April 27, 2026

Sanjay Sharma
Managing Director

Sd/-

sparked outrage among Indian arti-

plans to produce 2,000 pairs of the  artisans,starting next month.

FROM THE FRONT PAGE

crore compared to I34,999

the ensuing AGM. —PTI

Sun seals $11.75-billion deal for Organon

THE ACQUISITION WILL help Sun
leverage Organon's portfolio of 70-
plus products across women’s
health and general medicines,
which would generate cash flows
and help ease the debt burden.
Thankstotheadditional cash flows,
analysts are expecting Organon's
net debt-to-Ebidtaratiotogodown
sharply from 4.1 times currently to
1.6-1.7timesayearafterthedealis
concluded.Sunisexpectingtoclose
the transaction by early 2027, sub-
ject to regulatory approvals and
shareholder consent.

Describing the deal as both “a
happy”and“abitanxious”moment,
Sun Executive Chairman Dilip
Shanghvi said that company's
acknowledged balance-sheet cau-
tion will not come at the cost of

DEAL DETAILS

India's outbound M&A deals

201 @)
2022 ()

# Total deals B Deal amount ($ billion)

transformational opportunities.He
said the current global turbulence
may have created an opportunity

The deal, according to analysts,
could give the combined entity
enough headroom to focus on

deals. Due to the sizeable debt,
Organon didn't have the scope to
cut manufacturing costs. But Sun
could bring in cost synergies by
shifting some of the manufactur-
ingtoIndia,especiallyfororal solids
segment,’said an analyst at alead-
ing brokerage.

According to a Macquarie ana-
lyst, the proposed acquisition sup-
ports Sun's strategy to expand in
innovative drugs, which could
make up 27% of the combined
entity’s revenue. Sun would also
become a stronger player in estab-
lished brands/branded generics
business with the deal, with entry
into biosimilars as a top-10 global

some experts flagging the possibil-
ity of integration issues. As per
reports, Organon is already navi-
gating substantial headwinds due
to the loss of exclusivity on older
legacy products and heightened
competition in thebiosimilars port-
folio. It also witnessed governance
concerns in 2025 following an
internal probe that revealed
impropersales practices foritsflag-
ship product Nexplanon. “Sun has
to make sure that its existing busi-
nessdonotgetimpacted because of
this deal. But due to its reasonably-
well trackrecord, Sunwillbeable to
operational and regulatory con-
cerns,’said Manchanda.

DIN: 03337545

FORCE MDTD'HS LIMITED
GIM L34 102PN1958PLEOTTT
Regd Elrfh.a Mumbai-Pune F'|_|1-_'I_ Akiadi, Pung - 411 035, INDEA

G,

FORCE
NOTICE
SPECIAL WINDOW FOR TRANSFER AND DEMATERIALISATION
OF PHYSICAL SHARES and
SECOND 100 DAYS CAMPAIGN - SAKSHAM NIVESHAK

A. SPECIAL WINDOW FOR TRANSFER AND DEMATERIALISATION OF
PHYSICAL SHARES: Pursuant to SEB! Circular No. HO/38/13/11(2)
2026 - MIRSD-POD/ 1/3750/2026 dated 30th January, 2026, all
sharehalders are hereby informed that a Special Window has been
opened for a period of one year, from 5th February, 2026 to 4th
February, 2027 to facilitate transfer and dematenalisation of physical
securities which were sold/purchased prior to 1st April, 2019. The said
special window shall also be available for such transfer requests which
were submitted earlier and were rejected /returned /not attended to
due to deficiency in the documents/processior otherwise. Further, the
securities so transterred shall be mandatorily credited to the
transferee only in demat mode and shall be under lock-in for a period
of one year from the date of registration of transfer. Such securities
shall not be transferred/lien marked/pledged during the said lock-in
period.

B. SECOND 100 DAYS CAMPAIGN- “SAKSHAM NIVESHAK" - Pursuant
to communication received from Investor Education & Protection Fund
Authority (IEPFA) vide email dated 27th March, 2026, the Company
has relaunched a Second 100 Days campaign "Saksham Niveshak®
from 1st April, 2026 to Rth July, 2026. During this Campaign all the
shareholders who have not claimed their Dividend for any Financial
Years commencing from 2018-19 to 2024-25, or have not updated
their KYC or any issues related to unclaimed dividends and shares, are
encouraged to claim their unpaid/unclaimed dividends for the
aforementioned Financial Years in order to prevent their shares and
dividend from being transferred to the Investor Education and
Protection fund Authority (IEPFA).

Investors are requested to furnish their necessary documents for the

aforesaid purposes by contacting the Company’s Reqgistrar to an Issue and

Share Transfer Agent i.e. MUFG Intime India Private Limited at Block No.

202, Znd Floor, Akshay Complex, Near Ganesh Temple, Off. Dhole Patil

Enad Pune - 411 001, E-mail - mt.helpdesk@in.mpms.mufg.com /

IrwEstnr.helpdesk@in.mpms.mufg-wm, website:

www.in.mpms.mufg.com. .
For Force Motors Limited

s/~
Rohan Sampat
Company secretary & Compliance Officer

Flace : Pune
Date : 27th April, 2026

forthe companytodothingswhich  growthareas.Further,Sunwouldbe player,headded. Organon said if the deal is can-
generallywouldbedifficulttogetif able to leverage Organon's However, the real challengeis celled, it would pay a termination
all times are normal. strengths to enter into licensing  likely to begingter the dealwith  fee of $120 million to Sun.

>

TATA

TATA POWER

[Corparaie Canbracts Departmen)
Thie Tats Powes Company Limied, Sman Centar of Procurement Excellence, 27 Floor, Sakar Receiving
Station, Kear Hotel Leela, Sahar Alrport Road Andherd (E), Mumbal 400 053, Maharashira, India
(Board Line: §X2-ET173917) CIN: L2ZJIOMH 191 3P LC200567

NOTICE INVITING TENDER (NIT)

The Tata Power Company Limited invites tenders from eligible vendors
for the following package (Two Parl Bidding) in Transmission division,
Mumbai
« EPG of 220KV 1-Core 2000 Zgmm Copper XLPE Lead Sheath cable
along with associated accessories for 220KV Trombay-Carnac 5 & 6
EHY cable replacement project [Package Reference: CC2THPODEG).
Far detailled NIT, please visit Tender section on websile
hitps:iiwww tatapower.com. Inieresied bidders to submit Tender Fee
and Authorization Latter upto 1500 hrs of 07" May 2026 for above landers.
Also, all future corrigendum’s {if any), to the above tenders will be informed
on Tender section on website https :[www. iatapower.com only.

BCPL RAILWAY INFRASTRUCTURE LIMITED

CiIN: L5S1109WB1885PLCOTSR0
Regd. off.: 138 Bidhan Sarani, dth Floor, Kolkata - 700006
Tal.: (33-221% 0085; Wabsile: waw.b 0
E-mail: invesiorsfifberil. com, compliane cril.com

[-HEGL-I-HAT]T-‘H OF RESULTS OF VOTING CONDUCTED BY POSTAL B.I-LLI.‘IT |

Pursiiand b Section 110 mead with olher apglicabde provisions of the Comganias Act,
2013, the approval of the membsess of the Compamy was sought for the Special
Fesolution by way of Poslal Ballob § E-voling a5 521 in the postal balled notice dated
January 28, 2026, Tha Scrutinizar CA Sudhbir Kothan (Mambershep Mo, (53874, of
Sudhir Kothart & Associates. Charered Accowntants, camed out the scoating of the
pestal balled e-voaling received updo the last date of receipd Le, Salurday, Spnl 25, 2026
till & pm and submitted his repor on Saturday, April 25, 2026

The resullof the Poslal Bafol and E-eoting is as under:

ftem Mo, 1: Reappointmant of Mr. Sudipta Kumar Mukherjee [DIN 02022104} as a
Mon-Executive Indepandent Director

Particulars)| Remaole E-voling | Ballot voting Toatal F‘ﬂfti}nl:gﬁ
(%]}
Mumber| Votes |Mumber|Votes|Number| Votes
Assani B3 E'E-.EPE.?D?g 0 ] B3 93,96, 702 299,96
Disseant 10 -ﬂ.Uﬁ-Ti_ 0] ] 1 4,051 i
Tatal 83 |9400753 O 0 83 |94.00.753 100.00

The above resolulion has been passed wih requisiie rr'|::|||:|n'.:|r Thie resulls of Postal

Balict and e-vobmg have besn communicated to the Steck Exchange. Such results,

alongwith the Scrubnizers Report @ avallabie on the Company's website e
hitgs:ifbel comiresulls-of-walting -a-woting/

By arder of the Board of Directors

For BCPL Raihway Infrasiructure Limited

Sd/-

Devshres Sinha

Compaany Sacralary

Place: Kolkata
Dabe; 27 04 2026

VISHNU

CHEMICALE LTD

CTN: LES2DITE 109 3PLED46359
Regd. Off; H Mo, 8-2-293/82F/23-C, Piot No, 23, Rosd Mo, 8 Film Nagar, Jubilee Hills
Hyoerabad Telangana - 500096
Tel: +01-40-23327723, 040-23306817; Fax: +01-40-23314158,
Email; investarsi@vishnuechermicals.com, wabsite: waw vishnuchemicals.com

NOTICE

Physical Securities

Pursuant to SEBI Ciroular Mo, HO/38/1371 1{2)2026-MIRSD-POD/137T50/2026 dated
January 30, 2026, shareholders of Vishau Chemicals Limited (“Company ™) who had
[odged their anster deads of physical sharas pnario deadline of Aprd 01, 2013 which
were repacted refurmead’ nof attepded due o deficiency in the documents, process or
{ otherwise and also missed to re-lodge their request before cut off date i.e March 31,
£2021 are granfed one given ong mare opporfunity for re-lodgement of fransfer

requests for & period of one vear from February 05, 2026 to February 04, 2027, During

this special window, the shares that are re-lodged for transfer shall B2 issusd only in

{ demat form and shall be kept under lock in for a perod of one year from the date of
5 registration of transfer. Such securities shall not be ransferred/lien-marked’ pledgad
| during the sald lock in period.

o

Fo charity with regard to applicabiity of this wingow, below matrix may be referred 1o:
Execulion Date of Lodged for iransfer | Original Security  Eligibie to lodge

Transfer Deed before April 01, | Certificate in the current
| o _ 20197 Available? window?
Before Aprl 01, 2019 | Mo Yes W

{itis fresh lodgement)
Before Apnl 01, 2019 | Yas ' Yes ' ¥
(i was resacied’ relurned
garkier)

Before Api 01, 2019 | Yag No
Before April 01,201 ﬂ Mo No

r Eligible shareholders may submit thalr transferre que‘?.ralr:»crrj'..'.rH1 mqu site documants

within the stipulated time fo the Ragistrar and Transfer Agent i.e. Bigshare Services

Private Limitad, 306, Right Wing, 3rd Foor, Ameutha Ville, Opp. Yoshada Hospital,

{ Somaliguda, Rajbhavan Road, Hyderabad- Telangana, India- 500 082

| Nate: All the shareholders are requested to update their E-mail id{s) with Company

| /RTA/Depository Participants.

For Vishnu Chemicals Limited
Sd/-

| Place: Hyderabad
Date: 27.04 2026

Company Secratary & Compliance Officar
M. No. FCS 8466

ROSSARI BIOTECH LIMITED

FORM A
PUBLIC ANNOUNCEMENT
{Under Hegulation & of the Insolvency and Bankruptey Boaed of Indla
[Insolvency Resolulion Process fer Conporate Persons) Regulatiens, 2006}
FOR THE ATTENTION OF THE CREDITORS OF
H.Q LAMPS MANUFACTURING CO PRIVATE LIMITED

& | Inschvency commencerment date

Relevant Particulars

L | Nama of comaormne dabtor HQMWMMWMM
7 | Dateal incomaraton of coperate |- Z510,2044

{ debior |
3| Authority urder wihich corpeeste. | ROC LAtar Peaclesh B

chrbltr is moamansad | registaned
| Comorate identiy ko 7 Limead
| Liabilty kierificasion Mo, of
|- comporate deboor
5 | P e al e r.l'!-E:H.ﬂll'l.J-l.l:rh'.;‘!.
| Bl pnncipsl oEfoa {i BTy of
comporale delecn

[ IER00P20EAPTC06ET 30

—

| Uit by R0, Gl Tovmeer  Wemom O, Serior 18 Mo,
Gauism Budoha Megar, Noda, Lbsr Predesh 200301

s I
ey restedsi oo EE.CId-...DEE
| Oombar, 2026
u.-ar.-.rﬂ'a&d o chate o MCLT I:lllJlLI' |Ecl_='-='.-"-|:ll
| 8 Pihawt Lad Cheahrenrty,
g hio B I-002 FPWNO0EEZ 0 02000 120 TS

I respect of corporate delisy
7| ke date of cksun of
Insohvency MeEsoiulion prcess
-7 | Tame n-'ufﬂ*-'ﬁl:':nﬁ'rl-'l e of
e insolvensy prohesgaonal Kﬂ[‘g
5 e m msoiution proliessonal
| Address and e-mal of the Intedm | D54, Frst Foos Defance Colony, New Dalle- 110024
ressalution paifesatiaral, &S Emalbichahmnaartiassoc i b=l oom
| ropetored with the Bosed
10| Aedoress snd Sl be used For
GoCSpOEHanGE Wt the intanm
resab o grofecaiang
11 | Loest claste oo submnission of clarms

|

| D54, Frst Floce, Defence ".J;:Ikl."::'..hﬁ'_'i'-' Dedli- 110029
Cersa spedfied Emal - oim halarepsSgmailoom

| e Mvienye, 200 (ke from date NCLT Croler

FeCEnesd)
1?.: Clersie=s of crodliions, if s, ander -:"-i.-i o
claise (o) of sub-section (o) of
| setdion Z1, asoertained by e
IntEmim resciubaon professonal
13| Mames of nsabency Prokssioras | A

identifiad to act as Authoreed
Fepreser e of crechlors in &
chags (Thes rames for sach dass)
14.] jaj  Pakweni Forma ard
|y Dvgaids of mthorised
represeniativies e avallable &t

| el Mipe: oL gowing énTome; dosrinack

Motlee s hereby givan that the Nationel Company Law Tribonel kas ordered the
cammeancement of @ corporake Insolvency resalution process of the H.Q LAMPS
MANUFACTURING CO FRIMATE LIMITED an 22th April, 20246 (Ordar was epioded on 284 Agril
2026
The credibors of H G LAMPS MANUFACTURIMNG GO PRIVATE LIMITED, are hareby catiad vpon (o
submit their claims wih preof o0 or befoee 09th May, 2026, to the interen resclution
prafessonal &t the address imenticnad: BEalrET entry Mo, 10, The financial areditons shad
submit thek cialms with groof by alectronic maans anly. &l othes credidors mey submit the
claimswith proof in person, by postor by electronic means
Submission of false or mislesding proofs of claim shall attract penetieas
Bate-2 704 2098 CA Bihari Lal Chalcravarti,
Place- Dalhl Interim Resolution Professional
Im tha Mattar of H.Q Lamps Manufacturing Co Private Limited.
188 Reg. Mo [BERAPA-D0ZAP-MO0SE 3,/ 201020201
AR Walid upto 31

=€

"IMPORTANT"

ROSSARI

JINDAL SAW LIMITED O an: Lcouconeicists Swstdwuns | | Whist care s taken prior to
s ) makirg you mare comesEles -
'--;ﬂ Regd. Offica ; Rossan Howse, Galden Oak, LBS Marg, Surya Nagas, Cpp. Mahindra Shawraam, Vikhrol (West), Mumbal - 400079 acce[yfance of gdver’usmg
47 Read. Off A1 UPSIDC Ind iIN - Il:l271dO4UP1I-'\?84:II(C023K979 Dist, Mathura (U.P)-261403 T: +81-226123 3600 E : inforossari.com W wwwressarlcom copy, Itis nOtDOSSIb|etOVGFIfy
egd. Off.: A-1, ndl. Area, Nandgaon Road, Kosi Kalan, Distt. Mathura (U.P.)- AL AT AR A - r F TR TR : :
= | | T8 E TER A ) ) TN y
R oo Offce il Gante 12 it Car Pl Now Dol 10066 S e e R T RN ELE SRR TEENT | its contents. The Indian
- o Rs. in Million Express (P) Limited cannot
EXTRACT OF FINANCIAL RESULTS FOR THE QUARTER AND YEAR ENDED MARCH 31, 2026 Quarter ended iFInm-l:iad Yearended| Quarter ended be held responsible for such
Z in Crores Particulars 31" March, 2026 | 31" March, 2026 | 31" March, 2025 P
( ) | ; ntents, nor forany | r
: Unaudited | ed Unaudited contents, noriorany I0ss o
s Particulars Standalone Consolidated d ] ed itof
N.o Quarter ended Year ended Quarter ended Year ended L”T::'ﬁﬁﬁm%pimhms 6.648.62 2396365 3,795.62 amage incurreaasaresuto
' gl Profit | (Logs) for the pariod i i i
31.03.2026|31.12.202531.03.2025| 31.03.2026 | 31.03.2025 31.03.2026 | 31.12.2025( 31.03.2025 | 31.03.2026| 31.03.2025 {edote Tax, Em:ﬁl:mlunal f:d,- or Extragrdinary items) 649 43 02515 47707 transagtpnswﬁh companies,
Refer Note | Unaudited |Refer Note| Audited | Audited |Refer Note| Unaudited |Refer Note| Audited | Audited Met Profit | (Loss) for the period before tax associations or individuals
1 1 1 1 ; g C e
{after Exceplional andior Extracrdnary ifems) 64243 202515 477.07 ISINa IN ItS new: r
1. | Total income from operations 3,851.70 | 4,156.96| 4,449.46 | 14,744.53118,177.70 | 4,656.85 | 4,963.02 | 5,067.48 |17,986.86 |20,947.84 et Prafit | (Loss) for the period afler tax adl\:/)ertt)l.s g tSVVe ﬁpaﬁ:e S
2. | Net Proft/ (Loss) for the period - (after Exceptional sndior Extraordinary items| 45967 149213 34444 or Publications. We therefore
; ﬁ)etf%re ]:!'?;(,(LExc?pftloTﬁl and{o(; Ex’;raor?mary items) 156.29 301.94) 635.31 869.96| 2,487.92( 174.81 344,52 465.66 | 1,056.38 | 2,322.69 Total Comgeshansive Income for the period [Comprising recommend that readers
. et Profit / (Loss) for the period before tax Profil/ [Loss) for the penod [after tax) and Cher ; i
(after Exceptional andor Extraordinary items) 15629 30194| 635.31| 869.96| 2487.92| 17481| 34452 46566 1056.38 | 2,322.69 Comprahensive Incame (after tax)] 4ES 87 149289 133,21 make necessary inquiries
4. | Net Profit/ (Loss) for the period after tax Equity Share Capital 10.77 10,77 110.73 before sending any monies
(after Exceptional and/or Extraordinary items) 113.98 | 226.77| 47425| 783.98| 1,874.47| 12368 | 247.62 86.92 | 925.33| 1,458.04 Resarses fexcluding Revaluation Reserva) or entering into any
5. | Total comprehensive income for the period /year as shown m the Audited Balance Sheed of the previous year 1322272 ) )
[Comprising profit/(loss) for the period/ year (after Earnings Per Share (of Rs. 2i- each) agreements with advertisers
tax) and other comprehensive income (after tax)] 1M1.15| 229.12) 470.79| 780.26| 1,868.00| 196.66 & 267.66 78.10 | 1,054.23 | 1,469.71 {for continuing and discontinued operations) - or otherwise acting on an
6. | Paid up Equity share capital 63.95 63.95 63.95 63.95 63.95 63.95 63.95 63.95 63.95 63.95 Basic 20,95 B.Le" advertisement in  an
7. | Reserves (excluding revaluation reserve) 12,528.78 | 12,417.33|11,874.10 | 12,528.78 | 11,874.10 |12,510.29 12,297.70 | 11,347.01 |12,510.29 | 11,347.01 | Diluted 26.93 621" y
8. | Networth 12,592.73 | 12,481.28|11,938.05 | 12,592.73 | 11,938.05 |12,574.24 [12,361.65 | 11,410.96 |12,574.24 | 11,410.96 "Not annualized manner whatsoever.
9. | Outstanding Debt 2,717.52 | 3,344.49| 2,996.41 | 2,717.52]| 2,996.41| 4,011.64 | 4,678.19 | 4,627.76 | 4,011.64 | 4,627.76 Additianal Information on Standalone Einanclal Resulis is as lollows Rs. in Million
10. | Debt Equity Ratio 0.22 0.27 0.25 0.22 0.25 0.32 0.38 0.41 0.32 0.41 | Quarter ended Euartei‘ ended
11. | Earnings per share (of % 1 each) (*not annualised) 31'“ h, 2026 Eﬁymgﬁﬂ“ﬁm
(1) Basic 179 | 356*| 745 12.30| 2944 219*| 405*| 458 1527  27.31 Particulars T “'“d.m Andiod g “;_iﬁ S
(2) Diluted 178*|  355*| 743 1227| 2935 218*| 404*| 456*| 1523| 27.22 _ _ _ i dite e i
12. | Debt Service Coverage Ratio 14.11 10.75 6.06 3.49 236 10.14 5.38 2.18 3.26 1.84 (&) Total income from operations 516138 17,520 B 4,266,353
13. | Interest Service Coverage Ratio 3.24 509| 864 3.90 7.08| 3.8 4.78 5.50 3.75 5.73 | (b} Profit Befora Tax 73548 1.810.62 438.58
: | (£} Proft Aler Tax 54730 142838 32384
Note: Motas:
1 The figures for the quarter ended March 31, 2026 and March 31, 2025 are the balancing figures between the audited figures in respect of the full financial year and the 1. The Consalidated financial results have been reviewed and recommended by the Audit Commitiee and approved by the Board of
published unaudited year to date figures upto third quarter of the respective financial year which were subject to limited review by the auditor. Directors st theirmeeling held an 27" April, 2026, Areview of the above interim financial résults has been carmed oul by the statulory

audibors.

. The above s &n extract of defailed format of Quartedy [ Anmual Financial Results filed with the Stock Exchanges under Regulation
33 of the SEB| (Listing Ubsgations and (isclosure Requrements) Regulations, 2015, The full format of the Cluariery | Annua
Fingncial Resulls are avadable on lhe websites of the Stock Exchange whera shares of the Company are listed i
www, Bsaindia, com and wanw, nesmdia com and also on the website of the Company La, Waw,.rossan, com,

2 The above is an extract of the detailed format of Standalone and Consolidated financial results for the year ended on 31st March 2026 filed with the Stock Exchanges
under Regulation 33 and Regulation 52 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015. The full format of the Standalone and
Consolidated results for the year on 31st March 2026 are available on the websites of the Stock Exchanges (www.nseindia.com/ www.bseindia.com) and on the
Company's website (www.jindalsaw.com).

FOR
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BUSINESS

On behalf of Board of Directors of Jindal Saw Limited
Sd-

Sminu Jindal

Managing Director

DIN: 00005317

For ROSSARI BIQTECH LIMITED
Sdl-

EDWARD MEMEFES

Executive Chairman
DiM:00149205

Place : MUMBAI

Place: New Delhi Date : 27" April, 2026
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Mahindra Holidays to buy Aditatva Estates | : Coal India Q4 p]_‘Ofit
MAHINDRAHOLIDAYS &  tion business on a 50- Board greenlighted the Prada seeks to mend tles up 110/0 to %10)839 Ccr

Resorts India is set to acreland parcelin Chik- proposal on Monday, it

) : ; : ® [
acquire 100% stake Adi- magalur, Karnataka, for informed in a regulatory
tatva Estates, which is ¥37.5 crore. filing to the exchanges. WI n I a - m a e S a n a s STATE-OWNED CILon Mon-  crore in the year-ago period,
engaged in coffee planta- Mahindra Holidays —PTI | day reportedan 11.1%prisein  CILsaid in a filing to the BSE.

: consolidated net profit to However, the company’s
(0 U ) em— REUTERS ol LRI P L O sandalsinthe statesof Maharashtra = ¥10,839.18 croreintheMarch  net profit for the year ended
y ‘%ﬂ f’;l HTE 'I‘l:rlﬂ Mumbai/Milan, April 27 B T g R o | and Karnataka under agreements = quarter, driven by higherrev-  March 31, 2026 dropped to
Ll St | S V7 i with two state-backed bodies,com- | enue.Coal India (CIL)loggeda ¥31,094.29  crore over
PRADA IS LAUNCHING a limited- bininglocal craftsmanshipwithItal- | consolidated net profit of <35,505.79 crore for the year
AY E F I N A N c E LI M IT E D edition range of Indian-made san- ian technology. %9,751.64 crore in the year- ended March 31,2025.

(FORMERLY KNOWN AS AYE FINANCE PRIVATE LIMITED) dals inspired by traditional Kolha- The sandals will be sold through | ago period. The revenue for 2025-26
CIN: U65921DL1993PLC283660 puri footwear, less than a year after 40 selected Prada stores worldwide In a filing to the BSE, the marginally declined to
Registered Office: M-5, Magnum House-l, Community Centre, Karampura, theItalian luxury group faced aback- and online, the company said ina = Maharatna firm said its rev- 1,68,400.29 crore over
West Delhi, New Delhi - 110015, India lash for showcasing similar designs statement on Monday. enue from operationsroseto ¥1,69,177.37 crore for the

Corporate Office: Unit No.- 701-711, 7th Floor, Unitech Commercial Tower-2, without crediting their origins. Pradaalsoannouncedathree-year = 346,490.03 crore from yearendedMarch31,2025.
Sector 45, Arya Samaj Road, Gurugram-122003, Haryana, India Each pair will be priced at about =~ sansand politicians,whoaccusedthe  trainingprogrammeforartisansfrom = 43,961.56inthe correspond- The board of directors
Tel. No.; 0124-4844000 | Email: secretarial@ayefin.com | website: www.ayefin.com | €750 ($881), according to Prada’s  brand of cultural appropriation. the eight districts in India tradition- | ingquarterofthe previousfis- declared a final dividend of
website. The launch follows contro- Prada later acknowledged the allyassociatedwith Kolhapurisandal- = calyear. X5.25 per equity share for
STATEMENT OF AUDITED FINANCIAL RESULTS FOR THE versy in June 2025, when Prada influence of ancient Indian styles making.The programmewill bedeliv- The consolidated expenses 2025-26 and added that the
QUARTER AND YEAR ENDED MARCH 31. 2026 showed sandals resembling cen- andsaidithadbeguntalkswitharti- ered by two leading Indian design = of the company during the payment of final dividend for
' turies-old Indian Kolhapurichappals  san groups about a collaboration. institutes in structured six-month = fourth quarter of the previous = 2025-26 will be made subject
The Audited Financial Results for the quarter and year ended March 31, ata Milan fashion show.The designs In December, Prada announced modulesandisexpectedtoreach180 | fiscal year rose to ¥37,107.07  to approval of shareholders in
sparked outrage among Indian arti-  plans to produce 2,000 pairs of the  artisans,starting next month. crore compared to ¥34,999 theensuingAGM. —PTI

2026 have been reviewed by the Audit Committee and approved by the

Board of Directors in their respective meetings held on April 27, 2026.
FROM THE FRONT PAGE

The complete results are available on the website of stock exchanges at

monssmsscn s wonsnsecon s 00wt 0| SU $€QAIS §11.75-billion deal for Organon

webiste of the Company at https.//www.ayefin.com/financial-statements

: THE ACQUISITION WILL help Sun deals. Due to the sizeable debt, some expertsflagging the possibil-

and the same can be accessed by scanning the below UR Code. leverage Organon's portfolio of 70- DEAL DETAILS Organon didn't have the scopeto ity of integratigi igsues. As per
plus products across women’s |.dia's outbound M&A deals # Total deals M Deal amount (§ billiony ~ CUt manufacturing costs. But Sun  reports, Organon is already navi-

health and general medicines, ) ) could bring in cost synergies by  gating substantial headwinds due

which would generate cash flows 2021 o shifting some of the manufactur-  to the loss of exclusivity on older

ingtoIndia,especiallyfororalsolids  legacy products and heightened
segment,’said an analystatalead- competitioninthebiosimilars port-
ing brokerage. folio. It also witnessed governance

According toa Macquarieana- concerns in 2025 following an
lyst, the proposed acquisition sup-  internal probe that revealed
ports Sun's strategy to expand in  impropersales practices forits flag-
innovative drugs, which could ship product Nexplanon.“Sun has
make up 27% of the combined tomake sure that its existing busi-
entity’s revenue. Sun would also  nessdonotgetimpacted because of

and help ease the debt burden.

Thanksto theadditional cash flows, 2022 o

analysts are expecting Organon's 523 a _
netdebt-to-Ebidtaratiotogodown

sharplyfrom4.1timescurrentlyto 2024 §m I-

1.6-1.7 timesayearafterthedealis
concluded.Sunisexpectingtoclose g0
the transaction by early 2027,sub- 5556+
ject to regulatory approvals and

For and on behalf of the Board of Directors shareholder consent. become a stronger player in estab-  this deal. But due to its reasonably-
2 S Describing the deal asboth “a  transformational opportunities.He The deal,according to analysts, lished brands/branded generics = welltrackrecord,Sunwillbeable to
Aye Finance Limited | nappy’and“abitanxious”moment,  said the current global turbulence  could give the combined entity ~ business with the deal,with entry ~ operational and regulatory con-
Sd/- Sun Executive Chairman Dilip may have created an opportunity enough headroom to focus on into biosimilars asatop-10global cerns,’said Manchanda.
Sanjay Sharma Shanghvi said that company's forthecompanytodothingswhich  growthareas.Further,Sunwouldbe player,headded. Organon said if the deal is can-
Place: Gurugram Managing Director acknowledged balance-sheet cau-  generallywouldbedifficulttogetif able to leverage Organon's Howeger, the real challengeis  celled, it would pay a termination

tion will not come at the cost of alltimesarenormal. strengths to enter into licensing  likely (@l§€Gin after the deal with  fee of $120 million to Sun.

Date: April 27, 2026 DIN: 03337545

FORCE MOTORS LIMITED 9w \/| S H N U FORM A
T A A A L PUBLIC ANNOUNCEMENT
CIM L34 'I:!.:-_F"q 1958P L...._.1 11 ,_ : = : @ TATA RS LT {Uneder Repulation B of the Insslvency and Bankn Board of 1ndia
Reqgd. Office | Mumtai-Pune Road, Akurdi, Pune =411 035, INDIA {Insofvancy Resodution Precess for Corporate Persons| Regulations, 2006}
Fﬂ RCE TATA POWER CIN: LBS200TE1993PLEDME35S FOR THE ATTENTION OF THE CREDITORS OF
NOTICE (Corparate Conbracts Department) Regd. Off: H.No. B-2-203/82/F/23-C, Plot No. 23, Road No. & Fiim Nagar, Jubilee Hills H.Q LAMPS MANUFACTURING CO PRIVATE LIMITED
| | The Tata Power Company Limited, Smart Center of Procurement Excellence, 2 Floor, Sahar Receiving Hyderahad Telangana - 500006 Falovant Partioalars ]
SPECIAL WINDOW FOR TRANSFER AND DEMATERIALISATION Station, Near Hotel Leeta, Saar Airpart Road Andheri (EJ, Mumbai 400 53, Msharashtre, india Tel: +91:40-23327723. 040-23396817: Fax: +91-40-23314158 R e e e T
{Board Lime; 032-671T3317] CIM: LI8520MH 1531 ¥PLCODOSET 3 - | AR L halis A pes sl . s e Byt -
- a ANl R ik 5 3 a R ] = = - [= C =
OF PHYSICAL SHARES and NOTICE INVITING TENDER (NIT Email: investors@vishnuchemicals.com, website: www vishnuchemicals.com 2. | Dot of incorporation of comorse | 28/10/ 2004
SECOND 100 DAYS CAMPAIGN - SAKSHAM NIVESHAK .. - e I M ————— |
The Tata Power Company Limited invites tenders from efigible vendors Sp dow for Transf er and Demat ation of : ey ALY o e
A.SPECIAL WINDOW FOR TRANSFER M":'. BEHATEHIM'EAIHDH OF for the following pa:;kggeh}Tw{a Part Bidding) in TFHI'IS-I'I"-iSEII:II'I division, ecial Window for Transfer a ematerialisation o | ?E%E:,wﬁd’ L,eriﬁ.:;m M ARG F40
PHYSICAL SHARES: Pursuant to SEBI Circular No. HORB813ME2) | | miumbai. Physical Securities : w’l::tf'l mrrr:.-mmfrfu il o :
2026 - MIRSD-POD/ 1/3750/2026 dated 30th January, 2026, all| | . Epg of 220KV 1-Core 2000 Sgmm Copper XLPE Lead Sheath cable | | Pursuant to SEBI Circular No. HO/38/13/11(2)2026-MIRSD-POD/V3750/2026 dated | exvparale et .
shareholders are il1ereh informed that a Special Window has been along with associated accessories for 220KV Trombay-Camac 5 & 6 | | January 30, 2026, sharsholders of Vishnu Chemicals Limited (“Company”) who had 5. | Address of the registered offios | Uil No 2501, Gold Tower Wiwe Gne, Secior-18 Nokda,
opened for a period of one year, from 5t February, 2026 to 4th EHV cable replacement project (Package Reference: CC2TNPOOB). lodged theis fransfer deeds of physical shares prior to deadline of April 01, 2019 which i’:ﬁ:ﬁi‘ﬂx (i eyt of Gautam Buadha hagar, hoda, Litar Pradesh 201301
February, 2027 to facilitate transfer and dematerialisation of physical | | For detailed NIT, please visit Tendar saction on wabsite | |were rejected returmed/ not attended due to deficlency in the documents, process or e |
r.lfl F ]lr : 2 1 : d B, | Imsakency commenoement dise Fath A, 0AG
securities which were sold/purchased priorto 1st April, 2019. The said | | hitps:/iwww.tatapower.com. interested bidders to submit Tender Fee otherwise and also missed to re-lodge their request before cul off date i.e I'-Par-:n 3. l beioriactels bl i Coshac racined on 25.04:2008)
special window shall also be available for such transfer requests which | | and Authorization Letter upto 1500 hrs of 07™ May 2026 for above tenders. 2021 are granted one given one more opportunity for re-lodgement of transfar 7 | Estimated deie of coelie of | 23 Gricher. 2006 |
were submitted earlier and were rejected /returned /not attended to | | Also, all future carrigendum’s (if any), to the above tenders will be informed | | requests for iil_li'ffl'l'l'liI Ur’i Uﬂl'El year from FEU:UT'FF 03, }?UEE'JU ?EUFUEFI'.-' 04, 2027 During | EW'}’WUﬁrﬂﬁ . Eﬁ:‘fﬁ_ﬁ‘:ﬂfﬁm 'I'-':t“u-‘ Do ecahid)
due to deficiency in the documents/process/or otherwise. Further, the | | o Tender seclion an websile https://www.tatapower.com only. tdh's E'{f[;c'al “'"f”:f |[| :sh:r:rs ELH alzf h-ﬂh ?dued DUL“”? ke lnf |ssu;|a1cl du Té'f |n| h '-.-LTifl:lw.m;ﬁlréﬂmL.l wing | Ry N 811,002/ 1P NOBB3/2010 2020/ 12776
- r A 1 B - ’ 2 -r . Ay - - T b - - ¥ ] o - ()
securities so transferred shall be mandatorily credited to the T A SN s E e BY ” R LI PR ur“:war A 23 Intedm reaciution professional
_ ; J registration of fransfer. Such securities-shall not be transferred/Sen-marked/ pledged 5 Aeiiies and emallof e et | DB, Pt Poor Dilence Coiory, T el T30S
lrfansferee m;ly in ﬂherndattmm[:le ar!dtsht all hefurn derflncl;m ::}r a period —: during the said lock in period. gl e st MR
of one year irom the date ol regisiration of transier. such securities For clarity with regard to applicability of this window, below matrix may be rafarred to; registereel whh fhe Bceard :
shall not be transferred/lien marked/pledged during the said lock-in BCPL RAILWAY INFRASTRUCTURE LIMITED — : g : i 10.| Adkiress and emall ip be sad for | D54, Frst Fiodr, Delence Colony, New Delhi 110029
period PIECg d CIN: L51100WEB1985PLCOT 5801 Execution Date of Lodged for transfer | Original Security | Efigible tolodge -:::-*ra-a:-:u'-::lsn:;el “IFJ._“._E:H&IWI Easeam:f.mthl:-‘;mhﬁ;iﬁugmh;:m
: Roegd. off: 138 Bichan Saranl, 4th Fioor, Kolkats - 700006 Transler Deed betore April 01, Certificate in the current resciution professional
B. SECOND 100 DAYS CAMPAIGN- "SAKSHAM NIVESHAK" - Pursuant T,?l : 033-23 IE!}_IZ:IEIH.E.;‘ Waobsite: o hc rllrnm 2“?:.3 Availabie? window? 11| Last dite for subrmisson of deims | O9th ey, 2026 ek from date NGO Omer
to communication received from |nvestor Education & Protection Fund E-AL Trrestorstoid oo, SO GHBDGr.O0m | _ | : | | .- ol | et .
Authority (IEPFA) vide email dated 27th March, 2026, the Company (DECLARATION OF RESULTS OF VOTING CONDUCTED BY POSTAL BatLoT]| | Before April01. 2019 No e ¥ = 3"'55'5.':'1; E':'E'E; E‘"ﬁ!“f’ i
™ A oS i i
has relaunched a Second 100 Days campaign "Saksham Niveshak” | | Pursuant to Section 110 read with other applicable provisions of the Companies Act, | | | iitisfresnaogemant) . | - | i 21, mecantiad by e
from 1st April, 2026 to th July, 2026. During this Campaign all the | FE2C, 5 PRt Peolt Ttior ™ot o s i the posta palo notice datad| | o re 011 01, 2079 1= e Y e T
: T .- ! P, Lt i i E-%0d : § ; - T = ey ST
shareholders who have not claimed their Dividend for any Financial | |january 29, 2026, The Scrutinizer GA Sudhir Kothari (Membership No. 053874), of (it was rejected! returned 5] RS R Brek iy PSS, [T
Years commencing from 2018-19 to 2024-25, or have not updated | | Sudhir Kothari & Associates, Chartered Accountants, carred oul the scruling of the parliar) it o e
their KYC ﬂ:janyiSTu_Eﬁ TEI!IB‘tjEd to un_tla'lr'r‘letd _l:iiu'icsiegfﬂs_ gndsha{res, ahre If'::l’g;:_::::‘;':I‘Jb"g'ggdf::_:‘i‘;:ﬂ;‘;‘;?;;?fi‘;;"rz"‘ﬁ"-";':t*z‘éF‘ Saturday, April 25, 2026 | 1 petore Apri 01, 2019 | Yos ' Mo ' ” | coss e omes o cachobes) | —
! - . ! el e = 1 IR T r T - A’ sl il Formms & bl Mipsribhigow ingden, home dowrioacs
EHCDUHQF{ to E_E[]TI ! elr LLI'IFEIIdJIUﬂ': aime Wi F:LI'I dE or ihe The residl of the Postal Ballol and E-voting 1S as undar, EETI:IEE{'-H[II 01, ED'I'EI_ No | Mo | = (b - Detalls of authoized
aforementioned Financial Years in order to prevent their shares and ; ; : o ; = = : - i -
dividend | b ¢ f 4 1o the: | tar Educati d ltem No. 1: Reappointment of Mr. Sudipta Kumar Mukherjee [DIN 09022104 as a Eligible shareholdars may submit their ransier request along with requisite documents e L N R
Fmt E’[Ijl fmnc]ﬁ; i;l:“]'t TIEE’IFHHE Sl | e s within the stipulated time to the Renistrar and Transfer Agent |.e. Bigshare Services | | otice is hereby given that the halional Gompany Law Tribunal has ordered the
TolecuanTun wLman . ; ] T ek mmmencement of a8 corporate insolvens aeHLiti rocin of the H.O LAMPS
T—— rE{IUEEted {:furmgh ey necessary e Particulars! Remote E-voting ' Ballot voting Total _:Perc[:;:I]“H‘-' Private Limitad, 306, Right Wing, 3rd Floor, Amrutha Ville, Opp. Yoshada Hospital, c;!:;l:'myar.?rr‘?pmn En F‘H:'l.:icl,..rll:l":"l'l..‘F[FIH-:;.al-_;Fgli.l?m:ﬁ-.g'ﬂ'?g'i:ﬂﬂlr:r ..-a;::-.' .u;-;;:lqm o ;?s.m;.&;,..,
. : : s | | Somajiguda, Rajbhavan Road, Hyderabad- Telangana, India- 500 082 T ': creiors of H.Q LAMPS MANUFACTURING GO PRIVATE LIMITED, re hereby called Upon o
aforesaid purposes bj! contacting the Company's Registrar to an Issue and Numbar_Cvoies._jhumber Metes! Numbar) | Vot ) Mota: Al the sharahlders ara ceouasted 0. Lindate el E-mall idis with Coa B T o e T, S o B B e
= =1 - q pa (5] Py : :
Share Transter Agent i.e. MUFG Intime India Private Limited at Block No. | | Assent 83 (9396702 O 0 83 |93.96,702] 09996 RTA/Denository Parficipants profesalangl. ot the address tesuinad fgairset SMry o, 10 The Mioiclal crecRds shas
£ E £ - | i 1 r \ ? 4 ok submit thea claims with prosd by alectronic. meang only, Al athed oraddor ey 5 it the
EEE, Eﬂd F!ﬂﬂrf Akﬁha}f {:ﬂrﬂplE_]"-. NEE[ Ga ﬂESh TET“I:I'E' ﬂﬂ- DhU!E Pﬂtlh Dissent 0 4051 . t s 4091 04 For Vishnu Chemicals Limited c:*lailnl.‘. with !::m:'lzl’l |::u.°:u:': Iy st o -‘.::.: Ell.‘:L'::'I:IIIiI'lI:'I-;HI'ilIﬁ I R
Road, Pune - 411 001, E-mail rnl.helpdES k@lﬂ-mﬂ mﬁ-I'I'IU{E-'EDm /| | Total 25 9400753 0 0 23 84,00,753| 100,00 Sl Submission of false or misleading proofs of claim shall attract penalties.
Inv €3 tor.hel p desk@in.m pms.mu fg Lom, website:| |The above resolution has been passed ml!“- raquisite. majority. TI:u:: rasuis of Postal Vibha Shinde E;ngmfuza lm":'ﬁﬁgﬁmrﬂ g:;:;?:;;‘i
www.ln.mpms.n'mfg-mm- Badlot and e-voling have been communicated 1o the Stock Exchange, Such results, Place: Hyderabad Company Secretary & Compliance Off In the Matter of H.0Q Lamps Manufacturing Co Private Limited.
For Force Motors Limited alongwith the Scrutinezer's Report js avadable on the Company's website i2. s 1 N IBEI Reg, No. BB IPA-002/1P-NODEE3/ 20192020, 127 4
, https:/boril comiresulis-of-voting-e-voling/ Date: 27.04.2026 M.No. FC5 8466 AFA Valid upto 31.12.3
s0/- By order of the Board of Direscions
Place : Pune Rohan Sampal Fror BCPL Rallway Infrastructure Limited
. 1 Sdi-
Date : 27th Apnl, 2026 Company Secretary & Compliance Officer :
! 1 Place: Kalkata Devshrae Sinha

Date: 27.04.2028 Campany Secretany 3] "IMP RTANT"
ROSSARI BIOTECH LIMITED ROSAR 0,

JINDAL SAW LIMITED S oo Vihilst care s taken prior to
5 . L .'_.? making Fou mara oot .
L Regd. Office : Rossan House, Golden gk, LBS Mam; Surya Nagarn, Opp, Mahindra Showroom, Vikhroll {West), Mumbai - 400073, accep’Fance of gdvertlsmg
r_.gj ead Off At UPSIDG I 2'" - II:IZ71<104UP1|384:II<C02?<9-|,9 it Mathura (U P).261403 T +01-22-6123 3800 E : inforossar.com W ; www.rossar com copy, itis not possible to verify
egd. Off.: A-1, ndl. Area, Nandgaon Road, Kosi Kalan, Distt. Mathura (U.P.)- " ARLIAA TR . BT T T . .
M 1 J ElU | INANELA | ] V Al AR ENDED 31 1A
oy Corp. Office : Jindal Centre, 12, Bhikaiji Cama Place, New Delhi- 110066 EXTRACT OF CONSOLIDATED AUDITED FINANGCIAL RESULTS FOR THE QUARTER AND FINANGIAL YEAR ENDED 3 .:ITAL.LE Es contegtsL.' T?ed Indlar;
- ift IR0 Xpress Imitea canno
EXTRACT OF FINANCIAL RESULTS FOR THE QUARTER AND YEAR ENDED MARCH 31, 2026 Quarter ended |Financial Year ended Quarter ended be Ee| d re(S )onsible forsuch
& in Crores) Particulars 31" March, 2026 | 31" March, 2026 | 31" March, 2025 P
Standalone Consolidated Unaudited Audited Unaudited contents, nor for any loss or
S. | Particulars al i : : ! damageincurred as aresultof
No Quarter ended Year ended Quarter ended Year ended L”trlg'"iﬁ'rrﬁ'rur? fﬁah'ﬁ. ; 634662 <20 v 13052 , ) _
1 at Prodit | {Loss) for the perio
31.03.202631.12.2025[31.03.202531.03.2026  31.03.2025 31.03.2026 | 31.12.2025 31.03.2025  31.03.2026 31.03.2025 (before Tax, Exceptional apnd.' or Extraordinary fam] 649 43 9 (25 15 47707 transac;tpnswﬂh companies,
Refer Note| Unaudited |Refer Note| Audited | Audited |Refer Note|Unaudited |Refer Note| Audited | Audited Net Profit [ {Loss) for the period befors e ' associations or individuals
1 1 1 1 : ! i ; y C e
{after Exceplional andfor Extracrdenary items) 642 43 202515 a77r.ov vertisina in its new r
1. | Total income from operations 3,851.70 | 4,156.96| 4,449.46 | 14,744.53|18,177.70 | 4,656.85 | 4,963.02 | 5,067.48 [17,986.86 | 20,947.84 Mat Profit / {Loss) for the period after t!';_-.; adpegl.s 9 tSWe Epap?e S
Net Profit / (Loss) for the period (after Exceptional andior Extraordinary ifems) 458,67 148213 344.44 or Puplications. Ve theretore
; ﬁ)ef?bre ]:Fa;(,(LExcir;tionﬁl and/o(rj Ex’;raordinary items) | 156.29 | 301.94| 63531 869.96| 2,487.92| 174.81| 344.52| 46566 | 1,056.38| 2,322.69 Total Comprahensive Income for the perod [Comprising recommend that readers
. et Profit / (Loss) for the period before tax Profit | {Loss) for the period (after tax) and Other i i
(after Exceptional and/or Extraordinary items) 156.29 301.94| 635.31 869.96( 2,487.92| 174.81 34452 | 465.66 | 1,056.38 | 2,322.69 Comprehensive Income [after tax))] 468 87 1402 89 131 79 make necegsary IanII’I.eS
4. | Net Profit / (Loss) for the period after tax Ecpuity Share Capital 110,77 10,77 110,73 before sendlng any monies
(after Exceptional and/or Extraordinary items) 1398 | 226.77| 474.25 783.98| 1,874.47( 123.68 | 247.62 86.92| 925.33| 1,458.04 Reserves {excluding Revaluation Reserva) or entering into any
5. | Total comprehensive income for the period /year as shown in the Audited Balance Sheet of the previcus year 1322272 . .
[Comprising profit/(loss) for the period/ year (after Earnings Per Share (of Rs. /- each) agreements with advertisers
tax) and other comprehensive income (after tax)] M5 22912 470.79 780.26| 1,868.00( 196.66 | 267.66 78.10| 1,054.23 | 1,469.71 {for continuing and discontinued operations) - or otherwise acting on an
6. | Paid up Equity share capital 63.95 63.95 63.95 63.95 63.95 63.95 63.95 63.95 63.95 63.95 Basic 8.30° 2695 522 advertisement in  an
7. | Reserves (excluding revaluation reserve) 12,528.78 | 12,417.33|11,874.10 | 12,528.78 | 11,874.10 {12,510.29 |12,297.70 | 11,347.01 {12,510.29 | 11,347.01 Diluted | 8.2 26.93 621" y
8. | Networth 12,592.73 | 12,481.28|11,938.05 | 12,592.73 | 11,938.05 |12,574.24 |12,361.65 | 11,410.96 [12,574.24 | 11,410.96 "Nol anuaiizad manner whatsoever.
9. | Outstanding Debt 2,717.52 | 3,344.49| 2,996.41 | 2,717.52| 2,996.41| 4,011.64 | 4,678.19 | 4,627.76 | 4,011.64 | 4,627.76 Additional Information on Standalone Financial Results Is as follows Rs. in Million
10. | Debt Equity Ratio 0.22 0.27 0.25 0.22 0.25 0.32 0.38 0.41 0.32 0.41 Quarter ended |Financial Year ended] Quarter ended
11. | Earnings per share (of ¥ 1 each) (*not annualised) _ - - ..
(1) Basic 179 356*| 745 1230 2044| 219" | 405 | 458 1527 2731 Particulars L u”“ﬂ{ E‘fzﬁ 3 :“:;’.:" jm i U”“’“d“i,;: dﬂzﬁ
(2) Diluted 1.78* 355¢| 743 1227 2935| 218 | 404*| 456*| 1523| 27.22 , et e i
12. | Debt Service Coverage Ratio 14.11 10.75 6.06 3.49 236 10.14 5.38 2.18 3.26 1.84 (3] “-*er income from operations 5,161.38 17,520 66 4,266.53
13. | Interest Service Coverage Ratio 3.24 5.09 8.64 3.90 7.08 3.08 478 5.50 3.75 573 (b) Profit Before Tax 735.48 1,910,682 435,54
| hlf_-:_:]_ Profit After Tax S4T30 142838 12364
Note: Notes: lIl
1 The figures for the quarter ended March 31, 2026 and March 31, 2025 are the balancing figures between the audited figures in respect of the full financial year and the 1. The Consoédated financial results have been reviewed and recommended by the Audit Committee and approved by the Board of n SIH
published unaudited year to date figures upto third quarter of the respective financial year which were subject to limited review by the auditor. ajll'fféﬂr;ﬁ attheir meeting held on 27" April, 2026. Areview of the above interim financial results has been carried out by the statutory “
2 The above is an extract of the detailed format of Standalone and Consolidated financial results for the year ended on 31st March 2026 filed with the Stock Exchanges 2 TFH_B.IEIIIID:"E i& an extract of detailad format of Quarterly / Annual Financial Results flad with the Stock Exchanges under Requlation
under Regulation 33 and Regulation 52 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015. The full format of the Standalone and " a3 of the SEBI (Listing Obligations and Disclosure Ee-:gu.rgn!emsj Regulations, 2015. The full format of the Quartsrly [ Annual F“I
Consolidated results for the year on 31st March 2026 are available on the websites of the Stock Exchanges (www.nseindia.com/ www.bseindia.com) and on the Financial Results are a'.'i-li?al:lle on the websites of the Stock Exchange whers shares of the Company are listed |e, nn“"
Company's website (www.jindalsaw.com). www.bseindia.com and www nseindia.com and also on the website of the Company Le. www.rossan.com.
On behalf of Board of Directors of Jindal Saw Limited “H E“SIH Ess
Sd- Lo .' For ROSSARI BIOTECH LIMITED
Sminu Jindal > o i Sd/-
: N lace : MUMBAI P d
Place: New Delhi Managing Director Date : 27" April, 2026 - Eﬂﬁmgﬁ:ﬁﬁ
Date: April 27,2026 - DIN: 00005317 - . DIN:D0149205 & FINANCIAL EXPRESS
Scan QR code to view Results : TRUATF

epaper.financiaiexpress.cun‘ . . HYDERABAD
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COMPANIES

Mahindra Holidays to buy Aditatva Est

MAHINDRAHOLIDAYS &

Resorts

acquire 100% stake Adi-
tatva Estates, which is
engaged in coffee planta-

WWMW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

tion business on a 50-
acre land parcel in Chik-
magalur, Karnataka, for
X37.5 crore.

Mahindra Holidays

India is set to

ates

Board greenlighted the
proposal on Monday, it
informed in a regulatory
filing to the exchanges.

—PTI

AYE FINANCE LIMITED

(FORMERLY KNOWN AS AYE FINANCE PRIVATE LIMITED)
CIN: U65921DL1993PLC283660

Registered Office: M-5, Magnum House-l, Community Centre, Karampura,

West Delhi, New Delhi - 110015, India

Corporate Office: Unit No.- 701-711, 7th Floor, Unitech Commercial Tower-2,

Sector 45, Arya Samaj Road, Gurugram-122003, Haryana, India

Tel. No.: 0124-3844000 | Email: secretarial@ayefin.com | website: www.ayefin.com |

REUTERS
Mumbai/Milan, April 27

PRADA IS LAUNCHING a limited-
edition range of Indian-made san-
dals inspired by traditional Kolha-
puri footwear, less than a year after
theItalian luxurygroup faced aback-
lash for showcasing similar designs
without crediting their origins.
Each pair will be priced at about
€750 ($881), according to Prada’s
website. The launch follows contro-

STATEMENT OF AUDITED FINANCIAL RESULTS FOR THE

versy in June 2025, when Prada
showed sandals resembling cen-

sansand politicians,whoaccused the
brand of cultural appropriation.
Prada later acknowledged the
influence of ancient Indian styles
and said it had begun talks with arti-

Prada seeks to mend ties
with Indla made sandals

sandalsin the states of Maharashtra
and Karnataka under agreements
with two state-backed bodies, com-
bininglocal craftsmanship with Ital-
ian technology.

The sandals will be sold through
40 selected Prada stores worldwide
and online, the company said in a
statement on Monday.

Pradaalsoannouncedathree-year
training programme forartisans from
the eight districts in India tradition-
allyassociated with Kolhapurisandal-
making.The programmewill be deliv-
ered by two leading Indian design

Coal India Q4 profit
up 11%t0X10,839 cr

STATE-OWNED CIL on Mon-
day reported an 11.1% rise in
consolidated net profit to
310,839.18 croreinthe March
quarter, driven by higher rev-
enue. Coal India (CIL) logged a
consolidated net profit of
%9,751.64 crore in the year-
ago period.

In a filing to the BSE, the
Maharatna firm said its rev-
enue from operations rose to
346,490.03 crore from
343,961.56 inthe correspond-
ing quarter of the previous fis-
calyear.

The consolidated expenses
of the company during the

crore in the year-ago period,
CILsaid in a filing to the BSE.

However, the company’s
net profit for the year ended
March 31, 2026 dropped to
331,094.29  crore over
X35,505.79 crore for the year
ended March 31,2025.

The revenue for 2025-26
marginally declined to
1,68,400.29 crore over
31,69,177.37 crore for the
year ended March 31,2025.

The board of directors
declared a final dividend of
X5.25 per equity share for
2025-26 and added that the
payment of final dividend for

QUARTER AND YEAR ENDED MARCH 31, 2026
The Audited Financial Results for the quarter and year ended March 31,

2026 have been reviewed by the Audit Committee and approved by the
Board of Directors in their respective meetings held on April 27, 2026.

The complete results are available on the website of stock exchanges at
www.nseindia.com and www.bseindia.com and also posted on the
webiste of the Company at https://www.ayefin.com/financial-statements
and the same can be accessed by scanning the below OR Code.

For and on behalf of the Board of Directors

turies-old Indian Kolhapurichappals
ata Milan fashion show.The designs
sparked outrage among Indian arti-

THE ACQUISITION WILL help Sun
leverage Organon's portfolio of 70-
plus products across women’s
health and general medicines,
which would generate cash flows
and help ease the debt burden.
Thanks totheadditional cash flows,
analysts are expecting Organon's
net debt-to-Ebidtaratiotogodown
sharplyfrom 4.1 times currently to
1.6-1.7 timesayearafterthedealis
concluded.Sunisexpectingtoclose
the transaction by early 2027, sub-
ject to regulatory approvals and
shareholder consent.

Describing the deal as both “a

san groups about a collaboration.
In December, Prada announced
plans to produce 2,000 pairs of the

institutes in structured six-month
modulesandisexpected toreach 180

artisans,starting next month.

Sun seals $11.75-billion deal for Organon

DEAL DETAILS

India's outbound M&A deals

2021 @)
2022 0

2023

2024

2025

2026*

-

# Total deals M Deal amount ($ billion)

transformational opportunities.He
said the current global turbulence
may have created an opportunity
forthe companytodothingswhich
generallywould be difficult to get if
all times are normal.

The deal, according to analysts,
could give the combined entity
enough headroom to focus on
growthareas.Further,Sunwould be
able to leverage Organon's
strengths to enter into licensing

deals. Due to the sizeable debt,
Organon didn't have the scope to
cut manufacturing costs. But Sun
could bring in cost synergies by
shifting some of the manufactur-
ingtoIndia,especially fororal solids
segment,’said an analyst at a lead-
ingbrokerage.

According to a Macquarie ana-
lyst, the proposed acquisition sup-
ports Sun's strategy to expand in
innovative drugs, which could
make up 27% of the combined
entity’s revenue. Sun would also
become a stronger player in estab-
lished brands/branded generics
business with the deal, with entry
into biosimilars as a top-10 global
player,he added.

However, the real challenge is
likely to bagin after the deal with

fourth quarter of the previous
fiscal year rose to ¥37,107.07
crore compared to ¥34,999

2025-26 will be made subject
to approval of shareholders in
the ensuing AGM. —PTI

some experts flagging the possibil-
ity of integration issues. As per
reports, Organon is already navi-
gating substantial headwinds due
to the loss of exclusivity on older
legacy products and heightened
competitionin thebiosimilars port-
folio. It also witnessed governance
concerns in 2025 following an
internal probe that revealed
impropersales practicesforits flag-
ship product Nexplanon. “Sun has
to make sure that its existing busi-
nessdonotgetimpacted because of
this deal. But due to its reasonably-
well track record, Sunwill beable to
operational and regulatory con-
cerns,’said Manchanda.

Organon said if the deal is can-
celled, it would pay a termination
fee of $120 milliogsto Sun.

Aye Finance Limited | | 1appy7and“abitanxious’moment,
Sd/- || Sun Executive Chairman Dilip
Sanjay Sharma Shanghvi said that company's
Place: Gurugram Managing Director aplmoyxrllledged balance-;heet cau%
Date: April 217, 2026 DIN: 03337545 tion will not come at the cost o
FORCE MDTGHE LIMITED @ 'l'
LM L34 102N Ta5EPLCDTT TATA
Reod. Offs MumbsgiFlina r||. Akourd|. Pune - 211 035, INCLA
kSt s b FORCE TATA POWER
NOTICE The Tata Power Com Limited lgﬂ:;tnﬂmt Eﬂﬂ';l‘-'r':'lﬁ i o ivi
pany . Smart Center of Procuremsnt Excellence, 2 Floor, Saher Recelving
SPECIAL WINDOW FOR TRANSFER AND DEMATERIALISATION Station, Near Hatel Leela, Sahar Airport Road Andberi {E}, Mumbai 40 059, Maharashira, India
OF PHYSICAL SHARES and (Board Line: [22-8747307) CIN: L23320MH1910PLCI0OSET

SECOND 100 DAYS CAMPAIGN - SAKSHAM NIVESHAK

A. SPECIAL WINDOW FOR TRANSFER AND DEMATERIALISATION OF
PHYSICAL SHARES: Pursuant to SEBI Circular No. HO/38/13/111(2)
2026 - MIRSD-POD/ 1/3750/2026 dated 30th January, 2026, all
shareholders are hereby informed that a Special Window has been
opened for a period of one year, from 5th February, 2026 to 4th
February, 2027 to facilitate transfer and dematerialisation of physical
securities which were sold/purchased priorto 15t April, 2019, The said
special window shall also be available for such transfer requests which
were submitted earlier and were rejected /retumed /not attended to
due to deficiency in the documents/process/or otherwise. Further, the
securities so transferred shall be mandatorily credited to the
transferee only in demat mode and shall be under)Fluci:-in for a period
of one year from the date of registration of transfer. Such securities
shall not be transferred/lien marked/pledged during the said lock-in
period,

B. SECOND 100 DAYS CAMPAIGN- "SAKSHAM NIVESHAK" - Pursuant
to communication received from Investor Education & Protection Fund
Autharity (IEPFA) vide email dated 27th March, 2026, the Company
has relaunched a Second 100 Days campaign "Saksham Niveshak”
from 1st April, 2026 to 9th July, 2026, During this Campaign all the
shareholders who have not claimed their Dividend for any Financial
Years commencing from 2018-19 to 2024-25, or have not updated
their KYC or any issues related to unclaimed dividends and shares, are
encouraged to claim their unpaid/unclaimed dividends for the
aforementioned Financial Years in order to prevent their shares and
dividend from being transferred to the Investor Education and
Protection fund Authority (IEPFA).

Investars are requested to furnish their necessary documents for the
aforesaid purposes by contacting the Company's Registrar to an Issue and
Share Transfer Agent i.e. MUFG Intime India Private Limited at Block No.
202, 2nd Floor, Akshay Complex, Near Ganesh Temple, Off. Dhole Patil
Road, Pune - 411 001, E-mail - mt. helpdesk@in.mpms.mufg.com /

Investor. nelpdesk@in.mpms.mufg.com, website:
www.in.mpms.mufg.com.

For Force Motors Limiled

sd/-

Place : Pune
Date : 27th April, 2026

ARohan Sampal
Company Secretary & Compliance Officer

NOTICE INVITING TENDER (NIT)

The Tata Power Company Limited invites tenders from eligible vendars
for the following package (Two Part Bidding) in Transmission division,
PAumbal,
 EPC of 220KV 1-Core 2000 Sgmm Copper XLPE Lead Sheath cable
along with associated accessories for 220KV Trombay-Garnac:5 & 6
EHV cable replacement project (Package Reference: CC2ZTNPO0E).
For detailed MIT, please visit Tender ‘section on website
hitps:ilwww.tatapower.com. Inlerested bidders to submit Tender Fee
and Authonzation Letter upto 1500 hrs of 07 May 2026 for above tenders
Also, all future comrigendum’s {if any), o the above tenders will be informed

on Tender section on website https:fwww.tatapower.com only.

Vw\/ISHI\IU

CHEMICALE LTD

GEA: LBS200TIa1995PLE04E35
Regd. Of: H.No. 8-2-Z93/82F23-C, Plot No. 23, Road No.8 Fim Nagar, Jubilee Hills
Hydarabad Telangana - S000%E

Tek +591-40-23327723, 040-233%6817; Fax: +91-40-23314153
Email; investorsi@yishnuchemicals.com, website: www vishnechemicals.com

BCPL RAILWAY INFRASTRUCTURE LIMITED

fIH LE 1|-L| |wﬂ1'i'+ F'Ll'uu'ﬁ I"1

|:|u-. 3 'I"h"h' b wWww h-r_rrl COMT;

E-mail: investorsitberil.com, compliancei@beril.c

[HE-ELI.HATI-DIH OF RESULTS OF VOTING CONDUCTED BY POSTAL BALLI:IT]

Pursuant to Seclion 110 read with other applicable provisions of the Companiss Act,
2013, the approval of the members of the Company was soweghi for the Special
Resoluteon by way of Postal Ballat / E-vollng as sel in the postal ballot notice dated
Janisary 29, 2026, The Scrinizer CA Sudhir Kothar {Membership Mo, (53874}, of
Sudhir Kothan & Associates, Chartered Accountants, camed out the scnsing of the
posial baliot e-woiing recemvad wpto the last date of receipt i.e. Saturday, Apnl 25, 2026
il 5 pm and submitbed his report on Saturday, April 25, 2026,

The result of the Postal Ballot and E-voling is 23 undes

lem Mo, 1: Reappointment of Mr. Sudipta Kumar Mukherjes [N GR022104] a5 a
MNon-Executive Independent Director

arm

Execulion Date of Lodged for transter l}rig inal Security Eiqlhle to Jmlpe
Transfer Deed before April D1, Carlificale inthe currenl

20197 Available? window?

Before April 01,2019 | No Yes ' v
{itis frash fodgement)
\Bafore April 01,2018 | Yes Yes ' v
(it was rajected’ returned

garlier)
‘Bafore .ﬁ.prilﬁf, 2019 | Yes | No A
'Betore April 01, 2019 | Mo ' No ' *

ParH::uIar:i Remote E-voling | Ballot voting Total Percentage
j (%}

e N =

'Himnhar]- 'ﬁ:l?es Hanher Votes Numhlar Votes
Assent B3 93 98,702 0 ] B3 23 98,702 820 08
Dissent 10 4,051 0 0 10 4,051 0.04
Total a3 94.00,753 0 1] a3 B4, 00,753 10000

The above resclution has been passed with requisie magority, The results of Postal

Ballot and a-woting have beesn communicated to the Stock Exchange. Such results;

alongwith the Scrulimizer's Report is availabfe on the Company's websie e
htlgs:henl comi results-af-woling-a-voling!

By arder of the Board of Direciors

For BEPL Rallway Infrasiructure Limited

Sd/-

Plate. Rolkata Devehrea Sinha

Crate: 27.04, 2026 Company Sacrelany

NOTICE
Special Window for Transfer and Dematerialisation of

Physical Securities

Pursuant to SEBI Circular No. HO/38/13/11{2)2026-MIRSD-POD/ /37502026 datad
January 30, 2026, shareholders of Vishnu Chemicals Limited {*Company™) who had
lodged thedr transter deads of physical shares prior to deadling of Aprl 07, 2019 which
were rejected, returned/ not attended due to deficiency in the documents, process or
otherwise and also missed to re-lodge their request belore cut off date Le March 31,
2021 arg granted ong given one more opportunity for re-lodgament of transfar
requests for a period of one year from February 05, 2026 to February 04, 2027 . During
this special window, the shares that are re-lodged for transfer shall be issued onty in
demat form and shall be kept under lock in for @ period of one year from the date of
registration of transfer. Such securities shall not be ranstermed/lien-marked pledped
duning the said lock in perind,

Fur charity with regard [|:| applicability of this wunjuw below matrix may be referred to:

Eligible sharehobders may submii their transfer request along with requisite documents
within the stipulated time to the Regtstrar and Transfer Agent i 2. Bigshare Services
Private Limited, 306, Right Wing, 3rd Floor, Amrutha Ville, Opp. Yoshada Hospital,
Somajiguda, Rajbhavan Road, Hyderabad- Telangana, India- 500 082
Mote: All the shareholders are requested 1o update thelr E-mail id(s) with Company
[RTA/Depository Participants

For Vishnu Chemicals Limijag

Vibha Shindé
Company Secrafary & Comgpliance Dficar
M.No. FCS B466

Place: Hyderabad
Date: 27.04.2026

EXTRACT OF FINANCIAL RESULTS FOR THE QUARTER AND YEAR ENDED MARCH 31, 2026

JINDAL SAW LIMITED
CIN - L27104UP1984PLC023979
Regd. Off.: A-1, UPSIDC Indl. Area, Nandgaon Road, Kosi Kalan, Distt. Mathura (U.P.)-281403
Corp. Office : Jindal Centre, 12, Bhikaiji Cama Place, New Delhi- 110066

(Z in Crores)

. Standalone Consolidated
S. | Particulars
No. Quarter ended Year ended Quarter ended Year ended
31.03.2026131.12.2025| 31.03.2025 31.03.2026 | 31.03.2025 31.03.2026 | 31.12.2025 | 31.03.2025 | 31.03.2026 | 31.03.2025
Refer Note | Unaudited | Refer Note| Audited | Audited |Refer Note|Unaudited |Refer Note| Audited | Audited
1 1 1 1

1. | Total income from operations 3,851.70 | 4,156.96| 4,449.46 | 14,744.53(18,177.70 | 4,656.85 | 4,963.02 | 5,067.48 |{17,986.86 |20,947.84
2. | NetProfit/ (Loss) for the period

(before Tax, Exceptional and/or Extraordinary items) | 156.29 301.94| 635.31 869.96| 2,487.92| 174.81 34452 | 465.66 | 1,056.38 | 2,322.69
3. | Net Profit/ (Loss) for the period before tax

(after Exceptional and/or Extraordinary items) 156.29 | 301.94] 635.31 869.96| 2,487.92| 17481 | 34452 465.66 | 1,056.38| 2,322.69
4. | Net Profit/ (Loss) for the period after tax

(after Exceptional and/or Extraordinary items) 113.98 226.77) 474.25 783.98| 1,874.47| 123.68 247.62 86.92 925.33 | 1,458.04
5. | Total comprehensive income for the period /year

[Comprising profit/(loss) for the period/ year (after

tax) and other comprehensive income (after tax)] 111.15 229.12| 470.79 780.26| 1,868.00| 196.66 267.66 78.10 | 1,054.23 | 1,469.71
6. | Paid up Equity share capital 63.95 63.95 63.95 63.95 63.95 63.95 63.95 63.95 63.95 63.95
7. | Reserves (excluding revaluation reserve) 12,528.78 |1 12,417.33|11,874.10 [ 12,528.78 | 11,874.10|12,510.29 (12,297.70 |11,347.01 |12,510.29 | 11,347.01
8. | Networth 12,592.73 | 12,481.2811,938.05 | 12,592.73 | 11,938.05 [12,574.24 |12,361.65 | 11,410.96 |12,574.24 | 11,410.96
9. | Outstanding Debt 2,717.52 | 3,344.49| 2,996.41 | 2,717.52| 2,996.41| 4,011.64 | 4,678.19 | 4,627.76 | 4,011.64 | 4,627.76
10. | Debt Equity Ratio 0.22 0.27 0.25 0.22 0.25 0.32 0.38 0.41 0.32 0.41
11. | Earnings per share (of T 1 each) (*not annualised)

(1) Basic 1.79* 3.56* 7.45* 12.30 29.44 2.19* 4.05* 4.58* 15.27 27.31

(2) Diluted 1.78* 3.55* 7.43" 12.27 29.35 2.18* 4.04* 4.56* 15.23 27.22
12. | Debt Service Coverage Ratio 14.11 10.75 6.06 3.49 2.36 10.14 5.38 2.18 3.26 1.84
13. | Interest Service Coverage Ratio : 3.24 5.09 8.64 3.90 7.08 3.08 4.78 5.50 3.75 5.73

Note:

1 The figures for the quarter ended March 31, 2026 and March 31, 2025 are the balancing figures between the audited figures in respect of the full financial year and the
published unaudited year to date figures upto third quarter of the respective financial year which were subject to limited review by the auditor.

2 The above is an extract of the detailed format of Standalone and Consolidated financial results for the year ended on 31st March 2026 filed with the Stock Exchanges
under Regulation 33 and Regulation 52 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015. The full format of the Standalone and
Consolidated results for the year on 31st March 2026 are available on the websites of the Stock Exchanges (www.nseindia.com/ www.bseindia.com) and on the

[=;
-r*

Company's website (www.jindalsaw.com).

Place: New Delhi
Date: April 27,2026

Scan QR code to view Results

On behalf of Board of Directors of Jindal Saw Limited
Sd-

SminuJindal

Managing Director

DIN: 00005317

epaper.financiaiexpress.cﬂnb. .

ROSSARI BIOTECH LIMITED

(AN 150 9001:2015, 14001:2015 & 45001:2018 Certified Company)

CIN : L24100MHZ0RPLE194318

Regd. Office ; Rossan House, Golden Oak, LBS Marg, Surya Nagar, Opp, Mahindra Showreom, Vikheol (West), Murnbai - 400079,
T: 491225123 3800 E: infoi@rossan com W wWww.rossan. com

EXTRACT OF CONSOLIDATED AUDITED FINANGIAL RESULTS FOR THE QUARTER AND FINANCIAL YEAR ENDED 31ST MARCH, 2026

FORM A

PUBLIC ANNOUNCEMENT

[Under Regulation & of the Insaloncy and Bankruptcy Board of India
{Insalvency Resolulban Precess for Corparate Persons) Regulstions, 2006)

FOR THE ATTENTION OF THE CREDITORS OF
H.Q LAMPS MANUFACTURING CO PRIVATE LIMITED

'11'.“I.:;$I'-:R1I|-.-1':_:-i' !;If.:.:"l'ﬂi‘f-\,:l-_él-l'l al deEms

e e e Pl o e T

H‘u-lﬂl:nt Particulars

L | Name of comorate detior | HUO LAMPS MANUFACTURING GO PRIVATE LIMITED
Z. | Date of moomporaian of comorme | 287 10y 2018
{ertlor
| | SpAboty urder wlich compone [ RO Lt Praches I
debior & inooorated [/ regiseiad
A, | Conporee Identity Mo,/ Umbed | U33I000P20FTo0GET 39

Liaba Ry Adentificsbon Moo
| comporata debior
5. | Adress of the regrtanad ofion
arid prncisd affces il amyl of
Cetmporae chebioe
G | Insoherey commercament dete
i respact of corporEte dabaog
7. | Estimated data'of closure of
nschency resolubon pocess
& | Nameand regsiranon number of |
ther irssohvency professional aching
A5 eren esolution prolessior)
o | Address and eiral of 1 intsii
fesckition profecsional as
_ | rapisherad with the Boand |
10| Address and emal & be used for
cofrespondence with the intarm
ressalution prodessonal

| 'Uirit Moo 260 Goid Tower JWena Cing, Sactor 15 Noida,
Gautam Buddha Magar, MNoida, Uttar Pradesh 200301

[ 22th April 2026
{Cecker recesved on 25,04 2028)
[ 23rd Gotober, 2006
‘caicLiated from date of NOLT Ondler recemed)
8 Bihar Lal Chakrmeart.
Rg, By IBES [PE-O0 TP-ADCEE S A0 S 200 1276

| 5, Tt Floow, Desfesnce Coiony, Mess Dol 1100024
ErnsiHichakraa i assoosieatigmal oom

D54, Fiet Fipor, Defenca Coiony, Mew Deink-110024
Coaen spacied Email - aphalampe@gmal.com

:'-i'rﬂ1h i'-.-'l.ﬂ:_u. ."-'I.'.I'.'-:'ﬁ ||';1i,:_'|b-|l,|.1-:;'{rl5||'-' -:5:1I'|':. I".I-:'.:I_T T
| Clagses of credtom, [ any, under | NA
dause |b) of sub-section (G8) of
saclion 21. ascertaired by 1ha
| mmtemim resclution professional
1:_'-| i‘-.t_.l-rll‘ﬁ.rlr T'l':;-'_ﬂ'n.'cn:!."ﬂ'l"n'l'_.-wmi'ruﬂ,'_: | r.._q
wderilified o a5 Al erisel
Represertative of credilons noa
iass (Thees names for each class)
14, &l Fedewant Forms end
b Detaks of authon zed
epfeseTiEtives e aaiirhie at

&

| Wisbkrik: ritoe: b Eovinyeny nomey dosTinads

Motiee s heraby glven that the Nabiinal Company. Law Tribunal has srdered (he
cammencement aof a carporate insolventy resolilion process of 1he H.Q LAMPS
MANUFACTLRING GO PRIVATE LIKITED & Z22th April, 2026 (Qrder was upladed o Z50R Agril,
202E]

The creditors of H.Q LAMPS MANUFACTURING CO PRIVATE LIMITED, &re heraby catlsd upaon 1o
Subimil ther slaims with prool on or before 05th May, 2026, 1o the nlerm resolution
prodessionm al the adcress mentoned againg] entry MNa. 10, The fimangial creditars shall
subimil their claims with prood by elecironio means onby, Al other craditors meys submit the
clairms with proof in person, by post or by aboctronio mesns,

Subrvissaon of Tale or misleading prools of claim shallatiract penalies,

Date-27.04. 2026 CA Blherl Lal Chakravartl,

Placa- Dalhl

Interim Resolution Professional
i the Matter of H.0 Lamps Manufscturing Co Private Limited
BB Reg. Mo IBEIAPA-CO2/IP-NODEBES 20 8- 2020,/ 1 2 L
AFA Valic uplo 31,1

I.I A

Whilst care is taken prior to
acceptance of advertising
copy, itis not possible to verify
its contents. The Indian

ROSSA;I

Treabing i Fang ooem el

_ Quarter ended Hnmclal Year ended

Particulars BT March, 2026

Unaudited

Total income from oparations 6,24E 82
Met Profid | [Lozs) for the penod

{before Tax, Exceplional and/ or Extraordinary items)

Net Profit / (Loss) for the period before tax

{afier Exceptionat andfor Extracrdinary ifems)

Mat Profit / (Loss) for the perod after tax

|after Excephonal andior Extreardinary ems)

Total Comprehensive Incorme Tor the pariod [Comgrisng
Profid / [Loss) for the period (after tax) and Other
Comprehensive Incom {2fter tax)]

Equity Share Capital

Reserves (exchuding Revaluation Reserve)

as-shown In the Audited Balance Sheeat of the previous vear
Earnings Per Share (of Rs. 2/- each)

{for l:vnnl:lnulng and discontinued operations) -

Ba42.43

642,43

45867

40h.87
11077

"Nod annualzed
Addltlnml Infnrr'nalinn on El.andalnna Flnam:h.al Hasulh: is as follows

Quarter ended

= Rs. In i:jwsﬂ Express (P) Limited cannot
uarter ende :
31 March. 2026 | 31" March 2025 be held responsible for such
Audited Unaudited contents, nor for any loss or
23.963.65 5 79562 damageincurredasaresulftof
transactions with companies,
477,07 - o
associations or individuals
477.07 advertising in its newspapers
148213 24444 or Publications. We therefore
recommend that readers
§ AED i make necessary inquiries
10.77 10.73 before sending any monies
— or entermg. into any
agreements with advertisers
. or otherwise acting on an
26.95 6.22" : :
26.93 8 21" advertisement in any
manner whatsoever.

Financial Year ended| Quarter ended

Particulars 31" March, 2026

31" March, 2026

Rs. in Million

3" March, 2025

Unaudited

Audited Unaudited

516138
139,46
547.30

[a) Total incame from operations
(b) Profit Before Tax
I:I Profit After Tax

17.520.66
1.910.62
1,428.38

428653
43658
32354

Notes:

1. The Consolidated financial results have been reviewed and recommended by the Audit Commitiee and approved by the Board of
Directors at thair meeting held on 27" April, 2026. Areview of tha above interim financial results has been camied out by the statutony

auditars

. The above is an extract of detailed formal of Cuartady | Annual Financzal Resulis filed with the Stock Exchanges under Requlation
%3 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015, The full format of the Quarterly | Annual
Financial Resufts are available on the ‘websikes of the Stock Exchange where shares of the Company are listed e
wiarw beasndia . com and wawnw, nsaindia,com and akso on the websiteof the Company La_ W rossarn.com

. MUMBAI
+ 27" April, 2026

Place
Date

Kolkata

Y con

DAILY
BUSINESS

For ROSSARI BIOTECH LIMITED
Sdl-

EDWARD MENEZES

Executive Chairman
DIN:00149205
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Mahindra Holidays to buy Aditatva Estates | : Coal India Q4 p]_‘Ofit
MAHINDRAHOLIDAYS &  tion business on a 50- Board greenlighted the Prada seeks to mend tles up 110/0 to %10)839 Ccr

Resorts India is set to acreland parcelin Chik- proposal on Monday, it

) : ; : ® [
acquire 100% stake Adi- magalur, Karnataka, for informed in a regulatory
tatva Estates, which is ¥37.5 crore. filing to the exchanges. WI n I a - m a e S a n a s STATE-OWNED CILon Mon-  crore in the year-ago period,
engaged in coffee planta- Mahindra Holidays —PTI | day reportedan 11.1%prisein  CILsaid in a filing to the BSE.
-, = — AL

consolidated net profit to However, the company’s

T T—r REUTERS ¥ \.\* S el T sandalsinthe states of Maharashtra = ¥10,839.18 croreinthe March  net profit for the year ended
iy ‘%ﬁ"} f’;l HTE 'I‘l:rlﬂ Mumbai/Milan, April 27 NG t-% " & ~ | andKarnatakaunderagreements quarter,drivenbyhigherrev- March 31, 2026 dropped to
A e M op o A with two state-backed bodies,com- | enue.Coal India (CIL) loggeda ¥31,094.29 crore over
PRADA IS LAUNCHING a limited- bininglocal craftsmanshipwithItal- | consolidated net profit of <35,505.79 crore for the year
AY E F I N A N c E LI M IT E D edition range of Indian-made san- ian technology. %9,751.64 crore in the year- ended March 31,2025.

(FORMERLY KNOWN AS AYE FINANCE PRIVATE LIMITED) dals inspired by traditional Kolha- The sandals will be sold through | ago period. The revenue for 2025-26
CIN: U65921DL1993PLC283660 puri footwear, less than a year after 40 selected Prada stores worldwide In a filing to the BSE, the marginally declined to
Registered Office: M-5, Magnum House-l, Community Centre, Karampura, theItalian luxury group faced aback- and online, the company said ina = Maharatna firm said its rev- 1,68,400.29 crore over
West Delhi, New Delhi - 110015, India lash for showcasing similar designs statement on Monday. enue from operationsroseto  ¥1,69,177.37 crore for the

Corporate Office: Unit No.- 701-711, 7th Floor, Unitech Commercial Tower-2, without crediting their origins. Pradaalsoannouncedathree-year = 346,490.03 crore from yearendedMarch31,2025.
Sector 45, Arya Samaj Road, Gurugram-122003, Haryana, India Each pair will be priced atabout =~ sansand politicians,whoaccusedthe trainingprogrammeforartisansfrom = 43,961.56inthe correspond- The board of directors
Tel. No.; 0124-4844000 | Email: secretarial@ayefin.com | website: www.ayefin.com | €750 ($881), according to Prada’s  brand of cultural appropriation. the eight districts in India tradition- | ingquarterofthe previousfis- declared a final dividend of
website. The launch follows contro- Prada later acknowledged the allyassociatedwith Kolhapurisandal- = calyear. X5.25 per equity share for
STATEMENT OF AUDITED FINANCIAL RESULTS FOR THE versy in June 2025, when Prada influence of ancient Indian styles making.The programmewill bedeliv- The consolidated expenses 2025-26 and added that the
QUARTER AND YEAR ENDED MARCH 31. 2026 showed sandals resembling cen- andsaidithadbeguntalkswitharti- ered by two leading Indian design = of the company during the payment of final dividend for
' turies-old Indian Kolhapurichappals  san groups about a collaboration. institutes in structured six-month = fourth quarter of the previous = 2025-26 will be made subject
The Audited Financial Results for the quarter and year ended March 31, ata Milan fashion show.The designs In December, Prada announced modulesandisexpectedtoreach180 | fiscal year rose to ¥37,107.07  to approval of shareholders in
sparked outrage among Indian arti-  plans to produce 2,000 pairs of the  artisans,starting next month. crore compared to ¥34,999 theensuingAGM. —PTI

2026 have been reviewed by the Audit Committee and approved by the

Board of Directors in their respective meetings held on April 27, 2026.
FROM THE FRONT PAGE

The complete results are available on the website of stock exchanges at

monssmsscn s wonsnsecon s 00wt 0| SUN $€QAIS §11.75-billion deal for Organon

webiste of the Company at https.//www.ayefin.com/financial-statements

: THE ACQUISITION WILL help Sun deals. Due to the sizeable debt, some expertsflagging the possibil-

and the same can be accessed by scanning the below UR Code. leverage Organon's portfolio of 70- DEAL DETAILS Organon didn't have the scopeto ity of integratigi igsues. As per
plus products across women’s |.dia's outbound M&A deals # Total deals M Deal amount (§ billiony ~ CUt manufacturing costs. But Sun  reports, Organon is already navi-

health and general medicines, ] ) could bring in cost synergies by  gating substantial headwinds due

which would generate cash flows 2021 o shifting some of the manufactur-  to the loss of exclusivity on older

ingtoIndia,especiallyfororalsolids  legacy products and heightened
segment,’said an analystatalead- competitioninthebiosimilars port-
ing brokerage. folio. It also witnessed governance

According toa Macquarieana- concerns in 2025 following an
lyst, the proposed acquisition sup-  internal probe that revealed
ports Sun's strategy to expand in  impropersales practices forits flag-
innovative drugs, which could ship product Nexplanon.“Sun has
make up 27% of the combined tomake sure that its existing busi-
entity’s revenue. Sun would also  nessdonotgetimpacted because of

and help ease the debt burden.

Thanksto theadditional cash flows, 2022 o

analysts are expecting Organon's 523 a _
netdebt-to-Ebidtaratiotogodown

sharplyfrom4.1timescurrentlyto 2024 §m I-

1.6-1.7 timesayearafterthedealis
concluded.Sunisexpectingtoclose g0
the transaction by early 2027,sub- 5556+
ject to regulatory approvals and

For and on behalf of the Board of Directors shareholder consent. become a stronger player in estab-  this deal. But due to its reasonably-
2 S Describing the deal asboth“a  transformational opportunities. He The deal,according to analysts, lished brands/branded generics  welltrackrecord,Sunwillbeableto
Aye Finance Limited | nhappy’and“abitanxious”moment,  said the current global turbulence  could give the combined entity ~ business with the deal,with entry ~ operational and regulatory con-
Sd/- Sun Executive Chairman Dilip may have created an opportunity enough headroom to focus on into biosimilarsasatop-10global cerns,’said Manchanda.
Sanjay Sharma Shanghvi said that company's forthecompanytodothingswhich  growthareas.Further,Sunwouldbe player,headded. Organon said if the deal is can-
Place: Gurugram Managing Director acknowledged balance-sheet cau-  generallywouldbedifficulttogetif able to leverage Organon's However, the real challengeis  celled, it would pay a termination
tion will not come at the cost of alltimesarenormal. strengths to enter into licensing  likely to begim after the deal with  fee of $120 milliongo Sun.

Date: April 27, 2026 DIN: 03337545

FORCE MOTORS LIMITED 9w \/| S H N U FORM A
T A A A L PUBLIC ANNOUNCEMENT
CIM L34 'I:!.:-_F"q 1958P L...._.1 11 ,_ o = : @ TATA LS LT {Uneder Repulation B of the Insslvency and Bankn Board of 1ndia
Reqgd. Office | Mumtai-Pune Road, Akurdi, Pume =411 035, INDIA {Insofvancy Resodution Precess for Corporate Persons| Regulations, 2006}
Fﬂ RCE TATA POWER CIN: LBS200TE1993PLEDME35S FOR THE ATTENTION OF THE CREDITORS OF
NOTICE (Corparate Confracts Department) Regd. Off: H.No. B-2-203/82F/23-C, Plot No: 23, Road No. & Fiim Nagar, Jubilee Hills H.Q LAMPS MANUFACTURING CO PRIVATE LIMITED
| | The Tata Power Company Limited, Smar: Center of Procurement Excellence, r Fliar, Sahar Receiving Hyderahad Telangana - 500006 Fatorent Partioatars ]
SPECIAL WINDOW FOR TRANSFER AND DEMATERIALISATION bl e Ll b Tel: +01-40-23327723, (40-23396817, Fax; +91-40-23314158 L [ ferre f coporeie debir | H.Q LAMPS MANUFAGTURING GO PRIVATE LIMITED |
OF PHYSICAL SHARES and NOTI [: INVITING TENDER (NIT Email: mvestorsivishnuchemicals.com, websie: www vishnuchemicals.com 2. | Date of incorporation of comorate | 25/ 10y 2004
SECOND 100 DAYS CAMPAIGN - SAKSHAM NIVESHAK .. - e ] N ———— |
The Tata Power Company Limited invites tenders from efigible vendors sp dow for Transf er and Demat ation of | i b F ks ([ o
A.SPECIAL WINDOW FOR TRANSFER M":'. BEHATEHIM'EAIHDH OF for the following package (Two Parl Bidding) in Transmission division, ecial Window for Transfer a ematerialisation o 2 cﬂq;:mli: b:rT'lTN:& 7 ,I_,Eﬁfj M A EE 740
PHYSICAL SHARES: Pursuant to SEBI Circular No. HORB81 312 | | miumbai. Physical Securities ' | Liskiity kiication Mo of 2 :
2026 - MIRSD-POD/ 1/3750/2026 dated 30th January, 2026, all| | . Epg of 220KV 1-Core 2000 Sgmm Copper XLPE Lead Sheath cable | | Pursuant to SEBI Circular No. HO/38/13/11 (2)2026-MIRSD-POD/I3750/2026 dated | corporate debtor el - _
shareholders are il1ereh informed that a Special Window has been along with associated accessories for 220KV Trombay-Camac 5 & 6 | | January 30, 2026, sharsholders of Vishnu Chemicals Limited (“Company”) who had 5. | Address of the regisered offios | Uil No 2501, Gold Tower Wiwe Gne, Secior-18 Nokda,
opened for a period of one year, from 5t February, 2026 to 4th EHV cable replacement project (Package Reference: CC2TNPOOS). lodged theis fransfer deeds of physical shares prior to deadline of April 01, 2019 which 20“3 ”ﬂf;*”;'&.ﬁ“ (i arey of Gautam Buadha hagar, hoda, Litar Pradesh 201301
February, 2027 to facilitate transfer and dematerialisation of physical | | For detailed NIT. please visit Tender section on website | |were rejected retumed not attended due to deficlancy in the documents, process or | | {EEEE R TRt et B0
securities which were sold/purchased priorto 1st April, 2019. The said | | hitps:/iwww.tatapower.com. interested bidders to submit Tender Fee otherwise and also missed to re-lodge their request before cul off date i.e I'-Par-:n 3.  beisriactelcs sl {Cishac racined o 25.04:2008)
special window shall also be available for such transfer requests which | | and Authorization Letter upto 1500 hrs of 07™ May 2026 for above tenders, 2021 are granted one given one mors opportunity for re-lodgement of transfar 7 | Estimated deie of coelr of | 23nd Gricher. 2006 |
were submitted earlier and were rejected /returned /not attended to | | Also, all future corrigendum's {if any), to the above tenders will be informed requests for & penod of ong year from February 09, 2026 1o February I]4_. 2027. During | insobency resoiLion process | icatculsted from dete of NCLT Orer recefed)
d fici inthed ' herwi her th on Tender section on websile https:[iwww.tatapower.com only. this-special window, the-shares that are re-todged for transfer shall ba issued ondy in & | Nomeand registration number of |G Bihael Lal Cralraart,

e to delidency I te doments(prcessor othepuise, tutier, the demat form and shall be kept under lock in for  period of one year from the date of the nschvercy professional actig | R, No IBBY/PA002,1P NOOBE3/ 2019 2000/ 12775
securities so transferred shall be mandatorily credited to the registration of transfer, Such securities shall not be transferreden-marked! pledged | | it S i
lrfansferee m;ly in ﬂherndattmm[:le ar!dtsht all hefurn derflncl;m ::}r a period —: during the said lock in period. gl e st MR
of one year from the date of registration o transter. Sucn securities T : Pty o e ] i ! : Pt . 1 ;
shall ngt be transferredilien ma-?ked;'pledged during the said lock-in BCPL RAILWAY INFRASTRUCTURE LIMITED Fnrnlar@ i IoGItA ANRY f s Nl h E_Im" ma}rm[_myhfrmrmdtﬂ' 10| E{&ggg‘gﬁﬂ \mex for | D5, Frst o, Detence Golony, New Dl 110024
period. o 'I"':':: ;—f11“_“w‘3'1595:1-;3“?5's“"| — Execution Dateoi |  Lodged foriranster | Driginal Security | Eligible tolodge Ceyraspaxicience vl the il | Came peciied Eirel - o afempatieniall bocn

b b i e e e e s Transler Deed before April 01 Certificate inthe current FEECiUtion professional
: o= i Tal.: 033-2219 0085; Website: weww.beril.com; ' | st chike: For suibrrisson of clairs | : : - r
B. SECOND 1'Ill'ﬂl2IIA"f5 CFLIHFAIEH SAKSHAM H!’EESI-MH Il:'ursua.nt T B33 5240 Dues, Wekilte: WSk cotn; 20197 Available? aindow? 11| Uast ok For subrission of ciirs | 0th My, 2026 calculated from e NGLT Oroe
to communication received from Investor Education & Protection Fund il : P 2 - . o - : ’ . | et ,
Authority (IEPFA) vide email dated 27th March, 2026, the Company (DECLARATION OF RESULTS OF VOTING CONDUCTED BY POSTAL BatLoT]| | Before Aprii01. 2019 No e ¥ T Sees oL omCHeL § Sri e |
has relaunched a Second 100 Days campaign "Saksham Niveshak” | | Pursuant to Section 110 read with other applicable provisions of the Companies Act,| | | (itisfreshiodgement) | - | s:—ﬁrlzjlﬂn:cusrﬁfﬁ:;;ﬁ&rﬁ f
1 1 g f 2013, the approval of the members of the Company was sought for the Spedial fore Aol 01, 207 W Y| TR T
from :]5! FI.FIHL 2026 to 9th 'IUEI-!_‘I’ 2026. DLII'ITIQ this EEITIF'ElIgI'_I all Il:.E Resolution by way of Postal Ballof /| E-voting as set in the pastal ballof notice dated BRI i ed TR : ey , ¥ A 1z :E:;;T;:L":Itfimﬁ.ﬁ TP
shareholders who have not claimed their Dividend for any Financial | | sanuary 29, 2026. The Scrutinizer CA Sudhir Kothari (Membership No. 053874), of (itwas rejected! returned | HETEH gy T e
Years commencing from 2018-19 to 2024-25, or have not upd&lEﬁ Sudhir Kothari & Associales, Charfored Accounlants, carrled oul the scruling of the garliar) Raprosetative of crdites in a
their KYC or any issues related to unclaimed dividends and shares, are | | postal ballot e-voting recelved upio he last date of recelpt | 8. Saturday, Apml 25,2028 | - Bagnre anii01, 2019 Yes ' o ' * | chaess (Three: sivmes for each chess) | R .
encouraged to claim their unpaid/unclaimed dividends for the | |7 > 3¢ submiec hisrepart on Saturday, Apri 25, 2026 Mt o Sarat i i : i 14[ {a) Rekvard Forms and Wi T /TR iy eny Tome dowT oads
afnremegt'nned Financial Years in order to prevent their shares and | | The "sufl of the Postal Ballot and E-voling is as under: BOIDE AP 1. 2015 b ' ol . A () Detsils of aLhonzed

o : b prev 21N ltemn No. 1: Reappointment of Mr. Sudipta Kumar Mukherjee [DIN 09022104] as a - : e - : refiresartatives a avallable at

Protection fund Authority (IEPFA) sl “""l'" e ol donrit i within the stipulated time to the Registrar and Transfer Agent e, Bigshare Services ;*,‘,’,L!f,;'.‘,,_,';':f.,.f:ﬁ:‘;,"{*j"_.'f':x:f:‘j‘,:,_.’,;',f i:::;j,'.‘;;;_:Lf':;;:::.“.‘.‘_.’t;.“;.:I;,'_!';"::r':7:?_ - I'H"FH'FE
P e d forth Particulars, Remote E-voting | Ballol voting Total ?PE”}:;’]“Q‘-' Private Limitad, 306, Right Wing, 3rd Floor, Amrutha Ville, Opp. Yoshada Hospital, MANUFACTURING GO PRIVATE LIMITED on 22th Agrit, 2026 {Drder was upboded on 25th Agnil,
Inu‘esturrﬂ are Fequested to ".”mSh their pichid Midid tnts: Jor Liie Numbar| Votes | Mumbar| Votes| Number| ¥ : Simalinudd, Rajbhvavan Rrad, Hydarabad:- Telahgana, Icla:. S0YG ?II?: frjéa tors of H.Q LAMPS MANUFACTURING CO PRIVATE LIMITED, are hareby called Upon to
aforesaid purposes I::I',! contacting the Com p_anj,r:sﬁeglsltralrtn an lssue and T | Mot All the sharsholders are requasted 1o update thelr E-mail ldis) with Com submit their cisims with prood on or before OOth May, 2026, to the intenm resalution
= =1 - q pa (5] Py . :
Share Transfer Agent i.e. MUFG Intime India Private Limited at Block No. | | Assent 83 (9396702 O 0 83 |93.96,702] 09996 RTA/Denository Parficipants prcfesalanal. ot the address tesuinad fgairtet SMry o, 10 The Mionclal creiRdcs shas
£ E £ - | i 1 r \ ? 4 ok submit thea claims with prosd by alectronic. meang onby, Al athed oraddors ey 5 it the
EEE, Eﬂd F!ﬂﬂrf Akﬁha}f {:ﬂrﬂplE_]"-. NEE[ Ga ﬂESh TET“I:I'E' ﬂﬂ- DhU!E Pﬂtlh Dissent 0 4051 . t s 4091 04 For Vishnu Chemicals Limited c:*lailnl.‘. with !::m:'lzl’l |::u.°:u:': Iy st o -‘.::.: Ell.‘:L'::'I:IIIiI'lI:'I-;HI'ilIﬁ I R
Road, Pune - 411 001, E-mail rnl.helpdES k@lﬂ-mﬂ mﬁ-I'I'IU{E-'EDm /| | Total 25 |9400,753; 0 0 23 84,00,753| 100,00 Sl Submission of false or misleading proofs of claim shall attract penalties.
Inv €3 tor.hel p desk@in.m pms.mu fg Lom, website:| |The above resolution has been passed ml!“- raquisite. majority. TI:u:: rasuis of Postal Vibha Shi E;ngmfuza lm":'ﬁﬁgﬁmrﬂ g:;:;?:;;‘i
www.in.mpms, mufg.com. Badicl and e-vating have heen communicated to the Stock Exchange. Such resulls, |  |Prace: Hyderabad Company Secretary & Compliance Dffice T the Mather o7 H.0-Lamns MaAIRetsing Co Privios Linted
For Force Motors Limited alongwith the Scrutinzer's Report js avadable on the Company's website i2. s 1 5 IBEI Reg, Noo BB IPA-002/1P-NOOEE 3/ 20192020, 127
sd/ https:/boril comiresulis-of-voting-e-voling/ Date: 27.04.2026 M.No. FC5 8466 AFA Valid upto 31.12.2
p By order of the Board of Direscions
Place : Pune Rohan Sampal Fror BCPL Rallway Infrastructure Limited
. 1 Sdi-
Date : 27th Apnl, 2026 Company Secretary & Compliance Officer :
! 1 Place: Kalkata Devshrae Sinha

Date: 27.04.2028 Campany Secretany 3] "IMP RTANT"
ROSSARI BIOTECH LIMITED o

JINDAL SAW LIMITED SN s Whilst care is taken prior o
= ’ 1 Ll making Fou mane competiive ..
L Regd. Office : Rossan House, Golden gk, LES Mam; Surya Nagarn, Opp, Mahindra Showroom, Vikhroll {West), Mumbai - 400073, accep’Fance of gdvertlsmg
r_.gj ead Off At UPSIDG I f\'" - II:IZ71<104UP1|384:II<C02?<9-|,9 it Mathura (U P).261403 T 441226123 3600 E : info@rossar.com W ; www.rossari com copy, itis not possible to verify
egd. Off.: A-1, ndl. Area, Nandgaon Road, Kosi Kalan, Distt. Mathura (U.P.)- " ARLIAA TR . BT T T . .
M 1 J ElU | INANELA | ] V Al AR ENDED 31 1A
ey Corp. Office : Jindal Centre, 12, Bhikaij Cama Place, New Delhi- 110066 EXTRACT OF CONSOLIDATED AUDITED FINANCIAL RESULTS FOR THE QUARTER AND FINANGIAL YEAR ENDED 3 .bTﬂ.L.LE Es contegtsL.' T?eo| Indlar;
15, Il MIEROR Xpress Imited canno
EXTRACT OF FINANCIAL RESULTS FOR THE QUARTER AND YEAR ENDED MARCH 31, 2026 Quarter ended |Financial Year ended! Quarter ended be ?16| d re(S )onsible forsuch
 in Crores) Particulars 31" March, 2026 | 31" March, 2026 | 31" March, 2025 P
. Unaudited Audited Unaudited contents, nor for any loss or
s Particulars Standalone Consolidated d . od itof
No Quarter ended Year ended Quarter ended Year ended L‘Jtﬂ':li“'i_':l'rrﬁ_“”r'; EF"-?:*'“"':‘"'E{ : B,548.62 2396385 5,795.62 amagellncurr. asaresqto
| at Profit / (Loss) for the perio
31.03.202631.12.2025[31.03.202531.03.2026  31.03.2025 | 31.03.2026 | 31.12.2025 31.03.2025  31.03.2026 31.03.2025 (before Tax, Exceptional apnd.' or Extraordinary fam] 64743 2075 15 477 07 transa?t'(?nsw'th companies,
Refer Note| Unaudited |Refer Note| Audited | Audited |Refer Note|Unaudited |Refer Note| Audited | Audited Net Profit { {Loss) for the period befors e ' associations or individuals
1 1 1 1 : ! i ; y C e
{after Exceplional andfor Extracrdenary items) 642 43 202515 a77r.ov vertisina in its new r
1. | Total income from operations 3,851.70 | 4,156.96| 4,449.46 | 14,744.53|18,177.70| 4,656.85 | 4,963.02 | 5,067.48 |17,986.86 | 20,947.84 Mat Profit / {Loss) for the period after E';I adPeEI.S 9 tSWe ﬁpage S
Net Profit / (Loss) for the period (afler Exceptional andior Extraordinary items) 458 67 149213 344,44 or Publications. VVe therefore
; ﬁ)ef?bre ]:Fa;(,(LExcir;tionﬁl and/o(rj Ex’;raordinary items) | 156.29 | 301.94| 63531 869.96| 2,487.92| 174.81| 344.52| 46566 | 1,056.38| 2,322.69 Total Comprahensive Income for the perod [Comprising recommend that readers
. et Profit / (Loss) for the period before tax Profit | {Loss) for the period (after tax) and Other i i
(after Exceptional and/or Extraordinary items) 156.29 301.94| 635.31 869.96( 2,487.92| 174.81 34452 | 465.66 | 1,056.38 | 2,322.69 Comprehensive Income [after tax)) 468 87 1402 89 131 79 make necegsary IanII’I.eS
4. | Net Profit/ (Loss) for the period after tax Ecpuity Share Capital 110,77 10,77 10,73 before sending any monies
(after Exceptional and/or Extraordinary items) 13.98| 226.77| 47425| 783.98| 1,87447| 123.68 | 247.62 86.92| 925.33| 1,458.04 Reserves {axcluding Revaluation Reserva) or entering into any
5. | Total comprehensive income for the period /year as shown in the Audited Balance Sheet of the previcus year 1322272 . .
[Comprising profit/(loss) for the period/ year (after Earnings Per Share (of Rs. 2/- each) agreements with advertisers
tax) and other comprehensive income (after tax)] M1.15]  22912| 470.79| 780.26| 1,868.00| 196.66 | 267.66 78.10| 1,054.23 | 1,469.71 {for continuing and discontinued operations) - or otherwise acting on an
6. | Paid up Equity share capital 63.95 63.95 63.95 63.95 63.95 63.95 63.95 63.95 63.95 63.95 Basic 8.30" 26.95 .22 advertisement in  an
7. | Reserves (excluding revaluation reserve) 12,528.78 | 12,417.3311,874.10 | 12,528.78 | 11,874.10(12,510.29 |12,297.70 | 11,347.01 {12,510.29 | 11,347.01 Diluted | 829" 26.93 621" y
8. | Networth 12,592.73 | 12,481.28|11,938.05 | 12,592.73 | 11,938.05 |12,574.24 |12,361.65 | 11,410.96 [12,574.24 | 11,410.96 "Nol annuaiized manner whatsoever.
9. | Outstanding Debt 2,717.52 | 3,344.49| 2,996.41 | 2,717.52| 2,996.41| 4,011.64 | 4,678.19 | 4,627.76 | 4,011.64 | 4,627.76 Additional Information on Standalone Financial Results is as follows Rs. in Million
10. | Debt Equity Ratio 0.22 0.27 0.25 0.22 0.25 0.32 0.38 0.41 0.32 0.41 Quarter ended |Financial Year ended] Quarter ended
11. | Earnings per share (of ¥ 1 each) (*not annualised) _ - - ,,
(1) Basic 179*|  356*| 745*| 1230 2044 2419*| 405 | 458 | 1527 2731 Particulars 3 u”“ﬂ?{ E‘fzﬁ 3 :“:;’.:" jm 3 U”“’“d“i,;: dﬂzﬁ
(2) Diluted 178" 355%| 743+ 1227| 2035| 218 | 404" | 456" 1523| 27.22 , i e il
12. | Debt Service Coverage Ratio 14.11 10.75 6.06 3.49 236 10.14 5.38 2.18 3.26 1.84 (3] “-*er income from operations 5,161.38 17,520 66 4,266 53
13. | Interest Service Coverage Ratio 3.24 509| 864 390|  7.08| 3.08 4.78 5.50 3.75 5.73 () Profit Befare Tax 73548 131062 43858
i | (&) Profit After Tax 547,30 142838 123.64
Note: Notes: lIl
1 The figures for the quarter ended March 31, 2026 and March 31, 2025 are the balancing figures between the audited figures in respect of the full financial year and the 1. The Consoédated financial results have been reviewed and recommended by the Audil Committee and approved by the Board of n SIH
published unaudited year to date figures upto third quarter of the respective financial year which were subject to limited review by the auditor. ajll'fféﬂr;ﬁ attheir meeting held on 27" April, 2026. Areview of the above interim financial results has been carried out by the statutory “
2 The above is an extract of the detailed format of Standalone and Consolidated financial results for the year ended on 31st March 2026 filed with the Stock Exchanges 2 Tr:atlun;-ﬁ i& an extract of detailad format of Quarterly / Annual Financial Results flad with the Stock Exchanges under Requlation
under Regulation 33 and Regulation 52 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015. The full format of the Standalone and " 43 of the SEBI {Listing Obligations and Disclosure Ee-:gu.rgn!emsj Regulations, 2015. The full farmat of the Quartsrly | Annual F“I
Consolidated results for the year on 31st March 2026 are available on the websites of the Stock Exchanges (www.nseindia.com/ www.bseindia.com) and on the Financial Results are a'.'i-li?al:lle on the websites of the Stock Exchange whers shares of the Company are listed |e, nn“"
Company's website (www.jindalsaw.com). www.bseindia.com and www nsendia.com and also onthe websile of the Company i.e. www.rossan.com.
On behalf of Board of Directors of Jindal Saw Limited “H E“SIH Ess
Sd- +En .. For ROSSARI BIOTECH LIMITED
Sminu Jindal > o Sd/-
: . lace : MUMBAI s d
Place: New Delhi Managing Director Date : 27" April, 2026 - Esxﬁﬁi%ﬁglﬁiﬁ
Date: April 27,2026 - DIN: 00005317 - . DIN:00449205 @FINANCIAL EXPRESS
Scan QR code to view Results : TR
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Mahindra Holidays to buy Aditatva Estates

MAHINDRAHOLIDAYS & tion business on a 50- Board greenlighted the
Resorts India is set to acreland parcelin Chik- proposal on Monday, it
acquire 100% stake Adi- magalur, Karnataka, for informed in a regulatory
tatva Estates, which is 37.5 crore. filing to the exchanges.

engaged in coffee planta- Mahindra Holidays —PTI
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CIN: U65921DL1993PLC283660

West Delhi, New Delhi - 110015, India

AYE FINANCE LIMITED

(FORMERLY KNOWN AS AYE FINANCE PRIVATE LIMITED)
Registered Office: M-5, Magnum House-l, Community Centre, Karampura,
Corporate Office: Unit No.- 701-711, Tth Fleor, Unitech Commercial Tower-2,

sector 45, Arya Samaj Road, Gurugram-122003, Haryana, India
Tel. No.: 0124-4844000 | Email: secretariali@ayefin.com | website: www.ayefin.com |

QUARTER AND YEAR ENDED MARCH 31, 2026

STATEMENT OF AUDITED FINANCIAL RESULTS FOR THE

The Audited Financial Results for the quarter and year ended March 31,

Prada seeks to mend ties

REUTERS
Mumbai/Milan, April 27

PRADA IS LAUNCHING a limited-
edition range of Indian-made san-
dals inspired by traditional Kolha-
puri footwear, less than a year after
theItalian luxury group faced aback-
lash for showcasing similar designs
without crediting their origins.
Each pair will be priced at about
€750 ($881), according to Prada’s
website. The launch follows contro-
versy in June 2025, when Prada
showed sandals resembling cen-
turies-old Indian Kolhapuri chappals
ata Milan fashion show.The designs
sparked outrage among Indian arti-

sansand politicians,whoaccused the
brand of cultural appropriation.
Prada later acknowledged the
influence of ancient Indian styles
and said ithad begun talkswith arti-
san groups about a collaboration.
In December, Prada announced
plans to produce 2,000 pairs of the

sandalsin the states of Maharashtra
and Karnataka under agreements
with two state-backed bodies, com-
bininglocal craftsmanship with Ital-
ian technology.

The sandals will be sold through
40 selected Prada stores worldwide
and online, the company said in a
statement on Monday.

Pradaalsoannouncedathree-year
training programme forartisans from
the eight districts in India tradition-
allyassociated with Kolhapurisandal-
making.The programmewill be deliv-
ered by two leading Indian design
institutes in structured six-month
modulesandisexpectedtoreach 180
artisans, starting next month.

with India-made sandals

Coal India Q4 profit
up 11%t0X10,839 cr

STATE-OWNED CIL on Mon-
day reported an 11.1% rise in
consolidated net profit to
%10,839.18 croreinthe March
quarter, driven by higher rev-
enue. Coal India (CIL) logged a
consolidated net profit of
%9,751.64 crore in the year-
ago period.

In a filing to the BSE, the
Maharatna firm said its rev-
enue from operations rose to
346,490.03 crore from
%43,961.56inthe correspond-
ing quarter of the previous fis-
calyear.

The consolidated expenses
of the company during the
fourth quarter of the previous
fiscal year rose to ¥37,107.07
crore compared to 34,999

crore in the year-ago period,
CILsaid in a filing to the BSE.

However, the company’s
net profit for the year ended
March 31, 2026 dropped to
31,094.29  crore  over
X35,505.79 crore for the year
ended March 31,2025.

The revenue for 2025-26
marginally declined to
%1,68,400.29 crore over
31,69,177.37 crore for the
year ended March 31,2025.

The board of directors
declared a final dividend of
X5.25 per equity share for
2025-26 and added that the
payment of final dividend for
2025-26 will be made subject
to approval of shareholders in
the ensuing AGM. —PTI

2026 have been reviewed by the Audit Committee and approved by the
Board of Directors in their respective meetings held on April 27, 2026.

Sun seals $11.75-billion deal for Organon

THE ACQUISITION WILL help Sun DE AL DETA"_S

leverage Organon's portfolio of 70-
India's outbound M&A deals

plus products across women’s
2021 )

health and general medicines,
2022 ()

which would generate cash flows
2023 @ [N

and help ease the debt burden.

Thanksto theadditional cash flows,
analysts are expecting Organon's
The deal,according to analysts,
could give the combined entity

The complete results are available on the website of stock exchanges at
www.nseindia.com and www.bseindia.com and also posted on the
webiste of the Company at https.//www.ayefin.com/financial-statements
and the same can be accessed by scanning the below OR Code.

deals. Due to the sizeable debt,
Organon didn't have the scope to
cut manufacturing costs. But Sun
could bring in cost synergies by
shifting some of the manufactur-
ing to India, especially fororal solids
segment,’said an analyst at a lead-
ing brokerage.

According to a Macquarie ana-
lyst, the proposed acquisition sup-
ports Sun's strategy to expand in
innovative drugs, which could
make up 27% of the combined
entity’s revenue. Sun would also
become a stronger player in estab-
lished brands/branded generics
business with the deal, with entry

some experts flagging the possibil-
ity of integration issues. As per
reports, Organon is already navi-
gating substantial headwinds due
to the loss of exclusivity on older
legacy products and heightened
competitionin the biosimilars port-
folio. It also witnessed governance
concerns in 2025 following an
internal probe that revealed
impropersales practices forits flag-
ship product Nexplanon. “Sun has
to make sure that its existing busi-
nessdonotgetimpacted because of
this deal. But due to its reasonably-
well trackrecord, Sunwill be able to
operational and regulatory con-

# Total deals M Deal amount ($ billion)

netdebt-to-Ebidtaratiotogodown
sharplyfrom 4.1 times currently to
1.6-1.7 timesayearafterthedealis
concluded.Sunisexpectingtoclose
the transaction by early 2027, sub-
ject to regulatory approvals and
shareholder consent.

Describing the deal as both “a
happy”and“abitanxious”moment,

2025

2026*

For and on behalf of the Board of Directors

transformational opportunities.He
Aye Finance Limited o

said the current global turbulence

Sd/- Sun Executive Chairman Dilip may have created an opportunity enough headroom to focus on into biosimilarsasatop-10global cerns,’said Manchanda.
Sanjay Sharma Shanghvi said that company's forthecompanytodothingswhich  growthareas.Further,Sunwouldbe player,headded. Organon said if the deal is can-
Place: Gurugram Managing Director acknowledged balance-sheet cau-  generallywouldbedifficulttogetif able to leverage Organon's However, the real challengeis  celled, it would pay a termination
Date: April 27, 2026 DIN: 03337545 tion will not come at the cost of alltimesarenormal. strengths to enter into licensing  likely to begin after the deal with  fee of $120 million to Sun.
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FORCE MOTORS LIMITED I \/| S H N FORM A
S v U PUBLIC ANNOUNCEMENT
CiIM L34 -:!.-. 412540 L ||.j o = _ TATA e LTD {Uneder Repulation B of the Insslvency and Bankn Board of Imdia
Reqgd. Office | Mumtai-Pune Road, Akurdi, Pume =411 035, INDIA e {Insofvancy Resodution Precess for Corporate Persons| Regulations, 2006}
Fﬂ RCE TATA POWER CIN: LBS200TE1993PLEDME35S FOR THE ATTENTION OF THE CREDITORS OF
NOTICE (Corparate Confracts Department) Regd. Off: H.No. B-2-203/82F/23-C, Plot No: 23, Road No. & Fiim Nagar, Jubilee Hills H.Q LAMPS MANUFACTURING CO PRIVATE LIMITED

The Tata Power Company Limited, Smart Cender of Procurement Excellence, 2 Floor, Sahar Receiving

Hyderabad Telangana - 00096 Aclovant Particulars I

SPECIAL WINDOW FOR TRANSFER AND DEMATERIALISATION bl e Ll b Tel: +01-40-23327723, 04023396817, Fax; +91-40-23314158 L [ Name of coporsie debir | H.Q LANPS MANUFACTURING CO PRIVATE LIMITED
OF PHYSICAL SHARES and ' ' Email: mvestorsivishnuchemicals.com, websie: www vishnuchemicals.com 2. | Date of incorporation of comorate | 25/ 10y 2004
sEcn Hn 1““ nﬂ“ CAHF“IGH T SAHSHAM HIvEsHA“ HnTI[:E IHITI H EHEEH ‘"IT] e o HuTIEE - 3. [ IF:.:':'.::EIW urkiEr which oorposae [ ROC Utar Prackssh 1 I
A. SPECIAL WINDOW FOR TRANSFER AND DEMATERIALISATION OF | | The Tata Power Company Limited invites tenders from eligible vendors eci ow for Transfer and Dematerialisation o detrioe s incorporsted / regisered
PHYSICAL SHARES: Pursuant to SEBI Circular No. HO/38/13/11(2) | | o the following package (Two Part Bidding) in Transmission division, Lﬂ_ﬂnﬂ_!ﬁﬂﬂfﬁenuﬂtius i & | SoportEnty e Ui, S IOPAPICRATR
. ” : Murmbai. Fhysical Securities Liatifity ldonbficagion Mo, of

2026 - MIRSD-POD/ 1/3750/2026 dated 30th January, 2026, all||.
shareholders are hereby informed that a Special Window has been
opened for a period of one year, from 5th February, 2026 to 4th
February, 2027 to facilitate transfer and dematerialisation of physical
securities which were sold/purchased priorto 1st April, 2019. The said
special window shall also be available for such transfer requests which
were submitted earlier and were rejected /returned /not attended to
due to deficiency in the documents/process/or otherwise, Further, the
securities so transferred shall be mandatorily credited to the
transferee only in demat mode and shall be under lock-in for a period
of one year from the date of registration of transfer. Such securities
shall not be transferred/lien marked/pledged during the said lock-in

crrparale Eehlon

| A e o The registened office
ard prrcipal offics if ary} of

| covparetE deitor

B, | Imsakency commenoement dise

in resnect-of eomorase debin

Estimated dete of cloewre of

ITESONWETICY FESCILICN DITCEss

| Mo and repestration ramber of
fhe insobhvency prolessional &dng
a3 Inbarin respiution professional

. | Addmess and eamail of the Trsanm
resciution professional; as
rigisiered] with the Board

| =S and emall in be s for

EPC of 220KV 1-Core 2000 Sgmm Copper XLPE Lead Sheath cable
atong with associated accessories for 220KV Trombay-Camac 5 & 6
EHY cable replacement project (Package Reference: CC2ZTNPODEG).
For detailed. NIT, pleasse visit Tendar section on wabsite
hitps:/lwww tatapower.com. Interested bidders to submit Tender Fee
and Authorization Letter upto 1500 hrs of 07 May 2026 for above tenders,
Also, all future corrigendum’s {if any), to the above tenders will be informed
on Tender saction on wabsile https [lwww.tatapower.com only.

~

BCPL RAILWAY INFRASTRUCTURE LIMITED

Pursuant to SEBI Circular No. HO/38/13/1142)2026-MIRSD-POD/VIT30/2026 dated
January 30, 2026, sharehotders of Vishnu Chamicals Limited (“Company”) who had
Ipdged their franster deeds of physical shares prorto deadline of April 01, 2013 which
were rejected’ returned) not attended due to deficlency in the documents, procass or
otherwise and also missed to re-lodge their request before cul off date i.e March 31,
2021 are granted one given one more opportunity for re-kodgement of transfar =
requests for a period of one year from February 05, 2026 to February 04, 2027 . During
this-special window, the-shares that are re-todged for transfer shall ba issued ondy in E
demat form and shall be kept under lock in for a period of one year from the date of
registration of transfer. Such securities shall not be transfarred/Sen-marked/ pledgead
during the said lock in period.

For clarity with regard {0 applicability of this window, below matrix may be refarred to:

| Lirit N 2601, Gold Toweer Wi One, Secior- 18 Moida,
Gautam Buddha MNagae, holda, Uttar Pradesh 201301

Ln

['22th Aped, 026

ey neoaive on 250002005
[ Z23nd Oictoher. 2026 |

icalculated from data of NCLT Oeolar recehed) |
[ Bifar Ll Chakravart, ' -

Reg, Nos BEP-OO2APNOOBES 2S00 19716

[ e, Fest Floor, Detence Colony, ey Daini-120009
Emaitbichaloeani assocatesEgmaloom

| OE4, First Flocr, Delenoe Cokory, Mew Delhi 110023

period. il it b i e R Execution Dateof | Lodged forfransfer | Original Security | Efigible to lodge owieRrontierca vl i e | Do e Eirell i el Smihvicil o
veqd. off.: 138 Bidhan Sar .l ooT, Rolkata - HMMAMNIE FESCILION DD gl
B. SECOND 100 DAYS CAMPAIGN- “SAKSHAM NIVESHAK" - Pursuant Tl 033-2219 0005; Website: werw:berilcom: Toosheled: | belomApi, | ConMeme. | RO | o oo | O VB 2028 Rl o e T O
to communication received from Investor Education & Protection Fund E-AL Trestorslorid oo m, SO GHborI.o0m | _ __| 2019; Available? |  window? . | received) .
Authority (IEPFA) vide email dated 27th March, 2026, the Company | [[DECLARATION OF RESULTS OF VOTING CONDUCTED BY POSTAL BALLOT) Before April 01, 2019 No e ¥ = SEEE“.”;E”E’;;E‘E‘!“? i
' 1l P [ ol IS LG i i

has relaunched a Second 100 Days campaign "Saksham Niveshak” | | Pursuantto Section 10 read with other applicable provisians of the Companses Act | | ___________| i3 fresh loogement). | — Setton 21, mecesinad by e

1 i i i : - approval of the members of the Company was sought lor the Spedia Before &oril 01, 2019 Ves Yes5 ¥ o Rkl
fﬂ:ll'l."l :]5! FI.FIHL 2026 to ?th 'IUEI-!.'I’ 2026, DLII'ITIQ tl'IIE EEITIPEIQI'_I E:I“ Il:.E Resclution by way of Postal Ballof / E-voting as set in the pastal ballof notice dated v : : iR :‘E:_;:T;&:L":T Pﬂm;. TRy
shareholders wl_h:: have not claimed their Dividend for any Financial | | january 20, 2026 The Scrutinizer CA Sudhir Kothari (Membership No. 053874), of (it was rejected returned | T u-wﬂgm s
Years commencing from 2018-19 to 2024-25, or have not UPd&IE{f Sudhir Kothari & Associales, Charlered Accountants, carded oul the scruling of the earlier) fia S O iR
heirKYCoraryisseselatd toundaimed didends and shars,ae | |cod et oot ecaves i o s o Sy 26,202 | e 2018]——— ¥es T ——— W I
encouraged to claim their unpaid/unclaimed dividends for the]|. ki S Before Apri 01,2019 | T ™ i v T4 @) Rekevart Forms and Wit iy T0b g iy ey domTioas

The residl of the Postal Ballol and E-voting 1S as undar, ] ' | Details of authoizsd

(e

aforementioned Financial Years in order to prevent their shares and s A

dividend from being transferred to the Investor Education and

Eligible shareholders may submit their ransier request along with requisite documents
within the stipulated time to the Registrar and Transfer Agent | e. Blgshare Services

ltem No. 1: Reappointment of Mr. Sudipta Kumar Mukherjee [DIN 02022104]) as a
Mon-Executive Independant Director

wolice -5 hereby given that the Rationgl Company Law Trbunal has ordered 1he

Ffu{ettiﬂnfundﬂu[hgrit |EF‘H.'|. 2 : I T gammencemient &f & corporate. ingalvenay resodution proecess of the H.O LAMPS
inyact sl I"I:; Ii i d i Fop-ti Particulars| Remote E-voting | Ballot voting Total .=PE”=[:;’]“9‘-' Private Limitad, 306, Right Wing, 2rd Floor, Amrutha Ville, Opp. Yoshada Hospital, | | MANUFACTURING CO PRIVATE LIMITED on 22th Aaril, 2026 {Order wis upkader on 25th Apri,
nvesiors are requested 10 furnish neir necessary documents for the | Somajiguda, Rajbhavan Road, Hydarabad- Telangana, India- 500 DB2 ge)

i ; i - | | ! ; ! Thecreditars of HO LAMPS MANMUFACTURING L2 PRIVATE LIMITED. are haraby cafled upon o
aforesaid purposes by contacting the Company's Registrar to an Issue and Number| _FI_'!'FF‘.:‘?E,;._..HuFr! Sar gl ismber ooet | Mote: All the shareholders are requested 1o update thelr E-mail Id(s) with Company | | submie their cisims with prost on or before G9th May, 2026, 10 the mianm resolution
Share Tra ngferﬂgent i.e. MUFG Intime India Private Limited at Block No. | | Assent B3 |93geT0Zy 0 i 83 |93.90,702 0906 RTA/Depasitory Parficipants peafessional at the address mentionad against entry Mo, 10, The financial creditors shall

. K _. ; | ’ i . Y L ! oLl Submil thesr claims with prosd by electronic meang only, A ofber credidors may submit the
202, 2nd Floor, Akshay Complex, Near Ganesh Temple, Off. Dhole Pahl: Dissent 10 4051 0 it 10 4,051 0.04 e i et | ] e e o 2k
Road, Pune - 411 001, E-mail rnl,helpdﬁrs k@lﬂ.l‘l‘tp mﬁ.mUTE.iﬂm /|| Total 25 |9400,753; 0 0 23 |94,00,753) 100,00 Sl Submission of false or misleading proofs of claim shall attract penalties.
Investor.hel p desk@in.m pms.mu fg Lom, website:| |The above resolution has been passed with requisite majority, The results of Postal Vibha Shinde ;ngmfuza lmllrﬁnﬁg;:ﬂftlr;: g:;:;?:;;‘i

Ballot-and e-voling have been communicated (o the Stock Exchangs, Such resulls,
alongwith the Scrutinzer's Report js avadable on the Company's website i2.
httpe:Sboril comifresulis-of-voling-e-voting!

www.in.mpms,mufg.com. Place: Hyderabad

Date: 27.04.2026

In the Matter of H.0 Lomps Manafacturing Co Private Lim
B3I Reg, Mo IBEL IPS-0021P-NOOR6 3, 201 520207 127,
AFRValid upto 31,1202

Company Secretary & Compliance Officer

For Force Motors Limited M.No. FCS 8466

ad/-
Rohan Sampal
Company Secretary & Compliance Officer

By order of the Board of Direscions

For BCPL Rallway Infrastructure Limited
Sdi-

Dawshraa Sinha

Campany Secretany

Place | Pune
Date : 27th Apnl, 2026

Place: Kalkata
Diate: 2704 2026

ROSSARI BIOTECH LIMITED "IMPORTANT"

ROSSAR!

JINDAL SAW LIMITED S o imesrchos Vihilst care s taken prior to
5 . L .'_.? making Fou mara oot .
w.a egd. : Rossar Housa, Golden Oa Warg, Surya Nagar, Opp, Mahindra Showroom, Vikhroli {West), Mumbai - .
' Regd. Office : Rossari Houss, Golden Dak. LBS Marg, Surya Nagar, Opp, Mahindra Sh ikhroli {West), Mumbai - 400079 acceptance of advertising
r_.gj ead Off At UPSIDG I 2'"'h27L°4UP1:84:'kC°2i9T9 it Mathura (U P).261403 T +31-22-6123 3800 E : infoirossar.com W : www.rossar com copy, itis not possible to verify
egd. Off.: A-1, ndl. Area, Nandgaon Road, Kosi Kalan, Distt. Mathura (U.P.)- " ARLIAA TR . BT T T . .
M 1 J ElU | INANELA | ] V Al AR ENDED 31 1A
oy Corp. Office : Jindal Centre, 12, Bhikaiji Cama Place, New Delhi- 110066 EXTRACT OF CONSOLIDATED AUDITED FINANCIAL RESULTS FOR THE QUARTER AND FINANCIAL YEAR -r‘.EEDJ.hTAL.J’.E Es contegtsL.' T?ed Indlar;
15, ift NHon Xpress Imitea canno
EXTRACT OF FINANCIAL RESULTS FOR THE QUARTER AND YEAR ENDED MARCH 31, 2026 Quarter ended |Financial Year ended Quarter ended be r;el d re(S )onsible forsuch
& in Crores) Particulars 31" March, 2026 | 31" March, 2026 | 31" March, 2025 P
Standalone Consolidated Unaudited Audited Unaudited contents, nor for any loss or
S. | Particulars i i . : ! damageincurred as aresultof
No Quarter ended Year ended Quarter ended Year ended L”ti’lg'"i_ﬁ'rrﬁ'ru";fp‘?:“hm ; 654062 <d a0 Wb , ) _
1 at Profit | (Loss) for the perio
31.03.2026 31.12.202531.03.2025| 31.03.2026 | 31.03.2025| 31.03.2026 | 31.12.2025 31.03.2025 31.03.2026| 31.03.2025 {before Tax, Exceptional Elljnd.' or Extraordinary fems) &49°41 2025 15 47T 07 transac.:thnSWIth Qompanles,
Refer Note| Unaudited |Refer Note| Audited | Audited [Refer Note| Unaudited |Refer Note| Audited | Audited Net Profit / {Loss) for the period before tax ' associations or individuals
1 1 1 1 : ) i ; ’ C e
{after Exceplional andfor Extracrdenary items) 642 43 202515 a77r.ov vertisina in its new r
1. | Total income from operations 3,851.70 | 4,156.96| 4,449.46 |14,744.53|18,177.70| 4,656.85 | 4,963.02 | 5,067.48 |17,986.86 | 20,947.84 Mat Profit | (Loss) for the period angrgl-.; adPerglg 9 tSWe Epap?es
Net Profit / (Loss) for the period {after Exceptional andior Extraordinary tems) 450,67 148213 344.24 or Publications. VVetherefore
; ﬁ)ef?bre ]:I'ff,(l_Excir;tionﬁl and/o(rj Ex’;raordinary items) | 156.29 | 301.94| 63531 869.96| 2,487.92| 174.81| 344.52| 46566 | 1,056.38| 2,322.69 Total Comprahensive Income for the perod [Comprising recommend that readers
. et Profit / (Loss) for the period before tax Profit | {Loss) for the period (after tax) and Other i i
(after Exceptional and/or Extraordinary items) 156.29 301.94| 635.31 869.96( 2,487.92| 174.81 34452 | 465.66 | 1,056.38 | 2,322.69 Comprehensive Income [after tax)) 468 87 1402 89 131 79 make necegsary IanII’I.eS
4. | Net Profit / (Loss) for the period after tax Ecpuity Share Capital 110,77 10,77 110,73 before sendlng any monies
(after Exceptional and/or Extraordinary items) 1398 | 226.77| 474.25 783.98| 1,874.47( 123.68 | 247.62 86.92| 925.33| 1,458.04 Reserves {excluding Revaluation Reserva) or entering into any
5. | Total comprehensive income for the period /year as shown in the Audited Balance Sheet of the previcus year 1322272 . .
[Comprising profit/(loss) for the period/ year (after Earnings Per Share (of Rs. /- each) agreements with advertisers
tax) and other comprehensive income (after tax)] M5 22912 470.79 780.26| 1,868.00( 196.66 | 267.66 78.10| 1,054.23 | 1,469.71 {for continuing and discontinued operations) - or otherwise acting on an
6. | Paid up Equity share capital 63.95 63.95 63.95 63.95 63.95 63.95 63.95 63.95 63.95 63.95 Basic 8.30° 2695 622" advertisement in  an
7. | Reserves (excluding revaluation reserve) 12,528.78 | 12,417.33111,874.10 [ 12,528.78 | 11,874.10 (12,510.29 |12,297.70 | 11,347.01 |12,510.29 | 11,347.01 Diluted 829" 26.93 G.21" y
8. | Networth 12,592.73 | 12,481.28111,938.05 | 12,592.73 | 11,938.05 (12,574.24 |12,361.65 | 11,410.96 |12,574.24 | 11,410.96 *Naot annualizad manner whatsoever.
9. | Outstanding Debt 2,117.52 | 3,344.49| 2,996.41 | 2,717.52| 2,996.41| 4,011.64 | 4,678.19 | 4,627.76 | 4,011.64 | 4,627.76 Additional Information on Standalone Financial Results is as follows Rs. in Million
10. | Debt Equity Ratio 0.22 0.27 0.25 0.22 0.25 0.32 0.38 0.41 0.32 0.41 Quarter ended |Financial Year ended] Quarter ended
11. | Earnings per share (of ¥ 1 each) (*not annualised) _ - - ..
(1) Basic 179*| 356" 745 1230 2044| 219" | 405 | 458 1527 2731 Particulars L u”“ﬂ?{ E‘fzﬁ 3 :“:;’.:" jm i U”“’“d“i,;:dm
(2) Diluted 178 355%| 7.43*| 1227 2035| 218*| 404" | 456*| 1523 27.22 iy e i
12. | Debt Service Coverage Ratio 14.11 10.75 6.06 3.49 236 10.14 5.38 2.18 3.26 1.84 (3] “-*er income from operations 5,161.38 17,520 66 4,266 53
13. | Interest Service Coverage Ratio 3.24 5.09 8.64 3.90 7.08 3.08 478 5.50 3.75 573 (b) Profit Before Tax 735.48 1,910,682 435,54
i | (&) Profit After Tax 547,30 142838 12364
Note: Notes:

1 The figures for the quarter ended March 31, 2026 and March 31, 2025 are the balancing figures between the audited figures in respect of the full financial year and the
published unaudited year to date figures upto third quarter of the respective financial year which were subject to limited review by the auditor.

2 The above is an extract of the detailed format of Standalone and Consolidated financial results for the year ended on 31st March 2026 filed with the Stock Exchanges
under Regulation 33 and Regulation 52 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015. The full format of the Standalone and
Consolidated results for the year on 31st March 2026 are available on the websites of the Stock Exchanges (www.nseindia.com/ www.bseindia.com) and on the
Company's website (www.jindalsaw.com).

1. The Consoidated fimancial resulls have been reviewed and recomemended by the Audit Committes and approved by the Board of
Diractors at their maating held on 27 April, 2026. Aneview of the above interim financial results has been carried out by the statutory
audilors.

2. The above iz an exiract of detaled format of Quartary ' Annual Financial Resulis filed with the Stock Exchanges-under Requlation
43 of the SEBI (Listing Dbli?atmns. and Disclosure Eeq wraments) Regulations, 20135, The full farmat of the Quartary / Annual
Financial Results are available on the websites of the Stock Exchange where shares of the Company are lisled e,
www.bseindia.com and www nseindia.com and also on the website of the Company Le. www.rossan.com.

|
BUSIN
oA

FOR
DAILY
BUSINESS

On behalf of Board of Directors of Jindal Saw Limited
Sd-

SminuJindal

Managing Director

DIN: 00005317

For ROSSARI BIOTECH LIMITED
Sd-

EDWARD MEMEZES

Executive Chairman
DIMN:00149205

Place : MUMBAI

Place: New Delhi Date : 27" April, 2026

Date: April 27,2026
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Mahindra Holidays to buy Aditatva Estates

MAHINDRA HOLIDAYS &
Resorts India is set to
acquire 100% stake Adi-
tatva Estates, which is
engaged in coffee planta-

tion business on a 50-
acre land parcel in Chik-
magalur, Karnataka, for
X37.5 crore.

Mahindra Holidays

propos
inform

1l
1

:

AYE FINA

CIN: U65921DL1993PLC283660

West Delhi, New Delhi - 110015, India

Board greenlighted the

filing to the exchanges.

CE LIMITED

(FORMERLY KNOWN AS AYE FINANCE PRIVATE LIMITED)
Registered Dffice: M-5, Magnum House-l, Community Centre, Karampura,

Corporate Office: Unit No.- 701-711, Tth Floor, Unitech Commercial Tower-2,
Sector 45, Arya Samaj Road, Gurugram-122003, Haryana,
Tel. No.: 0124-4844000 | Email: secretariali@ayefin.com | website: www.ayefin.com |

al on Monday, it
ed in a regulatory

—PTI

REUTERS

Mumbai/Milan, April 27

India

The Audited Financial Results for the quarter and year en

Board of Directors in their respective meetings held on April

STATEMENT OF AUDITED FINANCIAL RESULTS FOR THE
QUARTER AND YEAR ENDED MARCH 31, 2026

2026 have been reviewed by the Audit Committee and approved by the

The complete results are available on the website of stock exchanges at
www.nseindia.com and www.bseindia.com and also posted on the
webiste of the Company at https.//www.ayefin.com/financial-statements

ded March 31,

27,2026,

PRADA IS LAUNCHING a limited-
edition range of Indian-made san-
dals inspired by traditional Kolha-
puri footwear, less than a year after
theItalian luxury group faced aback-
lash for showcasing similar designs
without crediting their origins.
Each pair will be priced at about
€750 ($881), according to Prada’s
website. The launch follows contro-
versy in June 2025, when Prada
showed sandals resembling cen-
turies-old Indian Kolhapuri chappals
ata Milan fashion show.The designs
sparked outrage among Indian arti-

sansand politicians,whoaccused the
brand of cultural appropriation.
Prada later acknowledged the
influence of ancient Indian styles
and said ithad begun talkswith arti-
san groups about a collaboration.
In December, Prada announced
plans to produce 2,000 pairs of the

Prada seeks to mend ties
with India-made sandals

.

sandalsin the states of Maharashtra
and Karnataka under agreements
with two state-backed bodies, com-
bininglocal craftsmanship with Ital-
ian technology.

The sandals will be sold through
40 selected Prada stores worldwide
and online, the company said in a
statement on Monday.

Pradaalsoannouncedathree-year
training programme forartisans from
the eight districts in India tradition-
allyassociated with Kolhapurisandal-
making.The programmewill be deliv-
ered by two leading Indian design
institutes in structured six-month
modulesandisexpectedtoreach 180
artisans, starting next month.

,.--'-r ""-' j
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WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

Coal India Q4 profit
up 11%t010,839 cr

STATE-OWNED CIL on Mon-
day reported an 11.1% rise in
consolidated net profit to
310,839.18 croreinthe March
quarter, driven by higher rev-

crore in the year-ago period,
CILsaid in afiling to the BSE.
However, the company’s
net profit for the year ended
March 31, 2026 dropped to

enue. Coal India (CIL) loggeda ¥31,094.29 crore over

consolidated net profit of <35,505.79 crore for the year

%9,751.64 crore in the year- ended March 31,2025.

ago period. The revenue for 2025-26
In a filing to the BSE, the marginally declined to

Maharatna firm said its rev- ¥1,68,400.29 crore over

31,69,177.37 crore for the
yearended March 31,2025.
The board of directors
declared a final dividend of
X¥5.25 per equity share for
2025-26 and added that the
payment of final dividend for
2025-26 will be made subject
to approval of shareholders in
the ensuing AGM. —PTI

enue from operations rose to
346,490.03 crore from
%43,961.56inthe correspond-
ing quarter of the previous fis-
calyear.

The consolidated expenses
of the company during the
fourth quarter of the previous
fiscal year rose to ¥37,107.07
crore compared to 34,999

Sun seals $11.75-billion deal for Organon

and the same can be accessed by scanning the below OR Code.

For and on hehalf of the Board of Directors
Aye Finance Limited

Sd-
Sanjay Sharma

THE ACQUISITION WILL help Sun
leverage Organon's portfolio of 70-
plus products across women’s
health and general medicines,
which would generate cash flows
and help ease the debt burden.
Thankstotheadditional cash flows,
analysts are expecting Organon's
netdebt-to-Ebidtaratiotogodown
sharplyfrom 4.1 times currently to
1.6-1.7 timesayearafterthedealis
concluded.Sunisexpecting toclose
the transaction by early 2027, sub-
ject to regulatory approvals and
shareholder consent.

Describing the deal as both “a
happy”and“abitanxious”moment,
Sun Executive Chairman Dilip
Shanghvi said that company's

DEAL DETAILS

India's outbound M&A deals

o @
2022 o

2023
2024
2025

2026*

o

® Total deals M Deal amount ($ billion)

transformational opportunities. He
said the current global turbulence
may have created an opportunity
forthe companytodothingswhich

The deal,according to analysts,
could give the combined entity
enough headroom to focus on
growthareas.Further,Sunwouldbe

deals. Due to the sizeable debt,
Organon didn't have the scope to
cut manufacturing costs. But Sun
could bring in cost synergies by
shifting some of the manufactur-
ing to India, especiallyfororal solids
segment,’said an analyst at a lead-
ing brokerage.

According to a Macquarie ana-
lyst, the proposed acquisition sup-
ports Sun's strategy to expand in
innovative drugs, which could
make up 27% of the combined
entity’s revenue. Sun would also
become a stronger player in estab-
lished brands/branded generics
business with the deal, with entry
into biosimilars as a top-10 global
player,headded.

some experts flagging the possibil-
ity of integration issues. As per
reports, Organon is already navi-
gating substantial headwinds due
to the loss of exclusivity on older
legacy products and heightened
competitionin the biosimilars port-
folio. It also witnessed governance
concerns in 2025 following an
internal probe that revealed
impropersales practicesforits flag-
ship product Nexplanon. “Sun has
to make sure that its existing busi-
nessdonotgetimpacted because of
this deal. But due to its reasonably-
well trackrecord, Sunwill beable to
operational and regulatory con-
cerns,’said Manchanda.

Organon said if the deal is can-

Place: Gurugram
Date: April 27, 2026

Managing Director

DIN: 03337545

FORCE MOTORS LIMITED

G,

acknowledged balance-sheet cau-
tion will not come at the cost of

generallywould bedifficult to get if
all times are normal.

able to leverage Organon's
strengths to enter into licensing

W

CIN L34902PN1958PLCO 11172 TATA
Regd. Office ;| Mumbai-Pune Boad, Akurdi, Pune - 411 035, INDUA
_ FORCE TATA POWER
NOTICE {Corparate Cantracts Departmant)

SPECIAL WINDOW FOR TRANSFER AND DEMATERIALISATION
OF PHYSICAL SHARES and
SECOND 100 DAYS CAMPAIGN - SAKSHAM NIVESHAK

A. SPECIAL WINDOW FOR TRANSFER AND DEMATERIALISATION OF
PHYSICAL SHARES: Pursuant to SEBI Circular No. HO/38/13/11(2)
2026 - MIRSD-POD/ 1/3750/2026 dated 30th January, 2026, all
shareholders are hereby informed that a Special Window has been
opened for a period of one year, from 5th February, 2026 to 4th
February, 2027 to facilitate transfer and dematerialisation of physical
securities which were sold/purchased prior to 1st April, 2019. The said
special window shall also be available for such transfer requests which
were submitted earlier and were rejected /returned (not attended to
due to deficiency in the documents/process/or otherwise. Further, the
securities so transferred shall be mandatorily credited to the
transferee only in demat mode and shall be under lock-in for a period
of one year from the date of registration of transfer. Such securities
shall Sut be transferredilien marked/pledged during the said lock-in
period.

B. SECOND 100 DAYS CAMPAIGN- "SAKSHAM NIVESHAK" - Pursuant
to communication received from Investor Education & Protection Fund
Authority (IEPFA) vide email dated 27th March, 2026, the Company
has relaunched a Second 100 Days campaign "Saksham Niveshak™
from 1st April, 2026 to 9th July, 2026. During this Campaign all the
shareholders who have not claimed their Dividend for any Financial
Years commencing from 2018-19 to 2024-25, or have not updated
their KYC or any issues related to unclaimed dividends and shares, are
encouraged to claim their unpaid/unclaimed dividends for the
aforementioned Financial Years in order to prevent their shares and
dividend from being transferred to the Investor Education and
Pratection fund Autharity (IEPFA).

www.in.mpms. mufg.com.
ror Force Molors Limited

5d/-
Rohan Sampat
Company Secretary & Compliance Officer

Place : Pune
Date : 27th April, 2026

Mumiba,

Thae Tata Powsr Company Limited, Srar Cander of Procurement Excellence, 2™ Floor, Sakar Receiving
Station, Noar Hotol Leefa, Sahar Simport Road Andben (E], Mumbai 400 6553, Maharashtra, India
{Boand Line: 022-67172217] CIN: L28920MH151 3PLC00056T

NOTICE INVITING TENDER (NIT)

The Tata Power Company Limited invites tenders from eligible vendors
for the following packagae (Two Part Bidding) in Transmission division,

« EPC of 220KV 1-Core 2000 Sgmm Copper XLPE Lead Sheath cable
along with associated accessories for 220KV Trombay-Camac 5 & 6
EHV cable replacement project (Package Reference: CC2ZTNPODE).

For detailed NIT, please wvisit Tender seckion on website

hitps:/hwww. tatapower.com. Interested bidders o submit Tender Fee

and Autharization Letter upto 1500 hrs of 07" May 2026 for above lenders,

Also, all future corrigandum's (if any), to the above tenders will be infarmead

Al

GIN: LAS200TGT393PLCDME35S
Regd. OH: H.Ho, B-2-203/82F/23-C, Plot Mo, 23, Road No. B Film Nagar, Jubilae Hills
Hyderabad Tefangana - 500096
Tel: +91-40-233277 23, D40-233966817, Fax: +91-40-233141538
Email; ivestorsiavishmichemicals.com, wehsite: wew vishnuchemicals. cam

on Tender section on website https lwww.tatapower.com only.

Mon-Executive Independent Diractor

3

BCPL RAILWAY INFRASTRUCTURE LIMITED
CIN: LS1105WE1 395PLCOT 5801
Regd, off.: 13B Bidhan Sarani, 4th Floor, Kolkata - TG

Teel: 033-2219 0085 Websile: www. beril.com;

E-mall: investorsifberll.com, compliance@ibenl com

Pursiant ta Section 110 read with ather applicable provisgions of the Companies Act,
2013, the approval of the members of the Company was sought for the Special
Rasolution by way of Postal Ballof / E-voling as set in the postal ballot notice datad
Jansary 9, 2026, The Scrutinizer GA Sudhie Kodhar (Membership No, 053874), of
Sudhir Kptharl & Associates, Chariered Accountants, camed out the scruting of the
postal ballot e-woting received upio the last date of receipd i e. Saturday, Apnl 25, 2026
bl 5 prm and submidted hs reporton Saberday, Apnl 25, 2026,
The resutt of the Postal Ballot and E-valing is a5 under:

Item Mo, 1; Reappaintment of Mr. Sudipta Kumar Mukherjee [DIN 019022104] as a

Transter Deed before April 01, Certificate inthe current
20197 Available? window?
Before April 01, 2019 | o Yes v
(itis fresh lodgement)
Before April 01,2018 Yes ' Yes ' ¥
(it was rejected’ returned
earliar)
‘Before April 01, 2019 Yes Mo ' w
Before April 01, 2019 | No Mo ' e

hitps bl comitesuls o vollng-e-vating!

Fiace: Kaolkeia

Date: 27 .04, 2026

Baliot and e-voling have been communicated to the Stock Exchangs, Such resulis,
glongwith the Scrufinizer's Repor is avadable on the Company's website ia

By arder of the Board of Direcices

For BCPL Railway Infrastructure Limited

S
Devshree Sinha

NOTICE
Special Window for Transfer and Dematerialisation of
Physical Securities

Pursuant to SEBI Circular No. HO/38/13/11(2)2026-MIRSD-PODAITH0/2026 dated
January 30, 2026, shareholders of Vishnu Chemicals Limited ("Company”) who had
lodnead their transfer deeds of physical shares prior to deadline of April 01, 2013 which
were regected’ returned)’ not attended due to deficiency in the documeants, process or
otherwise and also missed to re-lodge their requast before cut off date i.e March 31,
2021 are granted one given one more opportunity for re-lodgement of transter
requests for a perod of one year from February 05, 2026 to February 04, 2027. During
this special window, the shares that are re-fodged for transfer shall be issued ondy in
damat form and shall be kapt under lock in for a period of one vear from the data of
registration of transfer. Such securities shall not be transterred fen-marked’ pledoed
during the said lock in period.

Forclarity with regard 1o applicatbility of this window, below matri meay be referred to:

" Execution Dateaf | Lodgedfortransfer | Original Security | Eligible to lodge

Eligible shareholders may submil their transfer reguest along with requisite documents
within the stipulated time to the Reqistrar and Transfer Agent |.e. Bigshare Services

o ; Particulars) Remota E-voting | Ballot voting Total ‘:P“‘"‘J{g‘]‘“ﬂ“ Private Limited, 306, Right Wing, 3rd Floor, Amrutha Ville, Opp. Yoshada Hospital,
";”5‘““!3 e 'E‘:!“El;t*d ttﬂ E!”"'EET ::E” ““‘?ESHHW. dt':"'-'t”"mf of 'hg . Somajiguda. Rajbhavan Road, Hyderabad- Telangana, India- 500 082
aforesaid purposes by contacting the Company's Registrar to an Issue an umber s | Number|Votes| Number - C 52 PR
Share Transfer Agent .e. MUFG Intime India Private Limited at Block No. [ | Assent [“83 (5336702 0 | 0 | 83 [sasero2| swos | |Mioes Al snafenoidersare requested fo updte thei E-malffs) with Gompary
202, Znd Floor, Akshay Complex, Near Ganesh Temple, Off. Dhole Patil | | Dissent 10 40511 0 o 10 4,051 0.0 ' Eor Vishau Chemicals Lim
Road, Pune - 417 001, E-mail - mt.helpdesk@in.mpms.mufg.com /| | Total 93 |94,00,753] 0 t 83 |94,00,753)  100.00
Investor.hel p desk@in.m pms.mu fg .com, website: The above resolution hias been passed with requisite majority, The results of Postal Vibha Shin

Place: Hyderabad
Date: 27.04.2026

Company Secretary & Compliance Officer
M.No. FCS 8466

Company Saarefany

JINDAL SAW LIMITED

CIN - L27104UP1984PLC023979
Regd. Off.: A-1, UPSIDC Indl. Area, Nandgaon Road, Kosi Kalan, Distt. Mathura (U.P.)-281403

Company's website (www.jindalsaw.com).

Place: New Delhi
Date: April 27,2026

Scan QR code to view Results

1 The figures for the quarter ended March 31, 2026 and March 31, 2025 are the balancing figures between the audited figures in respect of the full financial year and the
published unaudited year to date figures upto third quarter of the respective financial year which were subject to limited review by the auditor.

2 The above is an extract of the detailed format of Standalone and Consolidated financial results for the year ended on 31st March 2026 filed with the Stock Exchanges
under Regulation 33 and Regulation 52 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015. The full format of the Standalone and
Consolidated results for the year on 31st March 2026 are available on the websites of the Stock Exchanges (www.nseindia.com/ www.bseindia.com) and on the

On behalf of Board of Directors of Jindal Saw Limited

Sd-

Sminu Jindal
Managing Director
DIN: 00005317

ROSSARI BIOTECH LIMITED

(AN 150 3001:2013, 14001:2015 & 45001:2018 Certified Company)

CIN : L24100MH2009PLC 194818

Regd. Office : Rossarl Housa, Golden Oak, LBS Marg, Surya Nagar, Opp. Mahindra Showroom, Vikhroll (West), Mumbal - 400079,
To 431226123 3600 E ; infod@rossan.com W www.rossari.com

EXTRACT O CONSOLIDATED AUDITED FINANCIAL RESULTS FOR THE QUARTER AND FINANCIAL YEAR ENDED 31ST MARCH, 2026

However, the real challenge is
likely to begis

celled, it would pay a termination

fter the dealwith  fee of $120 million

UI.

FORM A

PUBLIC ANNOUNCEMENT
{Under Regulation & of the Inselvency and Banknaptcy Beard of India
[Insobvency Resodution Process for Corparale Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF

H.Q LAMPS MANUFACTURING CO PRIVATE LIMITED

Relevant Pariculars

| H.0 LAMPS MANUFACTURING GO PRIVATE LIMITED
FRAAC I

| M of corponste detion
Dade of incorparalion of pormorie
| debtor
3 | Authorty under which corpoesis
detrnr ks incorponied |/ mgsemd
4. | Conpanate Kiesdiy MNey imited
Lty ldentication Mo, of
| coporte dabtor
£, | Address of the regisienred office
ared prire pei office (if any) of
Corparate denion
| InEchency commencement date
in-respect of comorsie detyion
7 | Estimpbed den of closurme of
TrEiercy PEalLAon proDess;
% | MNETe End repEiaton rumber of
the inschancy professional scbing
__| & intarim resclition professional
0 | A e and a-mnil of (e imesm
reslLion peslessional, B
| Pegmtered wih the Boam
Agdness and a-mail 1 e used for
covmespondince with the intemm
resaiudion professdonl

| REE Uttar Fradesh I

| A3 I0OUPA0 T APTCOGE T30

" Uinit Nio 2601, Goud Towar Wawe One, Secior 18 Noda, |
Gautam Buddha MNagse, Mo, Uttar Pradesh 2070301

[ 22th Agel, 2026
(yer recehwad on 25060 20008
| 22nd Dctober, 2028
(alouated Trorm ot of NCLT Decler msoefuid]
| CA Bingi Lal Crakmmeart,
Heg. B 100 RO TP PNOOEE S A L ] S

| D54, Frst Foor. Defence Colory, New Delhi- 110024
Erraitbichalerssaniirsocilesigrailoo s

| 54, First Fioor, Gefence Colory. New Delnk- 110024
Case spechnd Email - crphgampsSgmal.com

11 | Lastdale for subrmission of ceims | O Ny, 2026 (calculaied i date MLLT Croer
| | Feceved)
12| Classes of credions, f amy, under | BA
clase (B ol subsettion (5 of
sectian 21, eeoeiained by the
Irerm resoiution professional | |
13| Mames of Irsohancy Professonas | NA !

idertifiod oot as duthorsnd
Raprecrnbaine of orediforsina
ciass (Three nanes o each ass)
(3l Mekvart Foms and

() Defaills of authonzed

repress it e sdibble at

14| | WWeabiri: Milps./ibt gmny/en,home dowrioads

motice Is- hereby glwen that the Netionsl Company Lew Tribunal has ordered the
cormmencament of & corporate ingolvency resalution process of the HO LAMPS
SMANUFACTURING CO PRIVATE LIMITED oo 22th April 2026 (Ordar was upbeded on 25th A,
226

The creditors of H.O LAMPS MANUFACTURING O PRIVATE LIMITEE, are hareby called upon to
submit their claims with proof on or befora Clth May, 2024, to the mtarim resolution
professional at the address mentonad against entry Mo, 10, The financial craditors shall
submit thelr clalms with proof by electronic maans only. Al other creditars may submdt the
clalms with proof i person, by post or By elactronic means.

Submigsion ol false o mislegding proafsofclaimshal altracl penallies,

Date-27.04.2028 CA Biharl Lal Chakravartl,

Place- Dokl Interim Resolution Professional
In the Matter of H.O Lamps Manulacturing Co Private Limibed,

IBE1 Reg, Mo 18EL ) Pa-002 P-MODBE 3 20192020, 1 27

AFA Valed uple 31.12.20

"IMPORTANT"

Whilst care is taken prior to
acceptance of advertising
copy, itis not possible to verify
its contents. The Indian

ROSSARI

MBking Fou e coripalilve

___Rs. in Millign

Quarter ended

Financial Year ended

Express (P) Limited cannot

Quarter énded |} | 1y ho|d responsible for such

31" March, 2026

31" March, 2026

Unaudited

31" March, 2025 |

Unaudited contents, nor for any loss or

Audited

6,848.62

edd 4

4243

458,67

465,47
1077

Additional Infermation on Standalone Financial Results is as follows

23 963,65 K 795,62 damageincurredas aresult of
transactions with companies,

2,025.15 a77.07 - L
associations or individuals
20025.15 477.07 advertising in its newspapers
{467 43 244 44 or Publications. We therefore
recommend that readers
' 48289 53391 make necessary inquiries
110.77 110.73 before sending any monies
135057 or entering into any
o agreements with advertisers
or otherwise acting on an

26,95 6.2 . :

2583 521" advertisement in any

manner whatsoever.

Rs. in Milllan

31" March, 2026

Financial Year ended,
31" March, 2026 |

Unaudited
516138
35,48

47,30

31" March, 2025
Unaudited
4 26653

435,54
32364

~Audited
17.520.66
1,910,652
1,428 34

MnoAL Corp. Office : Jindal Centre, 12, Bhikaiji Cama Place, New Delhi- 110066
EXTRACT OF FINANCIAL RESULTS FOR THE QUARTER AND YEAR ENDED MARCH 31, 2026
(% in Crores) Particulars
s Particulars Standalone Consolidated
No. Quarter ended Year ended Quarter ended Year ended Total '“L:_D":‘E *"'3'"': operalions
31.03.2026 31.12.202531.03.2025| 31.03.2026 | 31.03.2025| 31.03.2026 | 31.12.2025 31.03.2025| 31.03.2026| 31.03.2025 EF‘M;[- I:IE:GE' m”h? per:ud Extraarnd i
Refer Note| Unaudited |Refer Note| Audited | Audited |Refer Note| Unaudited | Refer Note| Audited | Audited hmﬁﬁﬁkmﬂﬂﬁi Tjr;?iﬂir E;ﬁ?::HTar} i
1 1 1 : L iafter Exceptonal andfor Exiracrdinany items)
1. | Total income from operations 3,851.70 | 4,156.96 | 4,449.46 (14,744.53|18,177.70 | 4,656.85 | 4,963.02 | 5,067.48 |17,986.86 |20,947.84 Met Prodit { (Loss) for the period affer tax
2. | NetProfit/ (Loss) for the period (after Exceptional andior Extraordinary itams)
(before Tax, Exceptional and/or Extraordinary items) 156.29 301.94| 635.31 869.96| 2,487.92| 174.81 344.52 465.66 | 1,056.38 | 2,322.69 Total Comprehensive Income for the period [Comprising
3. | NetProfit/ (Loss) for the period before tax Profit/ {Loss) for the period (afler tax) and Other
(after Exceptional and/or Extraordinary items) 156.29 | 301.94| 635.31 869.96( 2,487.92| 17481 | 34452 46566 1,056.38 | 2,322.69 Comprehensive Income (alter tax)]
4. | Net Profit / (Loss) for the period after tax Emuaty Share Capital
(after Exceptional and/or Extraordinary items) 13.98 | 226.77| 47425 783.98( 1,874.47| 123.68 | 247.62 86.92| 925.33| 1,458.04 Regerves (excluding Revaluation Reserve)
5. | Total comprehensive income for the period /year as shown in the Audited Balance Sheet of the previows year
[Comprising profit/(loss) for the period/ year (after Earnings Per Share (of Rs. 2/- each)
tax) and other comprehensive income (after tax)] 111.15 22912 470.79 780.26| 1,868.00| 196.66 | 267.66 78.10 | 1,054.23 | 1,469.71 {for continuing and discontinued operations) -
6. | Paid up Equity share capital 63.95 63.95 63.95 63.95 63.95 63.95 63.95 63.95 63.95 63.95 Basic
7. | Reserves (excluding revaluation reserve) 12,528.78 | 12,417.33|11,874.10 | 12,528.78 | 11,874.10 {12,510.29 |12,297.70 | 11,347.01 {12,510.29 | 11,347.01 Diluted
8. | Networth 12,5692.73 | 12,481.28 11,938.05 [ 12,592.73 | 11,938.05|12,574.24 |12,361.65 | 11,410.96 |12,574.24 | 11,410.96 ‘Mot annuglized
9. | Outstanding Debt 2,717.52 | 3,344.49| 2,996.41 | 2,717.52| 2,996.41| 4,011.64 | 4,678.19 | 4,627.76 | 4,011.64 | 4,627.76
10. | Debt Equity Ratio 0.22 0.27 0.25 0.22 0.25 0.32 0.38 0.41 0.32 0.41
11. | Earnings per share (of ¥ 1 each) (*not annualised)
(1) Basic 1.79* 3.56* 7.45* 12.30 29.44 2.19* 4.05* 4.58* 15.27 27.31 Particulars
(2) Diluted 1.78* 3.55* 743" 12.27 29.35 2.18* 4.04* 4.56* 15.23 27.22 . :
12. | Debt Service Coverage Ratio 14.11 10.75 6.06 3.49 236  10.14 5.38 2.18 3.26 1.84 (a) Total income from operations
13. | Interest Service Coverage Ratio 3.24 5.09 8.64 3.90 7.08 3.08 478 5.50 3.75 573 (b} Profit Before Tax
- : i¥ : 1 i : ai IF |'{-'| Peadit Afer Tax
Note: Notes:

1. The Consobdated financial resubls have been revewed and recommended by (ha Audil Commitlee and appraved by the Board of
Directors at their meeting held on 27 Apnil, 2026, Areview of the above intenim financial results has been carried out by the statutory

auditors

. The above is an exfract of detailed format of Quarterly [ Annual Financizl Resulis filed with the Stock Exchanges under Regulation
33 of the SEBI (Listing Obligabions and Dsclosure Requirements) Regulations, 2015. The ull format of the Quarterly  Annual
Financial Results are available on the websites of the Stock Exchange where shares of the Company are listed ie
www.bsaindia.com and www nseindia com and also on the wabsite of tha Company 1.e. www.rossan, com.

Place : MUMBAI
Date : 27" April, 2026

epaperfinancialexpress.com@ @ @

FOR
DAILY
BUSINESS

For ROSSARI BIOTECH LIMITED
Sdi-

EDWARD MENEZES

Exacutive Chairman
DIN:00149205
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Mahindra Holidays to buy Aditatva Estates

MAHINDRAHOLIDAYS & tion business on a 50- Board greenlighted the
Resorts India is set to acreland parcelin Chik- proposal on Monday, it
acquire 100% stake Adi- magalur, Karnataka, for informed in a regulatory
tatva Estates, which is 37.5 crore. filing to the exchanges.

engaged in coffee planta- Mahindra Holidays —PTI
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CIN: U65921DL1993PLC283660

West Delhi, New Delhi - 110015, India

AYE FINANCE LIMITED

(FORMERLY KNOWN AS AYE FINANCE PRIVATE LIMITED)
Registered Office: M-5, Magnum House-l, Community Centre, Karampura,
Corporate Office: Unit No.- 701-711, Tth Fleor, Unitech Commercial Tower-2,

sector 45, Arya Samaj Road, Gurugram-122003, Haryana, India
Tel. No.: 0124-4844000 | Email: secretariali@ayefin.com | website: www.ayefin.com |

QUARTER AND YEAR ENDED MARCH 31, 2026

STATEMENT OF AUDITED FINANCIAL RESULTS FOR THE

The Audited Financial Results for the quarter and year ended March 31,

Prada seeks to mend ties

REUTERS
Mumbai/Milan, April 27

PRADA IS LAUNCHING a limited-
edition range of Indian-made san-
dals inspired by traditional Kolha-
puri footwear, less than a year after
theItalian luxury group faced aback-
lash for showcasing similar designs
without crediting their origins.
Each pair will be priced at about
€750 ($881), according to Prada’s
website. The launch follows contro-
versy in June 2025, when Prada
showed sandals resembling cen-
turies-old Indian Kolhapuri chappals
ata Milan fashion show.The designs
sparked outrage among Indian arti-

sansand politicians,whoaccused the
brand of cultural appropriation.
Prada later acknowledged the
influence of ancient Indian styles
and said ithad begun talkswith arti-
san groups about a collaboration.
In December, Prada announced
plans to produce 2,000 pairs of the

sandalsin the states of Maharashtra
and Karnataka under agreements
with two state-backed bodies, com-
bininglocal craftsmanship with Ital-
ian technology.

The sandals will be sold through
40 selected Prada stores worldwide
and online, the company said in a
statement on Monday.

Pradaalsoannouncedathree-year
training programme forartisans from
the eight districts in India tradition-
allyassociated with Kolhapurisandal-
making.The programmewill be deliv-
ered by two leading Indian design
institutes in structured six-month
modulesandisexpectedtoreach 180
artisans, starting next month.

with India-made sandals

Coal India Q4 profit
up 11%t0X10,839 cr

STATE-OWNED CIL on Mon-
day reported an 11.1% rise in
consolidated net profit to
%10,839.18 croreinthe March
quarter, driven by higher rev-
enue. Coal India (CIL) logged a
consolidated net profit of
%9,751.64 crore in the year-
ago period.

In a filing to the BSE, the
Maharatna firm said its rev-
enue from operations rose to
346,490.03 crore from
%43,961.56inthe correspond-
ing quarter of the previous fis-
calyear.

The consolidated expenses
of the company during the
fourth quarter of the previous
fiscal year rose to ¥37,107.07
crore compared to 34,999

crore in the year-ago period,
CILsaid in a filing to the BSE.

However, the company’s
net profit for the year ended
March 31, 2026 dropped to
31,094.29  crore  over
X35,505.79 crore for the year
ended March 31,2025.

The revenue for 2025-26
marginally declined to
%1,68,400.29 crore over
31,69,177.37 crore for the
year ended March 31,2025.

The board of directors
declared a final dividend of
X5.25 per equity share for
2025-26 and added that the
payment of final dividend for
2025-26 will be made subject
to approval of shareholders in
the ensuing AGM. —PTI

2026 have been reviewed by the Audit Committee and approved by the
Board of Directors in their respective meetings held on April 27, 2026.

Sun seals $11.75-billion deal for Organon

THE ACQUISITION WILL help Sun DE AL DETA"_S

leverage Organon's portfolio of 70-
India's outbound M&A deals

plus products across women’s
2021 )

health and general medicines,
2022 ()

which would generate cash flows
2023 @ [N

and help ease the debt burden.

Thanksto theadditional cash flows,
analysts are expecting Organon's
The deal,according to analysts,
could give the combined entity

The complete results are available on the website of stock exchanges at
www.nseindia.com and www.bseindia.com and also posted on the
webiste of the Company at https.//www.ayefin.com/financial-statements
and the same can be accessed by scanning the below OR Code.

deals. Due to the sizeable debt,
Organon didn't have the scope to
cut manufacturing costs. But Sun
could bring in cost synergies by
shifting some of the manufactur-
ing to India, especially fororal solids
segment,’said an analyst at a lead-
ing brokerage.

According to a Macquarie ana-
lyst, the proposed acquisition sup-
ports Sun's strategy to expand in
innovative drugs, which could
make up 27% of the combined
entity’s revenue. Sun would also
become a stronger player in estab-
lished brands/branded generics
business with the deal, with entry

some experts flagging the possibil-
ity of integration issues. As per
reports, Organon is already navi-
gating substantial headwinds due
to the loss of exclusivity on older
legacy products and heightened
competitionin the biosimilars port-
folio. It also witnessed governance
concerns in 2025 following an
internal probe that revealed
impropersales practices forits flag-
ship product Nexplanon. “Sun has
to make sure that its existing busi-
nessdonotgetimpacted because of
this deal. But due to its reasonably-
well trackrecord, Sunwill be able to
operational and regulatory con-

# Total deals M Deal amount ($ billion)

netdebt-to-Ebidtaratiotogodown
sharplyfrom 4.1 times currently to
1.6-1.7 timesayearafterthedealis
concluded.Sunisexpectingtoclose
the transaction by early 2027, sub-
ject to regulatory approvals and
shareholder consent.

Describing the deal as both “a
happy”and“abitanxious”moment,

2025

2026*

For and on behalf of the Board of Directors

transformational opportunities.He
Aye Finance Limited o

said the current global turbulence

Sd/- Sun Executive Chairman Dilip may have created an opportunity enough headroom to focus on into biosimilarsasatop-10global cerns,’said Manchanda.
Sanjay Sharma Shanghvi said that company's forthecompanytodothingswhich  growthareas.Further,Sunwouldbe player,headded. Organon said if the deal is can-
Place: Gurugram Managing Director acknowledged balance-sheet cau-  generallywouldbedifficulttogetif able to leverage Organon's However, the real challengeis  celled, it would pay a termination
. tion will not come at the cost of alltimesare normal. strengths to enter into licensin likely to bagin after the dealwith  fee of $120 million to
Date: April 27, 2026 DIN: 03337545 g g y
FORM A
FORCE MOTORS LIMITED 5w VISHNU PUBLIC ANNOUNCEMENT
CIN L34 10ZPN1958PLEO11172 _ TATA S T [ Undler Repulation & of the Insshvency and Banknaptey Board of India
Reqgd. Office | Mumtai-Pune Road, Akurdi, Pume =411 035, INDIA FﬂRCE TATA POWER R . {Insofrancy Ressdution Process for Corporate Persons ) Regulations, 2016)
. & 3 LD6351 FOR THE ATTENTION OF THE CREDITORS OF
NOTICE (Corpatate Contracts Departmant) Regd. Off: H.No. 8-2-203/82F/23-C. Plot No. 23, Road No. & Film Nagar, Jubilee Hills H.Q LAMPS MANUFACTURING CO PRIVATE LIMITED

The Tata Power Company Limited, Smart Cender of Procurement Excellence, 2 Floor, Sahar Receiving

Hyderabad Telangana - 00096

SPECIAL WINDOW FOR TRANSFER AND DEMATERIALISATION
OF PHYSICAL SHARES and
SECOND 100 DAYS CAMPAIGN - SAKSHAM NIVESHAK

Station, Mear Hodel Lesla, Sahar dirport Road Andheri (E], Mumbai 4010 053, Mzharashira, India
{Boerd Lire; 02267173317 CIN: L23920MH1519PLCO00SET

NOTICE INVITING TENDER (NIT)

Tel: +971-40-23327723, D40-23396817; Fax: +91-40-23314153
Email: investors@vishiuchemicals.com, websie: wew vishnuchemicals.com

Relovint Partioulars o |
H.Q LAMPS MANUFACTURING CO PRIVATE LIMITED

L | Neme of corporeie debioe | O LAMS
28102044

2. | Date of incorporation of comorats
Elebror

A. SPECIAL WINDOW FOR TRANSFER AND DEMATERIALISATION OF | | The Tata Power Company Limited invites tenders from eligible vendors Special Window for Tﬂggjéf_uﬂ_ﬂ_l% ematerialisation of s et M |
: . o for the fol kage (Two Parl Bidding) in Transmission division, S -y - o e e T (O AP TORE TR
PHYSICAL SHARES: Pursuant to SEBI Circular No. HO/38/13/11(2) [ | ot e ‘eiowing package (Two Farl Bidding) In Transmission division Physical Securities T i Rl bt L i

2026 - MIRSD-POD/ 1/3750/2026 dated 30th January, 2026, all||.
shareholders are hereby informed that a Special Window has been
opened for a period of one year, from 5th February, 2026 to 4th
February, 2027 to facilitate transfer and dematerialisation of physical
securities which were sold/purchased priorto 1st April, 2019. The said
special window shall also be available for such transfer requests which
were submitted earlier and were rejected /returned /not attended to
due to deficiency in the documents/process/or otherwise, Further, the
securities so transferred shall be mandatorily credited to the
transferee only in demat mode and shall be under lock-in for a period
of one year from the date of registration of transfer. Such securities
shall not be transferred/lien marked/pledged during the said lock-in

crrparale Eehlon

| A e o The registened office
ard prrcipal offics if ary} of

| covparetE deitor

B, | Imsakency commenoement dise

in resnect-of eomorase debin

Estimated dete of cloewre of

ITESONWETICY FESCILICN DITCEss

| Mo and repestration ramber of
fhe insobhvency prolessional &dng
a3 Inbarin respiution professional

. | Addmess and eamail of the Trsanm
resciution professional; as
rigisiered] with the Board

| =S and emall in be s for

EPC of 220KV 1-Core 2000 Sgmm Copper XLPE Lead Sheath cable
atong with associated accessories for 220KV Trombay-Camac 5 & 6
EHY cable replacement project (Package Reference: CC2ZTNPODEG).
For detailed. NIT, pleasse visit Tendar section on wabsite
hitps:/lwww tatapower.com. Interested bidders to submit Tender Fee
and Authorization Letter upto 1500 hrs of 07 May 2026 for above tenders,
Also, all future corrigendum’s {if any), to the above tenders will be informed
on Tender saction on wabsile https [lwww.tatapower.com only.

~

BCPL RAILWAY INFRASTRUCTURE LIMITED

Pursuant to SEBI Circular No. HO/38/13/1142)2026-MIRSD-POD/VIT30/2026 dated
January 30, 2026, sharehotders of Vishnu Chamicals Limited (“Company”) who had
Ipdged their franster deeds of physical shares prorto deadline of April 01, 2013 which
were rejected’ returned) not attended due to deficlency in the documents, procass or
otherwise and also missed to re-lodge their request before cul off date i.e March 31,
2021 are granted one given one more opportunity for re-kodgement of transfar =
requests for a period of one year from February 05, 2026 to February 04, 2027 . During
this-special window, the-shares that are re-todged for transfer shall ba issued ondy in E
demat form and shall be kept under lock in for a period of one year from the date of
registration of transfer. Such securities shall not be transfarred/Sen-marked/ pledgead
during the said lock in period.

For clarity with regard {0 applicability of this window, below matrix may be refarred to:

| Lirit N 2601, Gold Toweer Wi One, Secior- 18 Moida,
Gautam Buddha MNagae, holda, Uttar Pradesh 201301

Ln

['22th Aped, 026

ey neoaive on 250002005
[ Z23nd Oictoher. 2026 |

icalculated from data of NCLT Oeolar recehed) |
[ Bifar Ll Chakravart, ' -

Reg, Nos BEP-OO2APNOOBES 2S00 19716

[ e, Fest Floor, Detence Colony, ey Daini-120009
Emaitbichaloeani assocatesEgmaloom

| OE4, First Flocr, Delenoe Cokory, Mew Delhi 110023

period CIN: L51100WEB1995PLCOT56801 Execution Date of Lodged for transter | Original Security | Eligible to lodge comespondenca wih the Intenm | Case specfied Emal- chp hofampeigmal com
: Roegd. off: 138 Bidhan Saranl, 4th Fioor, Kolkats - 700006 Transler Deed betore April 01, Certificate in the current resciution professional
B. SECOND 100 DAYS CAMPAIGN- "SAKSHAM NIVESHAK" - Pursuant Tal.: 033-2219 0085; Website: wew.beril.com; M._, . 7 ? 11| Last dite for subrmisson of deims | O9th ey, 2026 ek from date NG Omoer
to communication received from Investor Education & Protection Fund E-AL Trestorslorid oo m, SO GHborI.o0m | _ __| 2019; valiaiey, | ""i"dP“ ol | et .
Authority (IEPFA] vide email dated 27th March, 2026, the Company | [(DECLARATION OF RESULTS OF VOTING CONDUCTED BY POSTAL BaLLoT)| | Before April 01,2019 No Yes * T Do ol e Wy |
] T P A ol IS LG il | i

has relaunched a Second 100 Days campaign "Saksham Niveshak” Eesuantia Saction 110 ed wabccher apslicable peovitions of b Gomemien et | | [itis freshnggement) . | - . St 21 sy e

3 ¥ I I : e approval of the mambers of the Company was sought for the Specia Before &oril 01, 2019 Ves Yes5 ¥ o = al
fﬂ:ll'l."l :]5! FI.FIHL 2026 to ?th 'IUEI-!.'I’ 2026, DLII'ITIQ tl'IIE EEITIPEIQI'_I E:I“ Il:.E Resclution by way of Postal Ballof / E-voting as set in the pastal ballof notice dated v : : iR :‘E:_;:T;&:L":T Pﬂm;. TRy
shareholders wl_h:: have not claimed their Dividend for any Financial | | january 20, 2026 The Scrutinizer CA Sudhir Kothari (Membership No. 053874), of (it was rejected returned | T u-wﬂgm s
Years commencing from 2018-19 to 2024-25, or have not UPd&IE{f Sudhir Kothari & Associales, Charlered Accountants, carded oul the scruling of the earlier) fia i i
their KYC or any issues related to unclaimed dividends and shares, are [uf-g‘.ﬂl ﬂallt}dl &-;:_:I'_::.""g =ﬂhr:|=:|'..'erj ”Fm;m I_ﬁgma?:.ﬂ E:r;ftgg“;ép Saturday, Apal 25, 2026 Bafore April 01, 2019 Yes Mo . w | class (Three navnes for each ohess) | o .
encouraged to claim their unpaid/unclaimed dividends for the | |5 22T 3n° sUbmiec b reparion Salrmay, Apm =S, FTaR T e e e = - ' T4 (8] Rekvart Forms and Wit il /AR Iy ey T dowT i

The resull of the Postal Ballat &nd E-valing s as undear; Before April 01, 2013 | N Mo ol Detils of authorzed

(Ed
refpiresarkatves am svalable at

wolice -5 hereby given that the Rationgl Company Law Trbunal has ordered 1he

aforementioned Financial Years in order to prevent their shares and
dividend from being transferred to the Investor Education and

Eligible shareholders may submit their ransier request along with requisite documents
within the stipulated time to the Registrar and Transfer Agent | e. Blgshare Services

ltem No. 1: Reappointment of Mr. Sudipta Kumar Mukherjee [DIN 02022104]) as a
Mon-Executive Independant Director

FfﬂtE'EtiﬂﬂfUﬂdﬂU[hﬂrit [EPFA). ; ] T cammencement of @ corparate insolvensy resolution process of the H.Q LAMPS
| \ o ¢ I-":; Ii i d  for th Particulars| Remote E-voting | Ballot voting Total .=PE”=[:;’]“9‘-' Private Limitad, 306, Right Wing, 3rd Floor, Amrutha Ville, Opp. Yoshada Hospital, MANUFACTURING CO PRIVATE LIMITED on 22th Aaril, 2026 {0rder was upladed on 25th April,
nvesiors are requested 10 furnish neir necessary documents for the | Somajiguda, Rajbhavan Road, Hydarabad- Telangana, India- 500 DB2 ge)

i ; i - | | ! ; ! Thecreditars of HO LAMPS MANMUFACTURING L2 PRIVATE LIMITED. are haraby cafled upon o
aforesaid purposes by contacting the Company's Registrar to an Issue and Bormbar]_Mooas. INUnber Mousifiumbar| votes | Mote: All the shareholders are requested 1o update thelr E-mail Id(s) with Company | | submie their cisims with prost on or before G9th May, 2026, 10 the mianm resolution
Share Tra ngferﬂgent i.e. MUFG Intime India Private Limited at Block No. | | Assent B3 |93geT0Zy 0 i 83 |93.90,702 0906 RTA/Depasitory Parficipants peafessional at the address mentionad against entry Mo, 10, The financial creditors shall

. K _. ; | ’ i . Y L ! oLl Submil thesr claims with prosd by electronic meang only, A ofber credidors may submit the
202, 2nd Floor, Akshay Complex, Near Ganesh Temple, Off. Dhole Pahl: Dissent 10 4051 0 it 10 4,051 0.04 e i et | ] e e o 2k
Road, Pune - 411 001, E-mail rnl.helpdES k@lﬂ-mﬂ mﬁ-I'I'IU{E-'EDm | Tatal 25 |9400,753; 0 0 23 84,00,753| 100,00 Sl Submission of false or misleading proofs of claim shall attract penalties.
Investor.hel p desk@in.m pms.mu fg com, website:| |The above resolslion has been passed with requisite majority. The resulls of Postal Vibha Shind E;ngmfuza |m":"£;:m|r;: g:;:;?:;;‘i

Ballot-and e-voling have been communicated (o the Stock Exchangs, Such resulls,
alongwith the Scrutinzer's Report js avadable on the Company's website i2.
httpe:Sboril comifresulis-of-voling-e-voting!

Place: Hyderabad
Date: 27.04.2026

Www.iﬂ.mpﬂ"IS.rl'IUfg.CDm. In the Matter of H.0 Lamps Manafacturing Co Private Limited.
B3I Heg, Mo 1858 1PR-00E/ THP-MNDOE6e S, MR S-F020/127TE

AFR valid upte 31,1230

Company Secretary & Compliance Office

For Force Motors Limited M.No. FCS 8466

ad/-
Rohan Sampal
Company Secretary & Compliance Officer

By order of the Board of Direscions

For BCPL Rallway Infrastructure Limited
Sdi-

Dawshraa Sinha

Campany Secretany

Place | Pune
Date : 27th Apnl, 2026

Place: Kalkata
Diate: 2704 2026

ROSSARI BIOTECH LIMITED "IMPORTANT"

ROSSAR!

JINDAL SAW LIMITED S o imesrchos Vihilst care s taken prior to
5 . L .'_.? making Fou mara oot .
w.a egd. : Rossar Housa, Golden Oa Warg, Surya Nagar, Opp, Mahindra Showroom, Vikhroli {West), Mumbai - .
' Regd. Office : Rossari Houss, Golden Dak. LBS Marg, Surya Nagar, Opp, Mahindra Sh ikhroli {West), Mumbai - 400079 acceptance of advertising
r_.gj ead Off At UPSIDG I 2'"'h27L°4UP1:84:'kC°2i9T9 it Mathura (U P).261403 T +31-22-6123 3800 E : infoirossar.com W : www.rossar com copy, itis not possible to verify
egd. Off.: A-1, ndl. Area, Nandgaon Road, Kosi Kalan, Distt. Mathura (U.P.)- " ARLIAA TR . BT T T . .
M 1 J ElU | INANELA | ] V Al AR ENDED 31 1A
oy Corp. Office : Jindal Centre, 12, Bhikaiji Cama Place, New Delhi- 110066 EXTRACT OF CONSOLIDATED AUDITED FINANCIAL RESULTS FOR THE QUARTER AND FINANCIAL YEAR -r‘.EEDJ.hTAL.J’.E Es contegtsL.' T?ed Indlar;
15, ift NHon Xpress Imitea canno
EXTRACT OF FINANCIAL RESULTS FOR THE QUARTER AND YEAR ENDED MARCH 31, 2026 Quarter ended |Financial Year ended Quarter ended be r;el d re(S )onsible forsuch
& in Crores) Particulars 31" March, 2026 | 31" March, 2026 | 31" March, 2025 P
Standalone Consolidated Unaudited Audited Unaudited contents, nor for any loss or
S. | Particulars i i . : ! damageincurred as aresultof
No Quarter ended Year ended Quarter ended Year ended L”ti’lg'"i_ﬁ'rrﬁ'ru";fp‘?:“hm ; 654062 <d a0 Wb , ) _
1 at Profit | (Loss) for the perio
31.03.2026 31.12.202531.03.2025| 31.03.2026 | 31.03.2025| 31.03.2026 | 31.12.2025 31.03.2025 31.03.2026| 31.03.2025 {before Tax, Exceptional Elljnd.' or Extraordinary fems) &49°41 2025 15 47T 07 transac.:thnSWIth Qompanles,
Refer Note| Unaudited |Refer Note| Audited | Audited [Refer Note| Unaudited |Refer Note| Audited | Audited Net Profit / {Loss) for the period before tax ' associations or individuals
1 1 1 1 : ) i ; ’ C e
{after Exceplional andfor Extracrdenary items) 642 43 202515 a77r.ov vertisina in its new r
1. | Total income from operations 3,851.70 | 4,156.96| 4,449.46 |14,744.53|18,177.70| 4,656.85 | 4,963.02 | 5,067.48 |17,986.86 | 20,947.84 Mat Profit | (Loss) for the period angrgl-.; adPerglg 9 tSWe Epap?es
Net Profit / (Loss) for the period {after Exceptional andior Extraordinary tems) 450,67 148213 344.24 or Publications. VVetherefore
; ﬁ)ef?bre ]:I'ff,(l_Excir;tionﬁl and/o(rj Ex’;raordinary items) | 156.29 | 301.94| 63531 869.96| 2,487.92| 174.81| 344.52| 46566 | 1,056.38| 2,322.69 Total Comprahensive Income for the perod [Comprising recommend that readers
. et Profit / (Loss) for the period before tax Profit | {Loss) for the period (after tax) and Other i i
(after Exceptional and/or Extraordinary items) 156.29 301.94| 635.31 869.96( 2,487.92| 174.81 34452 | 465.66 | 1,056.38 | 2,322.69 Comprehensive Income [after tax)) 468 87 1402 89 131 79 make necegsary IanII’I.eS
4. | Net Profit / (Loss) for the period after tax Ecpuity Share Capital 110,77 10,77 110,73 before sendlng any monies
(after Exceptional and/or Extraordinary items) 1398 | 226.77| 474.25 783.98| 1,874.47( 123.68 | 247.62 86.92| 925.33| 1,458.04 Reserves {excluding Revaluation Reserva) or entering into any
5. | Total comprehensive income for the period /year as shown in the Audited Balance Sheet of the previcus year 1322272 . .
[Comprising profit/(loss) for the period/ year (after Earnings Per Share (of Rs. /- each) agreements with advertisers
tax) and other comprehensive income (after tax)] M5 22912 470.79 780.26| 1,868.00( 196.66 | 267.66 78.10| 1,054.23 | 1,469.71 {for continuing and discontinued operations) - or otherwise acting on an
6. | Paid up Equity share capital 63.95 63.95 63.95 63.95 63.95 63.95 63.95 63.95 63.95 63.95 Basic 8.30° 2695 622" advertisement in  an
7. | Reserves (excluding revaluation reserve) 12,528.78 | 12,417.33111,874.10 [ 12,528.78 | 11,874.10 (12,510.29 |12,297.70 | 11,347.01 |12,510.29 | 11,347.01 Diluted 829" 26.93 G.21" y
8. | Networth 12,592.73 | 12,481.28111,938.05 | 12,592.73 | 11,938.05 (12,574.24 |12,361.65 | 11,410.96 |12,574.24 | 11,410.96 *Naot annualizad manner whatsoever.
9. | Outstanding Debt 2,117.52 | 3,344.49| 2,996.41 | 2,717.52| 2,996.41| 4,011.64 | 4,678.19 | 4,627.76 | 4,011.64 | 4,627.76 Additional Information on Standalone Financial Results is as follows Rs. in Million
10. | Debt Equity Ratio 0.22 0.27 0.25 0.22 0.25 0.32 0.38 0.41 0.32 0.41 Quarter ended |Financial Year ended] Quarter ended
11. | Earnings per share (of ¥ 1 each) (*not annualised) _ - - ..
(1) Basic 179*| 356" 745 1230 2044| 219" | 405 | 458 1527 2731 Particulars L u”“ﬂ?{ E‘fzﬁ 3 :“:;’.:" jm i U”“’“d“i,;:dm
(2) Diluted 178 355%| 7.43*| 1227 2035| 218*| 404" | 456*| 1523 27.22 iy e i
12. | Debt Service Coverage Ratio 14.11 10.75 6.06 3.49 236 10.14 5.38 2.18 3.26 1.84 (3] “-*er income from operations 5,161.38 17,520 66 4,266 53
13. | Interest Service Coverage Ratio 3.24 5.09 8.64 3.90 7.08 3.08 478 5.50 3.75 573 (b) Profit Before Tax 735.48 1,910,682 435,54
i | (&) Profit After Tax 547,30 142838 12364
Note: Notes:

1 The figures for the quarter ended March 31, 2026 and March 31, 2025 are the balancing figures between the audited figures in respect of the full financial year and the
published unaudited year to date figures upto third quarter of the respective financial year which were subject to limited review by the auditor.

2 The above is an extract of the detailed format of Standalone and Consolidated financial results for the year ended on 31st March 2026 filed with the Stock Exchanges
under Regulation 33 and Regulation 52 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015. The full format of the Standalone and
Consolidated results for the year on 31st March 2026 are available on the websites of the Stock Exchanges (www.nseindia.com/ www.bseindia.com) and on the
Company's website (www.jindalsaw.com).

1. The Consoidated fimancial resulls have been reviewed and recomemended by the Audit Committes and approved by the Board of
Diractors at their maating held on 27 April, 2026. Aneview of the above interim financial results has been carried out by the statutory
audilors.

2. The above iz an exiract of detaled format of Quartary ' Annual Financial Resulis filed with the Stock Exchanges-under Requlation
43 of the SEBI (Listing Dbli?atmns. and Disclosure Eeq wraments) Regulations, 20135, The full farmat of the Quartary / Annual
Financial Results are available on the websites of the Stock Exchange where shares of the Company are lisled e,
www.bseindia.com and www nseindia.com and also on the website of the Company Le. www.rossan.com.

|
BUSIN
oA

FOR
DAILY
BUSINESS

On behalf of Board of Directors of Jindal Saw Limited
Sd-

SminuJindal

Managing Director

DIN: 00005317

For ROSSARI BIOTECH LIMITED
Sd-

EDWARD MEMEZES

Executive Chairman
DIMN:00149205

Place : MUMBAI

Place: New Delhi Date : 27" April, 2026

Date: April 27,2026
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Mahindra Holidays to buy Aditatva Estates

MAHINDRAHOLIDAYS &
Resorts India is set to

Coal India Q4 profit

acre land parcel in Chik-  proposal on Monday, it o ) up 1 10/ O tO % 10 ,8 3 9 Cr
acquire 100% stake Adi- magalur, Karnataka, for informed in a regulatory
tatva Estates, which is ¥37.5 crore. filing to the exchanges. WIth I n d Ia - ma d e sa n d a Is STATE-OWNED CIL on Mon- crore in the year-ago period,
engaged in coffee planta- Mahindra Holidays —PTI | dayreported an 11.1%risein  CILsaid inafiling to the BSE.
T

Prada seeks to mend ties

tion business on a 50- Board greenlighted the

consolidated net profit to However, the company’s

REUTERS sandalsinthestates of Maharashtra | ¥10,839.18 croreinthe March net profit for the year ended

' 'Y |E HT Mumbai/Milan, April 27 q; .{ and Karnataka under agreements | quarter, driven by higherrev- March 31, 2026 dropped to
SNLE = ' iy with two state-backed bodies,com- | enue.Coal India (CIL)loggeda ¥31,094.29  crore over
PRADA IS LAUNCHING a limited- W , bininglocal craftsmanshipwithItal- | consolidated net profit of 35,505.79 crore for the year
AYE F l NAN c L I M ITE D edition range of Indian-made san- 2 ¥ ian technology. X9,751.64 crore in the year- ended March 31,2025.

The revenue for 2025-26
marginally  declined to

dals inspired by traditional Kolha-
puri footwear, less than a year after

The sandals will be sold through
40 selected Prada stores worldwide

ago period.

(FORMERLY KNOWN AS AYE FINANCE PRIVATE LIMITED)
In a filing to the BSE, the

CIN: Us5921DL1993PLC283660
Registered Office: M-5, Magnum House-l, Community Centre, Karampura,
West Delhi, New Delhi - 110015, India
Corporate Office: Unit No.- 701-711, 7th Floor, Unitech Commercial Tower-2,
Sector 45, Arya Samaj Road, Gurugram-122003, Haryana, India
Tel. No.: 0124-48443000 | Email: secretarial@ayefin.com | website: www.ayefin.com |

Place: Gurugram

STATEMENT OF AUDITED FINANCIAL RESULTS FOR THE

QUARTER AND YEAR ENDED MARCH 31, 2026
The Audited Financial Results for the quarter and year ended March 31,

2026 have been reviewed by the Audit Committee and approved by the
Board of Directors in their respective meetings held on April 27, 2026.

The complete results are available on the website of stock exchanges at
www.nseindia.com and www.bseindia.com and also posted on the
webiste of the Company at https://www.ayefin.com/financial-statements
and the same can be accessed by scanning the below (R Code.

Date: April 27, 2026

For and on behalf of the Board of Directors

Aye Finance Limited
Slj-

Sanjay Sharma
Managing Director
DIN: 03337545

theItalian luxury group faced aback-
lash for showcasing similar designs

without crediting their origins.

Each pair will be priced at about
€750 ($881), according to Prada’s
website. The launch follows contro-
versy in June 2025, when Prada
showed sandals resembling cen-
turies-old Indian Kolhapurichappals
ata Milan fashion show.The designs
sparked outrage among Indian arti-

THE ACQUISITION WILL help Sun
leverage Organon's portfolio of 70-
plus products across women’s
health and general medicines,
which would generate cash flows
and help ease the debt burden.
Thanksto theadditional cash flows,
analysts are expecting Organon's
netdebt-to-Ebidtaratiotogodown
sharply from 4.1 times currently to
1.6-1.7 timesayearafterthedealis
concluded.Sunisexpectingtoclose
the transaction by early 2027, sub-
ject to regulatory approvals and
shareholder consent.

Describing the deal as both “a
happy”and“abitanxious”moment,
Sun Executive Chairman Dilip
Shanghvi said that company's
acknowledged balance-sheet cau-
tion will not come at the cost of

sansand politicians,whoaccused the

brand of cultural appropriation.

Prada later acknowledged the
influence of ancient Indian styles
and saidithad begun talkswith arti-
san groups about a collaboration.

In December, Prada announced
plans to produce 2,000 pairs of the

statement on Monday.

Pradaalsoannouncedathree-year
training programmeforartisans from
the eight districts in India tradition-
allyassociated with Kolhapurisandal-
making.The programmewill bedeliv-
ered by two leading Indian design
institutes in structured six-month
modulesandisexpected toreach 180

artisans, starting next month.

and online, the company said in a

346,490.03 crore

calyear.

FROMTHE FRONT PAGE
Sun seals §11.75-billion deal for Organon

DEAL DETAILS

India's outbound M&A deals

00 )
2022 ()

2024

2025

# Total deals ® Deal amount ($ billion)

2020 ©) T

transformational opportunities.He
said the current global turbulence
may have created an opportunity
forthe companytodothingswhich
generallywould bedifficult to get if
all timesare normal.

The deal, according to analysts,
could give the combined entity
enough headroom to focus on
growthareas.Further,Sunwouldbe
able to leverage Organon's
strengths to enter into licensing

deals. Due to the sizeable debt,
Organon didn't have the scope to
cut manufacturing costs. But Sun
could bring in cost synergies by
shifting some of the manufactur-
ingtoIndia,especiallyfororalsolids
segment,’said an analyst at a lead-
ing brokerage.

According to a Macquarie ana-
lyst, the proposed acquisition sup-
ports Sun's strategy to expand in
innovative drugs, which could
make up 27% of the combined
entity’s revenue. Sun would also
become a stronger player in estab-
lished brands/branded generics
business with the deal, with entry
into biosimilars as a top-10 global
player,headded.

However, the real challenge is
likely to begin after the deal with

Mabharatna firm said its rev-
enue from operations rose to
from
343,961.56in the correspond-
ing quarter of the previous fis-

The consolidated expenses
of the company during the
fourth quarter of the previous
fiscal year rose to ¥37,107.07
crore compared to 334,999

31,68,400.29 crore over
31,69,177.37 crore for the
year ended March 31,2025.
The board of directors
declared a final dividend of
X5.25 per equity share for
2025-26 and added that the
payment of final dividend for
2025-26 will be made subject
to approval of shareholders in
the ensuing AGM. —PTI

some experts flagging the possibil-
ity of integration issues. As per
reports, Organon is already navi-
gating substantial headwinds due
to the loss of exclusivity on older
legacy products and heightened
competition in the biosimilars port-
folio. It also witnessed governance
concerns in 2025 following an
internal probe that revealed
impropersales practices foritsflag-
ship product Nexplanon.“Sun has
to make sure that its existing busi-
nessdonotgetimpacted because of
this deal. But due to its reasonably-
well trackrecord, Sunwill be able to
operational and regulatory con-
cerns,’ said Manchanda.

Organon said if the deal is can-
celled, it would pay a termination
fee of $120 million to Sun.

FORCE MOTORS LIMITED

N L3107 AR

G,

FORCE

Regd, Dffice ha-Puns Road, Akuedi, Puns - 411 035, INDiA

SPECIAL WINDOW FOR TRANSFER AND DEMATERIALISATION
OF PHYSICAL SHARES and
SECOND 100 DAYS CAMPAIGN - SAKSHAM NIVESHAK

A. SPECIAL WINDOW FOR TRANSFER AND DEMATERIALISATION OF
PHYSICAL SHARES: Pursuant to SEBI Circular No. HO/38/13/11(2)
2026 - MIRSD-POD/ 1/13750/2026 dated 30th January, 2026, all
shareholders are hereby informed that a Special Window has been
opened for a period of one year, from Sth February, 2026 to 4th
February, 2027 to facilitate transfer and dematerialisation of physical
securities which were sold/purchased prior to 1st April, 2019. The said
special window shall also be available for such transfer requests which
were submitted earlier and were rejected /returned /not attended to
due to deficiency in the documents/process/or otherwise. Further, the
securities so transferred shall be mandatorily credited to the
transferee only in demat mode and shall be under lock-in for a period
of one year from the date of registration of transfer. Such securities
shall not be transferred/lien marked/pledged during the said lock-in
period.

B. SECOND 100 DAYS CAMPAIGN- "SAKSHAM NIVESHAK" - Pursuant
to communication received from Investor Education & Protection Fund
Authority (IEPFA) vide email dated 27th March, 2026, the Company
has relaunched a Second 100 Days campaign “Saksham Niveshak®
from 1st April, 2026 to 9th July, 2026. During this Campaign all the
shareholders who have not claimed their Dividend for any Financial
Years commencing from 2018-19 to 2024-25, or have not updated
their KYC or any issues related to unclaimed dividends and shares, are
encouraged to claim their unpaid/unclaimea dividends for the
aforementioned Financial Years in order to prevent their shares and
dividend from being transferred to the Investor Education and
Protection fund Authority (|[EPFA),

Investors are requested to furnish their necessary documents for the
aforesaid purposes by contacting the Company's Registrar to an lssue and
Share Transfer Agent i.e. MUFG Intime India Private Limited at Block No.
202, Znd Floor, Akshay Complex, Near Ganesh Temple, Off, Dhole Patil
Road, Pune - 411 001, E-mail - mt.hElpdesk@in.mpms.mufg.mm !
Investor.helpdesk@in. mpms.mufg.com, website:

www.in.mpms.mufg.com. o
For Force Maotors Limited

aw

TATA

TATA POWER
[Corporale Contracts Daparimant)
Tha Tats Power Company Limited, Ssaart Centar of Procurement Excellence, I Fioor, Sahar Recebing
Stafion, Near Hotel Lesfa, Sahar Airport Road Andheri {EL Mumbai 400 (30, Maharzshéra, India
{Bioard Line: €22-67173917) Cik: L2B920MH1910PLEGO05ET

NOTICE INVITING TENDER (NIT)

The Tata Power Company Limited inviles tanders from aligible vandors
for the following package (Two Part Bldding) in Transmission division,
PAummibal.

» EPC of 2206V 1-Core 2000 Sgmm Copper XLPE Lead Sheath cabla
along with assoclated accassonies for 220EY Trombay-Camac 5 & 6
EHV cable replacement project (Package Referonca: CC2TNPODG).

For defailad NIT, please wvisit Tendar seclion an wabsile

htips:iwww. tatapower.com. Interested bidders to submit Tender Fea

and Authorization Letter upto 1500 hrs of 07 May 2026 for above tenders,

Also, all future comigendum's (if any), to the above tenders will be informed

on Tender section on websita https lhwww. tatapower.com only

3

BCPL RAILWAY INFRASTRUCTURE LIMITED
CIN: LE110awWB 1 995PLCOTEE01
Fegd. off.: 138 Bidhs

nl, dth Floors Lata - TOO00E
ehsile: wiwsdr by o
E-mail: invesiorsia l.cam, compliancei@boril.com

[:\DEI:LAHA'I'I(_]_I! EF_HEEUI.TE ﬂ_l'"_'h"'_ﬂ_TIH _IE'I_'I_:P_I'_E?_UEI'EI:I BY f_’i_]EIAL BALLOT |

Pursuant to Section 110 read wilth other applicable provissons of the Companias Act,
2013, the approval of the members of the Company was sought for the Special
Rasalubion by way of Fostal Balet [ E-volig 35 sal in the postal ballob natice dated
Jamgary 29, 2026, Tha Scrgdinizar S, Sudhir Bothan [Membarship Mo, D53874), of
Sudhir Mothan & Asseciates, Chartered Accountants, canted oul the scrutey of the
pos=ial ballof e-valing recaived upto the last date of receid |.e. Saturday, April 25, 2024
t# 5 pm &nd submitied his repodt on Saturday, Apnl 25, 2026

Thets resull of he Postal Balloland E-voling is a5 vndder)

Hem No. 1: Reappalntment of Mr. Sedipta Kumar Mukheres (DI 09022 104) a5 4
Mon-Executive Independent Director

Particulars| Remote E--u'nun.g Ballot 'mling_ Total . Percentage
{%)
Nurnber| Wotes |Mumber|\otes|Mumber| Voles
Asgent B3 B350, FO2 4] L] ] 55,06, 2 &0 06
Dissent 10 4,051 0 ] 10 i, 51 .02
Total 83 | 94,00,733 0 L] 23 94.00,753 100,00

Thee abowve resolution has been passed with reguesite majority, The resutts of Postal
Ballat and e-vating have besn communicatad to the Stock Exchange. Sech razults,
alangwilh the Scrulinizer's Repod 8 avadables on e Company’s wehsibe | &,

& VISHNU

CHEMICALS LTD

Gl LA52 TG99 PLCOYEISS
Regd. O#: H Mo, B-2-208/82/F/23-C, Piat Mo 23, Boad Mo. B Film Kagar, Jubilee Hils
Hyderabad Telangana - $096
Tal + 91 -0-233287723, B0-23396817; Fax: +91-40-235314158
Emall: investors@@vishnuchemicals com, websie: www vishnuchemécals.com

Execulion Date of Ludgeﬁlurlrﬂnsfﬁr | Driginal Security | Eligible to lodge
Transter Deed belore April 01, Certificate in the current
_ 20187 Available? | window?
Betore April 01, 2019 NO Yas ¥
(it is fresh lodgament)
Betore April 01, 2019 | Yes ' Y ' v
(it was rejectad’ returned
earlier)
' Before April 01, 2019 | “Yes ' Mo ' x
Bafore April 01, 2018 | No ' No ' %

NOTICE
Special Window for Transfer and Dematerialisation of
Physical Securities

Pursuant to SEBI Circular Mo, HO/A81.3/11(212026-MIASD-POD/3T50/2026 dated
Januagry 30, 2026, shareholders of Vishou Chemicals Limited (“Company™) wiho had
lodped theiriransier deeds of physical shares prior to deadline of Aprd 01, 2019 which
wera rejected’ returmed’ nof atiended due to deficiency in the documents, process or
otherwisa and aiso missed fo re-lodge thesr request before cut off data L.a March 31
204 am granted one given one: more opportunity for re-lodgement of transfer
requests for a period of one year from February 05, 2026 §o February 04, 2027, During
this special window, the shares thatare re-lodged for transier shall be issued only in
dermat form and shall be kept under kxck in far a peniod of one vear from the date of
regestration of transfar. Such securities shall not be trangferredfen-marked’ pladged
during the sald keck inpearlod

For clarity with regard to applicability of this window, below matrix may be referred fo:

Eligible sharaholders may subimit thite transter raquest akong with requisite docurments

withan the stipulated time to the Registrar and Transfer Agent ie. Bigshare Services

Privale Limited, 306, Right Wimg, 3rd Foor, Amrutha Ville, Opg. Yoshada Hospital,
Somajkguda, Rajbhavan Road, Hyderabad- Telangana, India-500 082

Mate: All the shareholders are requested to updade their E-madl id{s) with Company

{RTADepository Participants

For Wishnu Chemicals Limited

Sd/-

Vibha Shinde

Plage: Hyderabad Company Secratary & Compiance Officer

FORM A

PUBLIC ANNOUNCEMENT
{Under Regelntion & of the Inselmecy and Bankrupbey Beard of Inda
{Insolvency Resolutien Process for Corporate Persons ) Regulatbons, 2018)

FOR THE ATTENTION OF THE CREDITORS OF
H.Q LAMPS MANUFACTURING CO PRIVATE LIMITED

Relgwant Particulars
[ H.O LAMIPS MANLFACTURING CO PRIVATE LIMITED

1 Mamie of oomone ditior | HAY LA
20 10 XA

2| Dot of rr:mn.-'nim o CoponTn
| Ehatiot
2 | Aoy LR wWhisn Soiporse
dabior B incomorstad S episiened
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EXTRACT OF CONSOLIDATED AUDITED FINANCIAL RESULTS FOR THE QUARTER AND FINANCIAL YEAR ENDED 315T MARCH, 2025

copy, itis not possible to verify
its contents. The Indian

InnoaL Corp. Office : Jindal Centre, 12, Bhikaiji Cama Place, New Delhi- 110066 ; L
fis. in Million Express (P) Limited cannot
EXTRACT OF FINANCIAL RESULTS FOR THE QUARTER AND YEAR ENDED MARCH 31, 2026 | Quarter ended |Financial Year ended! Quarter ended be held responsible for such
Z in Crores Particulars 31" March, 2026 | 31" March, 2026 | 31" March, 2025 P
( ) L dal f |
Standalone Consolidated Unaudited Audited Unaudited ContentS! norior any 0SS or
S. | Particulars T 5  BA4A. 51 053 576562 damageincurred as aresultof
No Quarter ended Year ended Quarter ended Year ended r'lllnlla::::*ﬂmih-ur? r"m:'?"unﬁ. d 23,863:85 b 9
- gt Profil | {Loss) for the pano . ) .
31.03.2026{31.12.2025(31.03.2025 | 31.03.2026 | 31.03.2025| 31.03.2026 | 31.12.2025|31.03.2025 | 31.03.2026 | 31.03.2025 (bedpra TH,;I' Excaptional :::fu— Exiraordinary dems) ¥ 861k 47707 transa(?tlcl)nSWIth .Comp_anles’
Refer Note| Unaudited |Refer Note| Audited | Audited |Refer Note| Unaudited |Refer Note| Audited | Audited Net Prafit | i:Lnss: for the period before tax associations or individuals
1 1 1 1 : : . . .
[alter Exceplional andlor Extraordmary ilems) 202515 47707 vertising in its new: I
1. | Total income from operations 3,851.70 | 4,156.96| 4,449.46 |14,744.53]18,177.70| 4,656.85 | 4,963.02 | 5,067.48 |17,986.86 |20,947.84 Nist Prot] (Loss) for e pariod-ahertox adpeglg 9 tsv\;a ;‘,pap;e S
Net Profit / (Loss) for the period {after Excaptional and/or Extraardinany ibers) 148213 344 44 or Publications. VVe theretore
5 &)etfcl)jre ]]'taf,(l_Exce;;)]ctio?sl and_/o(; Ex:craor?inary items) 156.29 301.94| 635.31 869.96| 2,487.92| 174.81 344.52 465.66 | 1,056.38 | 2,322.69 Tatal Comprehansive Incame: for the period [Compresing recommend that readers
. et Prof 0ss) for the period before tax Profit ! (Loss) for the pesiod (afer bax) and Olher ; i
(after Exceptional and/or Exiraordinary items) 15620 | 30194| 63531 869.96| 2487.92| 17481| 34452| 465.66| 105638 | 232269 Comprehensive Income (ahar tax)] 149289 33321 make necessary inquiries
4. | Net Profit / (Loss) for the period after tax Equity Shara Capital 11077 16.73 before sendlng any monies
(after Exceptional and/or Extraordinary items) 113.98 226.77 474.25 783.98( 1,874.47| 12368 | 247.62 86.92| 92533 | 1,458.04 Resaras (excuding Ravalustion Rasare) i i
e . . e ! U or entering Into any
5. | Total comprehensive income for the period /year &5 shown in the Audded Batance Sheet of the previous year 13,282 72 ) )
[Comprising profit/(loss) for the period/ year (after Earnings Per Share (of Rs. 2~ each) agreements with advertisers
tax) and other comprehensive income (after tax)] M1.15] 22912 470.79 | 780.26| 1,868.00| 196.66 | 267.66 78.10 | 1,054.23 | 1,469.71 ifor confinuing and discontinued operations) - or otherwise acting on an
6. | Paid up Equity share capital 63.95 63.95 63.95 63.95 63.95 63.95 63.95 63.95 63.95 63.95 Basic G622 advertisement in  an
7. | Reserves (excluding revaluation reserve) 12,5628.78 | 12,417.33|11,874.10 | 12,528.78 | 11,874.10112,510.29 [12,297.70 | 11,347.01 |12,510.29 | 11,347.01 Diluted b.21° y
8. | Networth 12,592.73 | 12,481.28 [11,938.05 | 12,592.73 | 11,938.05 |12,574.24 [12,361.65 | 11,410.96 |12,574.24 | 11,410.96 P pEe——— manner whatsoever.
9. | Outstanding Debt 2,7117.52| 3,344.49| 2,996.41 | 2,717.52| 2,996.41| 4,011.64 | 4,678.19 | 4,627.76 | 4,011.64 | 4,627.76 Additional Information an Standalone Financial Results is as follows Rs. i Million
10. | Debt Equity Ratio 022| 027|025 022 025 032 038 041 032 041 Ouartar ended TFrawel Year snded] uarter snded
11. | Earnings per share (of ¥ 1 each) (*not annualised) 2 u w =
(1) Basic 179°|  356*| 745%| 1230| 2044| 219*| 405*| 4s8| 1527|2731 Particulars 2 u”““d"l'ﬁ“ il :" u:eréjm 3 u””‘;“&:dm
(2) Diluted 178*| 355 743 1227| 2935| 218 | 404*| 456*| 1523| 2722 p— _ L fnan. . SRR
12. | Debt Service Coverage Ratio 14.11 10.75 6.06 3.49 236 10.14 5.38 218 3.26 1.84 ey Jatatincomeirom operatons 2.081 .34 17.220.60 4,266.0.
13. | Interest Service Coverage Ratio 3.24 509 864 3.90 708| 308 4.78 5.50 3.75 5.73 (b) Profit Befora Tax 13348 1.810.62 438,58
- iep Profit &fer Tax 5740 1,428.33 32364
Note: Notes:
1 The figures for the quarter ended March 31, 2026 and March 31, 2025 are the balancing figures between the audited figures in respect of the full financial year and the 1. The Consolidated financial results have been reviewed and recommended by the Audit Commitiee and approved by the Board of

Directors al thesr maeting hald on 27" Agnl, 2028, A review of tha above inferim financal resuits has been camed out by the statutary
auditors:

. Tha above is an exiract of detailed formal of Quarerhy fAsnual Financial Resulls fBad with the Stock Exchanges undar Regulation
+3 of the SEBI {Listing Obligations and Disclosure Bequirements} Requlations, 2015, The full format of the Cuartedy [ Annual
Financial Hesulls are available on the websides of the Stock Exchange where shares of the Company are lisled e

published unaudited year to date figures upto third quarter of the respective financial year which were subject to limited review by the auditor.

2 The above is an extract of the detailed format of Standalone and Consolidated financial results for the year ended on 31st March 2026 filed with the Stock Exchanges
under Regulation 33 and Regulation 52 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015. The full format of the Standalone and
Consolidated results for the year on 31st March 2026 are available on the websites of the Stock Exchanges (www.nseindia.com/ www.bseindia.com) and on the
Company's website (www.jindalsaw.com).

. FOR
DRILY
BUSINESS

On behalf of Board of Directors of Jindal Saw Limited
Sd-

SminuJindal

Managing Director

DIN: 00005317

For ROSSARI BIOTECH LIMITED
Sdl-

EDWARD MENEZES

Exacutive Chalrman
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Place : MUMBAI
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Mahindra Holidays to buy Aditatva Estates

MAHINDRAHOLIDAYS &
Resorts India is set to

Coal India Q4 profit

acre land parcel in Chik-  proposal on Monday, it o ) up 1 10/ O tO % 10 ,8 3 9 Cr
acquire 100% stake Adi- magalur, Karnataka, for informed in a regulatory
tatva Estates, which is ¥37.5 crore. filing to the exchanges. WIth I n d Ia - ma d e sa n d a Is STATE-OWNED CIL on Mon- crore in the year-ago period,
engaged in coffee planta- Mahindra Holidays —PTI | dayreported an 11.1%risein  CILsaid inafiling to the BSE.
T

Prada seeks to mend ties

tion business on a 50- Board greenlighted the

consolidated net profit to However, the company’s

REUTERS sandalsinthestates of Maharashtra | ¥10,839.18 croreinthe March net profit for the year ended

' 'Y |E HT Mumbai/Milan, April 27 q; .{ and Karnataka under agreements | quarter, driven by higherrev- March 31, 2026 dropped to
SNLE = ' iy with two state-backed bodies,com- | enue.Coal India (CIL)loggeda ¥31,094.29  crore over
PRADA IS LAUNCHING a limited- W , bininglocal craftsmanshipwithItal- | consolidated net profit of 35,505.79 crore for the year
AYE F l NAN c L I M ITE D edition range of Indian-made san- 2 ¥ ian technology. X9,751.64 crore in the year- ended March 31,2025.

The revenue for 2025-26
marginally  declined to

dals inspired by traditional Kolha-
puri footwear, less than a year after

The sandals will be sold through
40 selected Prada stores worldwide

ago period.

(FORMERLY KNOWN AS AYE FINANCE PRIVATE LIMITED)
In a filing to the BSE, the

CIN: Us5921DL1993PLC283660
Registered Office: M-5, Magnum House-l, Community Centre, Karampura,
West Delhi, New Delhi - 110015, India
Corporate Office: Unit No.- 701-711, 7th Floor, Unitech Commercial Tower-2,
Sector 45, Arya Samaj Road, Gurugram-122003, Haryana, India
Tel. No.: 0124-48443000 | Email: secretarial@ayefin.com | website: www.ayefin.com |

Place: Gurugram

STATEMENT OF AUDITED FINANCIAL RESULTS FOR THE

QUARTER AND YEAR ENDED MARCH 31, 2026
The Audited Financial Results for the quarter and year ended March 31,

2026 have been reviewed by the Audit Committee and approved by the
Board of Directors in their respective meetings held on April 27, 2026.

The complete results are available on the website of stock exchanges at
www.nseindia.com and www.bseindia.com and also posted on the
webiste of the Company at https://www.ayefin.com/financial-statements
and the same can be accessed by scanning the below (R Code.

Date: April 27, 2026

For and on behalf of the Board of Directors

Aye Finance Limited
Slj-

Sanjay Sharma
Managing Director
DIN: 03337545

theItalian luxury group faced aback-
lash for showcasing similar designs

without crediting their origins.

Each pair will be priced at about
€750 ($881), according to Prada’s
website. The launch follows contro-
versy in June 2025, when Prada
showed sandals resembling cen-
turies-old Indian Kolhapurichappals
ata Milan fashion show.The designs
sparked outrage among Indian arti-

THE ACQUISITION WILL help Sun
leverage Organon's portfolio of 70-
plus products across women’s
health and general medicines,
which would generate cash flows
and help ease the debt burden.
Thanksto theadditional cash flows,
analysts are expecting Organon's
netdebt-to-Ebidtaratiotogodown
sharply from 4.1 times currently to
1.6-1.7 timesayearafterthedealis
concluded.Sunisexpectingtoclose
the transaction by early 2027, sub-
ject to regulatory approvals and
shareholder consent.

Describing the deal as both “a
happy”and“abitanxious”moment,
Sun Executive Chairman Dilip
Shanghvi said that company's
acknowledged balance-sheet cau-
tion will not come at the cost of

sansand politicians,whoaccused the

brand of cultural appropriation.

Prada later acknowledged the
influence of ancient Indian styles
and saidithad begun talkswith arti-
san groups about a collaboration.

In December, Prada announced
plans to produce 2,000 pairs of the

statement on Monday.

Pradaalsoannouncedathree-year
training programmeforartisans from
the eight districts in India tradition-
allyassociated with Kolhapurisandal-
making.The programmewill bedeliv-
ered by two leading Indian design
institutes in structured six-month
modulesandisexpected toreach 180

artisans, starting next month.

and online, the company said in a

346,490.03 crore

calyear.

FROMTHE FRONT PAGE
Sun seals §11.75-billion deal for Organon

DEAL DETAILS

India's outbound M&A deals

00 )
2022 ()

2024

2025

# Total deals ® Deal amount ($ billion)

2020 ©) T

transformational opportunities.He
said the current global turbulence
may have created an opportunity
forthe companytodothingswhich
generallywould bedifficult to get if
all timesare normal.

The deal, according to analysts,
could give the combined entity
enough headroom to focus on
growthareas.Further,Sunwouldbe
able to leverage Organon's
strengths to enter into licensing

deals. Due to the sizeable debt,
Organon didn't have the scope to
cut manufacturing costs. But Sun
could bring in cost synergies by
shifting some of the manufactur-
ingtoIndia,especiallyfororalsolids
segment,’said an analyst at a lead-
ing brokerage.

According to a Macquarie ana-
lyst, the proposed acquisition sup-
ports Sun's strategy to expand in
innovative drugs, which could
make up 27% of the combined
entity’s revenue. Sun would also
become a stronger player in estab-
lished brands/branded generics
business with the deal, with entry
into biosimilars as a top-10 global
player,headded.

However, the real challenge is
likely to begin after the deal with

Mabharatna firm said its rev-
enue from operations rose to
from
343,961.56in the correspond-
ing quarter of the previous fis-

The consolidated expenses
of the company during the
fourth quarter of the previous
fiscal year rose to ¥37,107.07
crore compared to 334,999

31,68,400.29 crore over
31,69,177.37 crore for the
year ended March 31,2025.
The board of directors
declared a final dividend of
X5.25 per equity share for
2025-26 and added that the
payment of final dividend for
2025-26 will be made subject
to approval of shareholders in
the ensuing AGM. —PTI

some experts flagging the possibil-
ity of integration issues. As per
reports, Organon is already navi-
gating substantial headwinds due
to the loss of exclusivity on older
legacy products and heightened
competition in the biosimilars port-
folio. It also witnessed governance
concerns in 2025 following an
internal probe that revealed
impropersales practices foritsflag-
ship product Nexplanon.“Sun has
to make sure that its existing busi-
nessdonotgetimpacted because of
this deal. But due to its reasonably-
well trackrecord, Sunwill be able to
operational and regulatory con-
cerns,’ said Manchanda.

Organon said if the deal is can-
celled, it would pay a termination
fee of $120 million to Sun.
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SPECIAL WINDOW FOR TRANSFER AND DEMATERIALISATION
OF PHYSICAL SHARES and
SECOND 100 DAYS CAMPAIGN - SAKSHAM NIVESHAK

A. SPECIAL WINDOW FOR TRANSFER AND DEMATERIALISATION OF
PHYSICAL SHARES: Pursuant to SEBI Circular No. HO/38/13/11(2)
2026 - MIRSD-POD/ 1/13750/2026 dated 30th January, 2026, all
shareholders are hereby informed that a Special Window has been
opened for a period of one year, from Sth February, 2026 to 4th
February, 2027 to facilitate transfer and dematerialisation of physical
securities which were sold/purchased prior to 1st April, 2019. The said
special window shall also be available for such transfer requests which
were submitted earlier and were rejected /returned /not attended to
due to deficiency in the documents/process/or otherwise. Further, the
securities so transferred shall be mandatorily credited to the
transferee only in demat mode and shall be under lock-in for a period
of one year from the date of registration of transfer. Such securities
shall not be transferred/lien marked/pledged during the said lock-in
period.

B. SECOND 100 DAYS CAMPAIGN- "SAKSHAM NIVESHAK" - Pursuant
to communication received from Investor Education & Protection Fund
Authority (IEPFA) vide email dated 27th March, 2026, the Company
has relaunched a Second 100 Days campaign “Saksham Niveshak®
from 1st April, 2026 to 9th July, 2026. During this Campaign all the
shareholders who have not claimed their Dividend for any Financial
Years commencing from 2018-19 to 2024-25, or have not updated
their KYC or any issues related to unclaimed dividends and shares, are
encouraged to claim their unpaid/unclaimea dividends for the
aforementioned Financial Years in order to prevent their shares and
dividend from being transferred to the Investor Education and
Protection fund Authority (|[EPFA),

Investors are requested to furnish their necessary documents for the
aforesaid purposes by contacting the Company's Registrar to an lssue and
Share Transfer Agent i.e. MUFG Intime India Private Limited at Block No.
202, Znd Floor, Akshay Complex, Near Ganesh Temple, Off, Dhole Patil
Road, Pune - 411 001, E-mail - mt.hElpdesk@in.mpms.mufg.mm !
Investor.helpdesk@in. mpms.mufg.com, website:

www.in.mpms.mufg.com. o
For Force Maotors Limited

aw

TATA

TATA POWER
[Corporale Contracts Daparimant)
Tha Tats Power Company Limited, Ssaart Centar of Procurement Excellence, I Fioor, Sahar Recebing
Stafion, Near Hotel Lesfa, Sahar Airport Road Andheri {EL Mumbai 400 (30, Maharzshéra, India
{Bioard Line: €22-67173917) Cik: L2B920MH1910PLEGO05ET

NOTICE INVITING TENDER (NIT)

The Tata Power Company Limited inviles tanders from aligible vandors
for the following package (Two Part Bldding) in Transmission division,
PAummibal.

» EPC of 2206V 1-Core 2000 Sgmm Copper XLPE Lead Sheath cabla
along with assoclated accassonies for 220EY Trombay-Camac 5 & 6
EHV cable replacement project (Package Referonca: CC2TNPODG).

For defailad NIT, please wvisit Tendar seclion an wabsile

htips:iwww. tatapower.com. Interested bidders to submit Tender Fea

and Authorization Letter upto 1500 hrs of 07 May 2026 for above tenders,

Also, all future comigendum's (if any), to the above tenders will be informed

on Tender section on websita https lhwww. tatapower.com only

3

BCPL RAILWAY INFRASTRUCTURE LIMITED
CIN: LE110awWB 1 995PLCOTEE01
Fegd. off.: 138 Bidhs

nl, dth Floors Lata - TOO00E
ehsile: wiwsdr by o
E-mail: invesiorsia l.cam, compliancei@boril.com

[:\DEI:LAHA'I'I(_]_I! EF_HEEUI.TE ﬂ_l'"_'h"'_ﬂ_TIH _IE'I_'I_:P_I'_E?_UEI'EI:I BY f_’i_]EIAL BALLOT |

Pursuant to Section 110 read wilth other applicable provissons of the Companias Act,
2013, the approval of the members of the Company was sought for the Special
Rasalubion by way of Fostal Balet [ E-volig 35 sal in the postal ballob natice dated
Jamgary 29, 2026, Tha Scrgdinizar S, Sudhir Bothan [Membarship Mo, D53874), of
Sudhir Mothan & Asseciates, Chartered Accountants, canted oul the scrutey of the
pos=ial ballof e-valing recaived upto the last date of receid |.e. Saturday, April 25, 2024
t# 5 pm &nd submitied his repodt on Saturday, Apnl 25, 2026

Thets resull of he Postal Balloland E-voling is a5 vndder)

Hem No. 1: Reappalntment of Mr. Sedipta Kumar Mukheres (DI 09022 104) a5 4
Mon-Executive Independent Director

Particulars| Remote E--u'nun.g Ballot 'mling_ Total . Percentage
{%)
Nurnber| Wotes |Mumber|\otes|Mumber| Voles
Asgent B3 B350, FO2 4] L] ] 55,06, 2 &0 06
Dissent 10 4,051 0 ] 10 i, 51 .02
Total 83 | 94,00,733 0 L] 23 94.00,753 100,00

Thee abowve resolution has been passed with reguesite majority, The resutts of Postal
Ballat and e-vating have besn communicatad to the Stock Exchange. Sech razults,
alangwilh the Scrulinizer's Repod 8 avadables on e Company’s wehsibe | &,

& VISHNU

CHEMICALS LTD

Gl LA52 TG99 PLCOYEISS
Regd. O#: H Mo, B-2-208/82/F/23-C, Piat Mo 23, Boad Mo. B Film Kagar, Jubilee Hils
Hyderabad Telangana - $096
Tal + 91 -0-233287723, B0-23396817; Fax: +91-40-235314158
Emall: investors@@vishnuchemicals com, websie: www vishnuchemécals.com

Execulion Date of Ludgeﬁlurlrﬂnsfﬁr | Driginal Security | Eligible to lodge
Transter Deed belore April 01, Certificate in the current
_ 20187 Available? | window?
Betore April 01, 2019 NO Yas ¥
(it is fresh lodgament)
Betore April 01, 2019 | Yes ' Y ' v
(it was rejectad’ returned
earlier)
' Before April 01, 2019 | “Yes ' Mo ' x
Bafore April 01, 2018 | No ' No ' %

NOTICE
Special Window for Transfer and Dematerialisation of
Physical Securities

Pursuant to SEBI Circular Mo, HO/A81.3/11(212026-MIASD-POD/3T50/2026 dated
Januagry 30, 2026, shareholders of Vishou Chemicals Limited (“Company™) wiho had
lodped theiriransier deeds of physical shares prior to deadline of Aprd 01, 2019 which
wera rejected’ returmed’ nof atiended due to deficiency in the documents, process or
otherwisa and aiso missed fo re-lodge thesr request before cut off data L.a March 31
204 am granted one given one: more opportunity for re-lodgement of transfer
requests for a period of one year from February 05, 2026 §o February 04, 2027, During
this special window, the shares thatare re-lodged for transier shall be issued only in
dermat form and shall be kept under kxck in far a peniod of one vear from the date of
regestration of transfar. Such securities shall not be trangferredfen-marked’ pladged
during the sald keck inpearlod

For clarity with regard to applicability of this window, below matrix may be referred fo:

Eligible sharaholders may subimit thite transter raquest akong with requisite docurments

withan the stipulated time to the Registrar and Transfer Agent ie. Bigshare Services

Privale Limited, 306, Right Wimg, 3rd Foor, Amrutha Ville, Opg. Yoshada Hospital,
Somajkguda, Rajbhavan Road, Hyderabad- Telangana, India-500 082

Mate: All the shareholders are requested to updade their E-madl id{s) with Company

{RTADepository Participants

For Wishnu Chemicals Limited

Sd/-

Vibha Shinde

Plage: Hyderabad Company Secratary & Compiance Officer
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{Under Regelntion & of the Inselmecy and Bankrupbey Beard of Inda
{Insolvency Resolutien Process for Corporate Persons ) Regulatbons, 2018)

FOR THE ATTENTION OF THE CREDITORS OF
H.Q LAMPS MANUFACTURING CO PRIVATE LIMITED

Relgwant Particulars
[ H.O LAMIPS MANLFACTURING CO PRIVATE LIMITED

1 Mamie of oomone ditior | HAY LA
20 10 XA

2| Dot of rr:mn.-'nim o CoponTn
| Ehatiot
2 | Aoy LR wWhisn Soiporse
dabior B incomorstad S episiened
‘A, | Corparete erbly Mo, 7 Lmbed
Lianbikty identtiicaton e of
| corpoaRe debior
Addiess of 1he regEterad oflice
Ei pricaned ofTice O &g of
g A (e
6, | resdvenoy commentemesn doe
i mespect of conpomis debrior
7 | Esumated date of coeura of
ey FESOiLRI0) pIO0ess
. | Mame ard regiitation number of
the insohenoy profesiangl scling
5 InkeEVT MEsaiLRon professonal
g, | Adoness end e-mal of the interim
RGO M0 prodessonal &3
| regslErad il (he B .
A0 Achidne=s s el o b wsead for
coiTEsporcienna with the: inieeem.
| Fesahtion professional
11 | Lest date i subrmnissaon of caims

| o Uter Pradesn ||

| TIPSR A PTOOEET TS

| Uk o 2600 Gokd Tower Weve One, Socioe 18 Mowda,
Geifam Biddha Magarn, Morks, Litiar Pradesh 2005040

o

| A Ao, 2026
{Order mecatved on 25,04 2026)
| Eind Dciober, X056
(caicidated Trom dete of MCLT Dnder reocnsed)
| CA Bihan Lal Chavessanrt,
Rlesgl Moot [EE 98, D02 1P NOOEEI 2092020/ 127 76

| D54, First Fioor, Delercs Coiony, Mew Dok 30024
EmigitbicnahrevertiassocigiesEamai oo

. r-"5'='|..ﬁr!ﬂ Ficer, Delerce: Ir_';'.l-l:ll'l:r. Pemay Dhelini 1 100249
Ciesn spociien Erall - dpbglampeEgmal com

[ ot May, 200F (oalculned fron dale MGLT Dmer
rereived])
1.1: Chivsss of cre i, T S uncles W&
chnise (b af stbsscton G of
sECian AL penartainad by the
R PESOALRION pRofcasional
13,1 Mames of Ingokency Prolessionals. | WA
e e o Bt &S Aulhorsed
Rerprsentatne of credions nma
class (Theen names for pach class)
14, [ {a] Feevant Formes and
iy Detak of authoized
represEy et G sailalie At

| Weslink: httpe: ikl podiny en oy comwTioeds

Hatice 1= herghy glven that the Matiosal Company Law Tribungl kas ardered the

commancement of a corporste insplvency: esafution process. of the H.OQ LAMPS

"."'5".NL;."IE'I'L'F!IF'JE. COPRNWATE LIMITED on 2200 April, 2026 {0nder was upldded on 2500 April,

SEE)

Tha craditors of HA) LARMPS MANUFACTURING OO FRIYATE LRMITED., arg herety called upon to

subimit their claims with proal an ar before OSth May, 2026, w the interim resalutsan

wodessenal at the address mentonad agamsh-entry Mo, 10, The Ningncal creditoes gnall

subimit their aleims with proed by electronic mears anky, Al atbar credibors may Submiid the

Glalms with proot in parson, by gost 00Dy aleciron|c reans

Sabmiseion of felse ormsaadeng peodtsof ¢leim shes attract garalties.

Dabe-27.04. 3036 G Bikari Lal Chakravarii,

Flace- Delhi Intarim Resalution Professional
In the Matter of H.Q Lamps Manufacturing Co Private Limited.

IBE] Fag. N, [BBENIPA-OC2/IP-NDDBE3. 2019- 2020/ 13776

htlps:dberil comdresulisalvoling-evoting Date: 27.04.2026 MM, FOS B466 AFEAVaRD upla 31122026

s/~ By order of he Board of Deechors
Place : Pune Rohan Sampat For BCPL Railway Infrastructura Limited
' 5 . = Snl-

Date : 27th April, 2026 Company Secretary & Compliance Officer S Cﬂnmhﬁﬂslnha . .

i ROSSARI BIOTECH LIMITED IMPORTANT
(AN IS0 2001:2015, 14001:2015 & 45001:2018 Certified Company) Whilst care is taken prior 0
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EXTRACT OF CONSOLIDATED AUDITED FINANCIAL RESULTS FOR THE QUARTER AND FINANCIAL YEAR ENDED 315T MARCH, 2025

copy, itis not possible to verify
its contents. The Indian

InnoaL Corp. Office : Jindal Centre, 12, Bhikaiji Cama Place, New Delhi- 110066 ; L
fis. in Million Express (P) Limited cannot
EXTRACT OF FINANCIAL RESULTS FOR THE QUARTER AND YEAR ENDED MARCH 31, 2026 | Quarter ended |Financial Year ended! Quarter ended be held responsible for such
Z in Crores Particulars 31" March, 2026 | 31" March, 2026 | 31" March, 2025 P
( ) L dal f |
Standalone Consolidated Unaudited Audited Unaudited ContentS! norior any 0SS or
S. | Particulars T 5  BA4A. 51 053 576562 damageincurred as aresultof
No Quarter ended Year ended Quarter ended Year ended r'lllnlla::::*ﬂmih-ur? r"m:'?"unﬁ. d 23,863:85 b 9
- gt Profil | {Loss) for the pano . ) .
31.03.2026{31.12.2025(31.03.2025 | 31.03.2026 | 31.03.2025| 31.03.2026 | 31.12.2025|31.03.2025 | 31.03.2026 | 31.03.2025 (bedpra TH,;I' Excaptional :::fu— Exiraordinary dems) ¥ 861k 47707 transa(?tlcl)nSWIth .Comp_anles’
Refer Note| Unaudited |Refer Note| Audited | Audited |Refer Note| Unaudited |Refer Note| Audited | Audited Net Prafit | i:Lnss: for the period before tax associations or individuals
1 1 1 1 : : . . .
[alter Exceplional andlor Extraordmary ilems) 202515 47707 vertising in its new: I
1. | Total income from operations 3,851.70 | 4,156.96| 4,449.46 |14,744.53]18,177.70| 4,656.85 | 4,963.02 | 5,067.48 |17,986.86 |20,947.84 Nist Prot] (Loss) for e pariod-ahertox adpeglg 9 tsv\;a ;‘,pap;e S
Net Profit / (Loss) for the period {after Excaptional and/or Extraardinany ibers) 148213 344 44 or Publications. VVe theretore
5 &)etfcl)jre ]]'taf,(l_Exce;;)]ctio?sl and_/o(; Ex:craor?inary items) 156.29 301.94| 635.31 869.96| 2,487.92| 174.81 344.52 465.66 | 1,056.38 | 2,322.69 Tatal Comprehansive Incame: for the period [Compresing recommend that readers
. et Prof 0ss) for the period before tax Profit ! (Loss) for the pesiod (afer bax) and Olher ; i
(after Exceptional and/or Exiraordinary items) 15620 | 30194| 63531 869.96| 2487.92| 17481| 34452| 465.66| 105638 | 232269 Comprehensive Income (ahar tax)] 149289 33321 make necessary inquiries
4. | Net Profit / (Loss) for the period after tax Equity Shara Capital 11077 16.73 before sendlng any monies
(after Exceptional and/or Extraordinary items) 113.98 226.77 474.25 783.98( 1,874.47| 12368 | 247.62 86.92| 92533 | 1,458.04 Resaras (excuding Ravalustion Rasare) i i
e . . e ! U or entering Into any
5. | Total comprehensive income for the period /year &5 shown in the Audded Batance Sheet of the previous year 13,282 72 ) )
[Comprising profit/(loss) for the period/ year (after Earnings Per Share (of Rs. 2~ each) agreements with advertisers
tax) and other comprehensive income (after tax)] M1.15] 22912 470.79 | 780.26| 1,868.00| 196.66 | 267.66 78.10 | 1,054.23 | 1,469.71 ifor confinuing and discontinued operations) - or otherwise acting on an
6. | Paid up Equity share capital 63.95 63.95 63.95 63.95 63.95 63.95 63.95 63.95 63.95 63.95 Basic G622 advertisement in  an
7. | Reserves (excluding revaluation reserve) 12,5628.78 | 12,417.33|11,874.10 | 12,528.78 | 11,874.10112,510.29 [12,297.70 | 11,347.01 |12,510.29 | 11,347.01 Diluted b.21° y
8. | Networth 12,592.73 | 12,481.28 [11,938.05 | 12,592.73 | 11,938.05 |12,574.24 [12,361.65 | 11,410.96 |12,574.24 | 11,410.96 P pEe——— manner whatsoever.
9. | Outstanding Debt 2,7117.52| 3,344.49| 2,996.41 | 2,717.52| 2,996.41| 4,011.64 | 4,678.19 | 4,627.76 | 4,011.64 | 4,627.76 Additional Information an Standalone Financial Results is as follows Rs. i Million
10. | Debt Equity Ratio 022| 027|025 022 025 032 038 041 032 041 Ouartar ended TFrawel Year snded] uarter snded
11. | Earnings per share (of ¥ 1 each) (*not annualised) 2 u w =
(1) Basic 179°|  356*| 745%| 1230| 2044| 219*| 405*| 4s8| 1527|2731 Particulars 2 u”““d"l'ﬁ“ il :" u:eréjm 3 u””‘;“&:dm
(2) Diluted 178*| 355 743 1227| 2935| 218 | 404*| 456*| 1523| 2722 p— _ L fnan. . SRR
12. | Debt Service Coverage Ratio 14.11 10.75 6.06 3.49 236 10.14 5.38 218 3.26 1.84 ey Jatatincomeirom operatons 2.081 .34 17.220.60 4,266.0.
13. | Interest Service Coverage Ratio 3.24 509 864 3.90 708| 308 4.78 5.50 3.75 5.73 (b) Profit Befora Tax 13348 1.810.62 438,58
- iep Profit &fer Tax 5740 1,428.33 32364
Note: Notes:
1 The figures for the quarter ended March 31, 2026 and March 31, 2025 are the balancing figures between the audited figures in respect of the full financial year and the 1. The Consolidated financial results have been reviewed and recommended by the Audit Commitiee and approved by the Board of

Directors al thesr maeting hald on 27" Agnl, 2028, A review of tha above inferim financal resuits has been camed out by the statutary
auditors:

. Tha above is an exiract of detailed formal of Quarerhy fAsnual Financial Resulls fBad with the Stock Exchanges undar Regulation
+3 of the SEBI {Listing Obligations and Disclosure Bequirements} Requlations, 2015, The full format of the Cuartedy [ Annual
Financial Hesulls are available on the websides of the Stock Exchange where shares of the Company are lisled e

published unaudited year to date figures upto third quarter of the respective financial year which were subject to limited review by the auditor.

2 The above is an extract of the detailed format of Standalone and Consolidated financial results for the year ended on 31st March 2026 filed with the Stock Exchanges
under Regulation 33 and Regulation 52 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015. The full format of the Standalone and
Consolidated results for the year on 31st March 2026 are available on the websites of the Stock Exchanges (www.nseindia.com/ www.bseindia.com) and on the
Company's website (www.jindalsaw.com).
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Place : MUMBAI
Date : 27" April, 2026

epaper.financialexpress.com

Place: New Delhi
Date: April 27,2026

& FINANCIAL EXPRESS

Scan QR code to view Results

Ahmedabad




TUESDAY, APRIL 28, 2026

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

16 COMPANIES

Mahindra Holidays to buy Aditatva Estates

MAHINDRAHOLIDAYS & tion business on a 50- Board greenlighted the
Resorts India is set to acreland parcelin Chik- proposal on Monday, it
acquire 100% stake Adi- magalur, Karnataka, for informed in a regulatory
tatva Estates, which is 37.5 crore. filing to the exchanges.

engaged in coffee planta- Mahindra Holidays —PTI
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CIN: U65921DL1993PLC283660

West Delhi, New Delhi - 110015, India

AYE FINANCE LIMITED

(FORMERLY KNOWN AS AYE FINANCE PRIVATE LIMITED)
Registered Office: M-5, Magnum House-l, Community Centre, Karampura,
Corporate Office: Unit No.- 701-711, Tth Fleor, Unitech Commercial Tower-2,

sector 45, Arya Samaj Road, Gurugram-122003, Haryana, India
Tel. No.: 0124-4844000 | Email: secretariali@ayefin.com | website: www.ayefin.com |

QUARTER AND YEAR ENDED MARCH 31, 2026

STATEMENT OF AUDITED FINANCIAL RESULTS FOR THE

The Audited Financial Results for the quarter and year ended March 31,

Prada seeks to mend ties

REUTERS
Mumbai/Milan, April 27

PRADA IS LAUNCHING a limited-
edition range of Indian-made san-
dals inspired by traditional Kolha-
puri footwear, less than a year after
theItalian luxury group faced aback-
lash for showcasing similar designs
without crediting their origins.
Each pair will be priced at about
€750 ($881), according to Prada’s
website. The launch follows contro-
versy in June 2025, when Prada
showed sandals resembling cen-
turies-old Indian Kolhapuri chappals
ata Milan fashion show.The designs
sparked outrage among Indian arti-

sansand politicians,whoaccused the
brand of cultural appropriation.
Prada later acknowledged the
influence of ancient Indian styles
and said ithad begun talkswith arti-
san groups about a collaboration.
In December, Prada announced
plans to produce 2,000 pairs of the

sandalsin the states of Maharashtra
and Karnataka under agreements
with two state-backed bodies, com-
bininglocal craftsmanship with Ital-
ian technology.

The sandals will be sold through
40 selected Prada stores worldwide
and online, the company said in a
statement on Monday.

Pradaalsoannouncedathree-year
training programme forartisans from
the eight districts in India tradition-
allyassociated with Kolhapurisandal-
making.The programmewill be deliv-
ered by two leading Indian design
institutes in structured six-month
modulesandisexpectedtoreach 180
artisans, starting next month.

with India-made sandals

Coal India Q4 profit
up 11%t0X10,839 cr

STATE-OWNED CIL on Mon-
day reported an 11.1% rise in
consolidated net profit to
%10,839.18 croreinthe March
quarter, driven by higher rev-
enue. Coal India (CIL) logged a
consolidated net profit of
%9,751.64 crore in the year-
ago period.

In a filing to the BSE, the
Maharatna firm said its rev-
enue from operations rose to
346,490.03 crore from
%43,961.56inthe correspond-
ing quarter of the previous fis-
calyear.

The consolidated expenses
of the company during the
fourth quarter of the previous
fiscal year rose to ¥37,107.07
crore compared to 34,999

crore in the year-ago period,
CILsaid in a filing to the BSE.

However, the company’s
net profit for the year ended
March 31, 2026 dropped to
31,094.29  crore  over
X35,505.79 crore for the year
ended March 31,2025.

The revenue for 2025-26
marginally declined to
%1,68,400.29 crore over
31,69,177.37 crore for the
year ended March 31,2025.

The board of directors
declared a final dividend of
X5.25 per equity share for
2025-26 and added that the
payment of final dividend for
2025-26 will be made subject
to approval of shareholders in
the ensuing AGM. —PTI

2026 have been reviewed by the Audit Committee and approved by the
Board of Directors in their respective meetings held on April 27, 2026.

Sun seals $11.75-billion deal for Organon

THE ACQUISITION WILL help Sun DE AL DETA"_S

leverage Organon's portfolio of 70-
India's outbound M&A deals

plus products across women’s
2021 )

health and general medicines,
2022 ()

which would generate cash flows
2023 @ [N

and help ease the debt burden.

Thanksto theadditional cash flows,
analysts are expecting Organon's
The deal,according to analysts,
could give the combined entity

The complete results are available on the website of stock exchanges at
www.nseindia.com and www.bseindia.com and also posted on the
webiste of the Company at https.//www.ayefin.com/financial-statements
and the same can be accessed by scanning the below OR Code.

deals. Due to the sizeable debt,
Organon didn't have the scope to
cut manufacturing costs. But Sun
could bring in cost synergies by
shifting some of the manufactur-
ing to India, especially fororal solids
segment,’said an analyst at a lead-
ing brokerage.

According to a Macquarie ana-
lyst, the proposed acquisition sup-
ports Sun's strategy to expand in
innovative drugs, which could
make up 27% of the combined
entity’s revenue. Sun would also
become a stronger player in estab-
lished brands/branded generics
business with the deal, with entry

some experts flagging the possibil-
ity of integration issues. As per
reports, Organon is already navi-
gating substantial headwinds due
to the loss of exclusivity on older
legacy products and heightened
competitionin the biosimilars port-
folio. It also witnessed governance
concerns in 2025 following an
internal probe that revealed
impropersales practices forits flag-
ship product Nexplanon. “Sun has
to make sure that its existing busi-
nessdonotgetimpacted because of
this deal. But due to its reasonably-
well trackrecord, Sunwill be able to
operational and regulatory con-

# Total deals M Deal amount ($ billion)

netdebt-to-Ebidtaratiotogodown
sharplyfrom 4.1 times currently to
1.6-1.7 timesayearafterthedealis
concluded.Sunisexpectingtoclose
the transaction by early 2027, sub-
ject to regulatory approvals and
shareholder consent.

Describing the deal as both “a
happy”and“abitanxious”moment,

2025

2026*

For and on behalf of the Board of Directors

transformational opportunities.He
Aye Finance Limited o

said the current global turbulence

Sd/- Sun Executive Chairman Dilip may have created an opportunity enough headroom to focus on into biosimilarsasatop-10global cerns,’said Manchanda.
Sanjay Sharma Shanghvi said that company's forthecompanytodothingswhich  growthareas.Further,Sunwouldbe player,headded. Organon said if the deal is can-
Place: Gurugram Managing Director acknowledged balance-sheet cau-  generallywouldbedifficulttogetif able to leverage Organon's However, the real challengeis  celled, it would pay a termination
Date: April 27, 2026 DIN: 03337545 tion will not come at the cost of alltimesarenormal. strengths to enter into licensing  likely to begin after the deal with  fee of $120 million to Sun.
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FORCE MOTORS LIMITED I \/| S H N FORM A
S v U PUBLIC ANNOUNCEMENT
CiIM L34 -:!.-. 412540 L ||.j o = _ TATA e LTD {Uneder Repulation B of the Insslvency and Bankn Board of Imdia
Reqgd. Office | Mumtai-Pune Road, Akurdi, Pume =411 035, INDIA e {Insofvancy Resodution Precess for Corporate Persons| Regulations, 2006}
Fﬂ RCE TATA POWER CIN: LBS200TE1993PLEDME35S FOR THE ATTENTION OF THE CREDITORS OF
NOTICE (Corparate Confracts Department) Regd. Off: H.No. B-2-203/82F/23-C, Plot No: 23, Road No. & Fiim Nagar, Jubilee Hills H.Q LAMPS MANUFACTURING CO PRIVATE LIMITED

The Tata Power Company Limited, Smart Cender of Procurement Excellence, 2 Floor, Sahar Receiving

Hyderabad Telangana - 00096 Aclovant Particulars I

SPECIAL WINDOW FOR TRANSFER AND DEMATERIALISATION bl e Ll b Tel: +01-40-23327723, 04023396817, Fax; +91-40-23314158 L [ Name of coporsie debir | H.Q LANPS MANUFACTURING CO PRIVATE LIMITED
OF PHYSICAL SHARES and ' ' Email: mvestorsivishnuchemicals.com, websie: www vishnuchemicals.com 2. | Date of incorporation of comorate | 25/ 10y 2004
sEcn Hn 1““ nﬂ“ CAHF“IGH T SAHSHAM HIvEsHA“ HnTI[:E IHITI H EHEEH ‘"IT] e o HuTIEE - 3. [ IF:.:':'.::EIW urkiEr which oorposae [ ROC Utar Prackssh 1 I
A. SPECIAL WINDOW FOR TRANSFER AND DEMATERIALISATION OF | | The Tata Power Company Limited invites tenders from eligible vendors eci ow for Transfer and Dematerialisation o detrioe s incorporsted / regisered
PHYSICAL SHARES: Pursuant to SEBI Circular No. HO/38/13/11(2) | | o the following package (Two Part Bidding) in Transmission division, Lﬂ_ﬂnﬂ_!ﬁﬂﬂfﬁenuﬂtius i & | SoportEnty e Ui, S IOPAPICRATR
. ” : Murmbai. Fhysical Securities Liatifity ldonbficagion Mo, of

2026 - MIRSD-POD/ 1/3750/2026 dated 30th January, 2026, all||.
shareholders are hereby informed that a Special Window has been
opened for a period of one year, from 5th February, 2026 to 4th
February, 2027 to facilitate transfer and dematerialisation of physical
securities which were sold/purchased priorto 1st April, 2019. The said
special window shall also be available for such transfer requests which
were submitted earlier and were rejected /returned /not attended to
due to deficiency in the documents/process/or otherwise, Further, the
securities so transferred shall be mandatorily credited to the
transferee only in demat mode and shall be under lock-in for a period
of one year from the date of registration of transfer. Such securities
shall not be transferred/lien marked/pledged during the said lock-in

crrparale Eehlon

| A e o The registened office
ard prrcipal offics if ary} of

| covparetE deitor

B, | Imsakency commenoement dise

in resnect-of eomorase debin

Estimated dete of cloewre of

ITESONWETICY FESCILICN DITCEss

| Mo and repestration ramber of
fhe insobhvency prolessional &dng
a3 Inbarin respiution professional

. | Addmess and eamail of the Trsanm
resciution professional; as
rigisiered] with the Board

| =S and emall in be s for

EPC of 220KV 1-Core 2000 Sgmm Copper XLPE Lead Sheath cable
atong with associated accessories for 220KV Trombay-Camac 5 & 6
EHY cable replacement project (Package Reference: CC2ZTNPODEG).
For detailed. NIT, pleasse visit Tendar section on wabsite
hitps:/lwww tatapower.com. Interested bidders to submit Tender Fee
and Authorization Letter upto 1500 hrs of 07 May 2026 for above tenders,
Also, all future corrigendum’s {if any), to the above tenders will be informed
on Tender saction on wabsile https [lwww.tatapower.com only.

~

BCPL RAILWAY INFRASTRUCTURE LIMITED

Pursuant to SEBI Circular No. HO/38/13/1142)2026-MIRSD-POD/VIT30/2026 dated
January 30, 2026, sharehotders of Vishnu Chamicals Limited (“Company”) who had
Ipdged their franster deeds of physical shares prorto deadline of April 01, 2013 which
were rejected’ returned) not attended due to deficlency in the documents, procass or
otherwise and also missed to re-lodge their request before cul off date i.e March 31,
2021 are granted one given one more opportunity for re-kodgement of transfar =
requests for a period of one year from February 05, 2026 to February 04, 2027 . During
this-special window, the-shares that are re-todged for transfer shall ba issued ondy in E
demat form and shall be kept under lock in for a period of one year from the date of
registration of transfer. Such securities shall not be transfarred/Sen-marked/ pledgead
during the said lock in period.

For clarity with regard {0 applicability of this window, below matrix may be refarred to:

| Lirit N 2601, Gold Toweer Wi One, Secior- 18 Moida,
Gautam Buddha MNagae, holda, Uttar Pradesh 201301

Ln

['22th Aped, 026

ey neoaive on 250002005
[ Z23nd Oictoher. 2026 |

icalculated from data of NCLT Oeolar recehed) |
[ Bifar Ll Chakravart, ' -

Reg, Nos BEP-OO2APNOOBES 2S00 19716

[ e, Fest Floor, Detence Colony, ey Daini-120009
Emaitbichaloeani assocatesEgmaloom

| OE4, First Flocr, Delenoe Cokory, Mew Delhi 110023

period. il it b i e R Execution Dateof | Lodged forfransfer | Original Security | Efigible to lodge owieRrontierca vl i e | Do e Eirell i el Smihvicil o
veqd. off.: 138 Bidhan Sar .l ooT, Rolkata - HMMAMNIE FESCILION DD gl
B. SECOND 100 DAYS CAMPAIGN- “SAKSHAM NIVESHAK" - Pursuant Tl 033-2219 0005; Website: werw:berilcom: Toosheled: | belomApi, | ConMeme. | RO | o oo | O VB 2028 Rl o e T O
to communication received from Investor Education & Protection Fund E-AL Trestorslorid oo m, SO GHborI.o0m | _ __| 2019; Available? |  window? . | received) .
Authority (IEPFA) vide email dated 27th March, 2026, the Company | [[DECLARATION OF RESULTS OF VOTING CONDUCTED BY POSTAL BALLOT) Before April 01, 2019 No e ¥ = SEEE“.”;E”E’;;E‘E‘!“? i
' 1l P [ ol IS LG i i

has relaunched a Second 100 Days campaign "Saksham Niveshak” | | Pursuantto Section 10 read with other applicable provisians of the Companses Act | | ___________| i3 fresh loogement). | — Setton 21, mecesinad by e

1 i i i : - approval of the members of the Company was sought lor the Spedia Before &oril 01, 2019 Ves Yes5 ¥ o Rkl
fﬂ:ll'l."l :]5! FI.FIHL 2026 to ?th 'IUEI-!.'I’ 2026, DLII'ITIQ tl'IIE EEITIPEIQI'_I E:I“ Il:.E Resclution by way of Postal Ballof / E-voting as set in the pastal ballof notice dated v : : iR :‘E:_;:T;&:L":T Pﬂm;. TRy
shareholders wl_h:: have not claimed their Dividend for any Financial | | january 20, 2026 The Scrutinizer CA Sudhir Kothari (Membership No. 053874), of (it was rejected returned | T u-wﬂgm s
Years commencing from 2018-19 to 2024-25, or have not UPd&IE{f Sudhir Kothari & Associales, Charlered Accountants, carded oul the scruling of the earlier) fia S O iR
heirKYCoraryisseselatd toundaimed didends and shars,ae | |cod et oot ecaves i o s o Sy 26,202 | e 2018]——— ¥es T ——— W I
encouraged to claim their unpaid/unclaimed dividends for the]|. ki S Before Apri 01,2019 | T ™ i v T4 @) Rekevart Forms and Wit iy T0b g iy ey domTioas

The residl of the Postal Ballol and E-voting 1S as undar, ] ' | Details of authoizsd

(e

aforementioned Financial Years in order to prevent their shares and s A

dividend from being transferred to the Investor Education and

Eligible shareholders may submit their ransier request along with requisite documents
within the stipulated time to the Registrar and Transfer Agent | e. Blgshare Services

ltem No. 1: Reappointment of Mr. Sudipta Kumar Mukherjee [DIN 02022104]) as a
Mon-Executive Independant Director

wolice -5 hereby given that the Rationgl Company Law Trbunal has ordered 1he

Ffu{ettiﬂnfundﬂu[hgrit |EF‘H.'|. 2 : I T gammencemient &f & corporate. ingalvenay resodution proecess of the H.O LAMPS
inyact sl I"I:; Ii i d i Fop-ti Particulars| Remote E-voting | Ballot voting Total .=PE”=[:;’]“9‘-' Private Limitad, 306, Right Wing, 2rd Floor, Amrutha Ville, Opp. Yoshada Hospital, | | MANUFACTURING CO PRIVATE LIMITED on 22th Aaril, 2026 {Order wis upkader on 25th Apri,
nvesiors are requested 10 furnish neir necessary documents for the | Somajiguda, Rajbhavan Road, Hydarabad- Telangana, India- 500 DB2 ge)

i ; i - | | ! ; ! Thecreditars of HO LAMPS MANMUFACTURING L2 PRIVATE LIMITED. are haraby cafled upon o
aforesaid purposes by contacting the Company's Registrar to an Issue and Number| _FI_'!'FF‘.:‘?E,;._..HuFr! Sar gl ismber ooet | Mote: All the shareholders are requested 1o update thelr E-mail Id(s) with Company | | submie their cisims with prost on or before G9th May, 2026, 10 the mianm resolution
Share Tra ngferﬂgent i.e. MUFG Intime India Private Limited at Block No. | | Assent B3 |93geT0Zy 0 i 83 |93.90,702 0906 RTA/Depasitory Parficipants peafessional at the address mentionad against entry Mo, 10, The financial creditors shall

. K _. ; | ’ i . Y L ! oLl Submil thesr claims with prosd by electronic meang only, A ofber credidors may submit the
202, 2nd Floor, Akshay Complex, Near Ganesh Temple, Off. Dhole Pahl: Dissent 10 4051 0 it 10 4,051 0.04 e i et | ] e e o 2k
Road, Pune - 411 001, E-mail rnl,helpdﬁrs k@lﬂ.l‘l‘tp mﬁ.mUTE.iﬂm /|| Total 25 |9400,753; 0 0 23 |94,00,753) 100,00 Sl Submission of false or misleading proofs of claim shall attract penalties.
Investor.hel p desk@in.m pms.mu fg Lom, website:| |The above resolution has been passed with requisite majority, The results of Postal Vibha Shinde ;ngmfuza lmllrﬁnﬁg;:ﬂftlr;: g:;:;?:;;‘i

Ballot-and e-voling have been communicated (o the Stock Exchangs, Such resulls,
alongwith the Scrutinzer's Report js avadable on the Company's website i2.
httpe:Sboril comifresulis-of-voling-e-voting!

www.in.mpms,mufg.com. Place: Hyderabad

Date: 27.04.2026

In the Matter of H.0 Lomps Manafacturing Co Private Lim
B3I Reg, Mo IBEL IPS-0021P-NOOR6 3, 201 520207 127,
AFRValid upto 31,1202

Company Secretary & Compliance Officer

For Force Motors Limited M.No. FCS 8466

ad/-
Rohan Sampal
Company Secretary & Compliance Officer

By order of the Board of Direscions

For BCPL Rallway Infrastructure Limited
Sdi-

Dawshraa Sinha

Campany Secretany

Place | Pune
Date : 27th Apnl, 2026

Place: Kalkata
Diate: 2704 2026

ROSSARI BIOTECH LIMITED "IMPORTANT"

ROSSAR!

JINDAL SAW LIMITED S o imesrchos Vihilst care s taken prior to
5 . L .'_.? making Fou mara oot .
w.a egd. : Rossar Housa, Golden Oa Warg, Surya Nagar, Opp, Mahindra Showroom, Vikhroli {West), Mumbai - .
' Regd. Office : Rossari Houss, Golden Dak. LBS Marg, Surya Nagar, Opp, Mahindra Sh ikhroli {West), Mumbai - 400079 acceptance of advertising
r_.gj ead Off At UPSIDG I 2'"'h27L°4UP1:84:'kC°2i9T9 it Mathura (U P).261403 T +31-22-6123 3800 E : infoirossar.com W : www.rossar com copy, itis not possible to verify
egd. Off.: A-1, ndl. Area, Nandgaon Road, Kosi Kalan, Distt. Mathura (U.P.)- " ARLIAA TR . BT T T . .
M 1 J ElU | INANELA | ] V Al AR ENDED 31 1A
oy Corp. Office : Jindal Centre, 12, Bhikaiji Cama Place, New Delhi- 110066 EXTRACT OF CONSOLIDATED AUDITED FINANCIAL RESULTS FOR THE QUARTER AND FINANCIAL YEAR -r‘.EEDJ.hTAL.J’.E Es contegtsL.' T?ed Indlar;
15, ift NHon Xpress Imitea canno
EXTRACT OF FINANCIAL RESULTS FOR THE QUARTER AND YEAR ENDED MARCH 31, 2026 Quarter ended |Financial Year ended Quarter ended be r;el d re(S )onsible forsuch
& in Crores) Particulars 31" March, 2026 | 31" March, 2026 | 31" March, 2025 P
Standalone Consolidated Unaudited Audited Unaudited contents, nor for any loss or
S. | Particulars i i . : ! damageincurred as aresultof
No Quarter ended Year ended Quarter ended Year ended L”ti’lg'"i_ﬁ'rrﬁ'ru";fp‘?:“hm ; 654062 <d a0 Wb , ) _
1 at Profit | (Loss) for the perio
31.03.2026 31.12.202531.03.2025| 31.03.2026 | 31.03.2025| 31.03.2026 | 31.12.2025 31.03.2025 31.03.2026| 31.03.2025 {before Tax, Exceptional Elljnd.' or Extraordinary fems) &49°41 2025 15 47T 07 transac.:thnSWIth Qompanles,
Refer Note| Unaudited |Refer Note| Audited | Audited [Refer Note| Unaudited |Refer Note| Audited | Audited Net Profit / {Loss) for the period before tax ' associations or individuals
1 1 1 1 : ) i ; ’ C e
{after Exceplional andfor Extracrdenary items) 642 43 202515 a77r.ov vertisina in its new r
1. | Total income from operations 3,851.70 | 4,156.96| 4,449.46 |14,744.53|18,177.70| 4,656.85 | 4,963.02 | 5,067.48 |17,986.86 | 20,947.84 Mat Profit | (Loss) for the period angrgl-.; adPerglg 9 tSWe Epap?es
Net Profit / (Loss) for the period {after Exceptional andior Extraordinary tems) 450,67 148213 344.24 or Publications. VVetherefore
; ﬁ)ef?bre ]:I'ff,(l_Excir;tionﬁl and/o(rj Ex’;raordinary items) | 156.29 | 301.94| 63531 869.96| 2,487.92| 174.81| 344.52| 46566 | 1,056.38| 2,322.69 Total Comprahensive Income for the perod [Comprising recommend that readers
. et Profit / (Loss) for the period before tax Profit | {Loss) for the period (after tax) and Other i i
(after Exceptional and/or Extraordinary items) 156.29 301.94| 635.31 869.96( 2,487.92| 174.81 34452 | 465.66 | 1,056.38 | 2,322.69 Comprehensive Income [after tax)) 468 87 1402 89 131 79 make necegsary IanII’I.eS
4. | Net Profit / (Loss) for the period after tax Ecpuity Share Capital 110,77 10,77 110,73 before sendlng any monies
(after Exceptional and/or Extraordinary items) 1398 | 226.77| 474.25 783.98| 1,874.47( 123.68 | 247.62 86.92| 925.33| 1,458.04 Reserves {excluding Revaluation Reserva) or entering into any
5. | Total comprehensive income for the period /year as shown in the Audited Balance Sheet of the previcus year 1322272 . .
[Comprising profit/(loss) for the period/ year (after Earnings Per Share (of Rs. /- each) agreements with advertisers
tax) and other comprehensive income (after tax)] M5 22912 470.79 780.26| 1,868.00( 196.66 | 267.66 78.10| 1,054.23 | 1,469.71 {for continuing and discontinued operations) - or otherwise acting on an
6. | Paid up Equity share capital 63.95 63.95 63.95 63.95 63.95 63.95 63.95 63.95 63.95 63.95 Basic 8.30° 2695 622" advertisement in  an
7. | Reserves (excluding revaluation reserve) 12,528.78 | 12,417.33111,874.10 [ 12,528.78 | 11,874.10 (12,510.29 |12,297.70 | 11,347.01 |12,510.29 | 11,347.01 Diluted 829" 26.93 G.21" y
8. | Networth 12,592.73 | 12,481.28111,938.05 | 12,592.73 | 11,938.05 (12,574.24 |12,361.65 | 11,410.96 |12,574.24 | 11,410.96 *Naot annualizad manner whatsoever.
9. | Outstanding Debt 2,117.52 | 3,344.49| 2,996.41 | 2,717.52| 2,996.41| 4,011.64 | 4,678.19 | 4,627.76 | 4,011.64 | 4,627.76 Additional Information on Standalone Financial Results is as follows Rs. in Million
10. | Debt Equity Ratio 0.22 0.27 0.25 0.22 0.25 0.32 0.38 0.41 0.32 0.41 Quarter ended |Financial Year ended] Quarter ended
11. | Earnings per share (of ¥ 1 each) (*not annualised) _ - - ..
(1) Basic 179*| 356" 745 1230 2044| 219" | 405 | 458 1527 2731 Particulars L u”“ﬂ?{ E‘fzﬁ 3 :“:;’.:" jm i U”“’“d“i,;:dm
(2) Diluted 178 355%| 7.43*| 1227 2035| 218*| 404" | 456*| 1523 27.22 iy e i
12. | Debt Service Coverage Ratio 14.11 10.75 6.06 3.49 236 10.14 5.38 2.18 3.26 1.84 (3] “-*er income from operations 5,161.38 17,520 66 4,266 53
13. | Interest Service Coverage Ratio 3.24 5.09 8.64 3.90 7.08 3.08 478 5.50 3.75 573 (b) Profit Before Tax 735.48 1,910,682 435,54
i | (&) Profit After Tax 547,30 142838 12364
Note: Notes:

1 The figures for the quarter ended March 31, 2026 and March 31, 2025 are the balancing figures between the audited figures in respect of the full financial year and the
published unaudited year to date figures upto third quarter of the respective financial year which were subject to limited review by the auditor.

2 The above is an extract of the detailed format of Standalone and Consolidated financial results for the year ended on 31st March 2026 filed with the Stock Exchanges
under Regulation 33 and Regulation 52 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015. The full format of the Standalone and
Consolidated results for the year on 31st March 2026 are available on the websites of the Stock Exchanges (www.nseindia.com/ www.bseindia.com) and on the
Company's website (www.jindalsaw.com).

1. The Consoidated fimancial resulls have been reviewed and recomemended by the Audit Committes and approved by the Board of
Diractors at their maating held on 27 April, 2026. Aneview of the above interim financial results has been carried out by the statutory
audilors.

2. The above iz an exiract of detaled format of Quartary ' Annual Financial Resulis filed with the Stock Exchanges-under Requlation
43 of the SEBI (Listing Dbli?atmns. and Disclosure Eeq wraments) Regulations, 20135, The full farmat of the Quartary / Annual
Financial Results are available on the websites of the Stock Exchange where shares of the Company are lisled e,
www.bseindia.com and www nseindia.com and also on the website of the Company Le. www.rossan.com.

|
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FOR
DAILY
BUSINESS

On behalf of Board of Directors of Jindal Saw Limited
Sd-

SminuJindal

Managing Director

DIN: 00005317

For ROSSARI BIOTECH LIMITED
Sd-

EDWARD MEMEZES

Executive Chairman
DIMN:00149205

Place : MUMBAI

Place: New Delhi Date : 27" April, 2026

Date: April 27,2026
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Mahindra Holidays to buy Aditatva Estates

MAHINDRA HOLIDAYS &
Resorts India is set to
acquire 100% stake Adi-
tatva Estates, which is
engaged in coffee planta-

tion business on a 50-
acre land parcel in Chik-
magalur, Karnataka, for
X37.5 crore.

Mahindra Holidays

propos
inform

1l
1

:

AYE FINA

CIN: U65921DL1993PLC283660

West Delhi, New Delhi - 110015, India

Board greenlighted the

filing to the exchanges.

CE LIMITED

(FORMERLY KNOWN AS AYE FINANCE PRIVATE LIMITED)
Registered Dffice: M-5, Magnum House-l, Community Centre, Karampura,

Corporate Office: Unit No.- 701-711, Tth Floor, Unitech Commercial Tower-2,
Sector 45, Arya Samaj Road, Gurugram-122003, Haryana,
Tel. No.: 0124-4844000 | Email: secretariali@ayefin.com | website: www.ayefin.com |

al on Monday, it
ed in a regulatory

—PTI

REUTERS

Mumbai/Milan, April 27

India

The Audited Financial Results for the quarter and year en

Board of Directors in their respective meetings held on April

STATEMENT OF AUDITED FINANCIAL RESULTS FOR THE
QUARTER AND YEAR ENDED MARCH 31, 2026

2026 have been reviewed by the Audit Committee and approved by the

The complete results are available on the website of stock exchanges at
www.nseindia.com and www.bseindia.com and also posted on the
webiste of the Company at https.//www.ayefin.com/financial-statements

ded March 31,

27,2026,

PRADA IS LAUNCHING a limited-
edition range of Indian-made san-
dals inspired by traditional Kolha-
puri footwear, less than a year after
theItalian luxury group faced aback-
lash for showcasing similar designs
without crediting their origins.
Each pair will be priced at about
€750 ($881), according to Prada’s
website. The launch follows contro-
versy in June 2025, when Prada
showed sandals resembling cen-
turies-old Indian Kolhapuri chappals
ata Milan fashion show.The designs
sparked outrage among Indian arti-

sansand politicians,whoaccused the
brand of cultural appropriation.
Prada later acknowledged the
influence of ancient Indian styles
and said ithad begun talkswith arti-
san groups about a collaboration.
In December, Prada announced
plans to produce 2,000 pairs of the

Prada seeks to mend ties
with India-made sandals

.

sandalsin the states of Maharashtra
and Karnataka under agreements
with two state-backed bodies, com-
bininglocal craftsmanship with Ital-
ian technology.

The sandals will be sold through
40 selected Prada stores worldwide
and online, the company said in a
statement on Monday.

Pradaalsoannouncedathree-year
training programme forartisans from
the eight districts in India tradition-
allyassociated with Kolhapurisandal-
making.The programmewill be deliv-
ered by two leading Indian design
institutes in structured six-month
modulesandisexpectedtoreach 180
artisans, starting next month.

,.--'-r ""-' j
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Coal India Q4 profit
up 11%t010,839 cr

STATE-OWNED CIL on Mon-
day reported an 11.1% rise in
consolidated net profit to
310,839.18 croreinthe March
quarter, driven by higher rev-

crore in the year-ago period,
CILsaid in afiling to the BSE.
However, the company’s
net profit for the year ended
March 31, 2026 dropped to

enue. Coal India (CIL) loggeda ¥31,094.29 crore over

consolidated net profit of <35,505.79 crore for the year

%9,751.64 crore in the year- ended March 31,2025.

ago period. The revenue for 2025-26
In a filing to the BSE, the marginally declined to

Maharatna firm said its rev- ¥1,68,400.29 crore over

31,69,177.37 crore for the
yearended March 31,2025.
The board of directors
declared a final dividend of
X¥5.25 per equity share for
2025-26 and added that the
payment of final dividend for
2025-26 will be made subject
to approval of shareholders in
the ensuing AGM. —PTI

enue from operations rose to
346,490.03 crore from
%43,961.56inthe correspond-
ing quarter of the previous fis-
calyear.

The consolidated expenses
of the company during the
fourth quarter of the previous
fiscal year rose to ¥37,107.07
crore compared to 34,999

Sun seals $11.75-billion deal for Organon

and the same can be accessed by scanning the below OR Code.

For and on hehalf of the Board of Directors
Aye Finance Limited

Sd-
Sanjay Sharma

THE ACQUISITION WILL help Sun
leverage Organon's portfolio of 70-
plus products across women’s
health and general medicines,
which would generate cash flows
and help ease the debt burden.
Thankstotheadditional cash flows,
analysts are expecting Organon's
netdebt-to-Ebidtaratiotogodown
sharplyfrom 4.1 times currently to
1.6-1.7 timesayearafterthedealis
concluded.Sunisexpecting toclose
the transaction by early 2027, sub-
ject to regulatory approvals and
shareholder consent.

Describing the deal as both “a
happy”and“abitanxious”moment,
Sun Executive Chairman Dilip
Shanghvi said that company's

DEAL DETAILS

India's outbound M&A deals

o @
2022 o

2023
2024
2025

2026*

o

® Total deals M Deal amount ($ billion)

transformational opportunities. He
said the current global turbulence
may have created an opportunity
forthe companytodothingswhich

The deal,according to analysts,
could give the combined entity
enough headroom to focus on
growthareas.Further,Sunwouldbe

deals. Due to the sizeable debt,
Organon didn't have the scope to
cut manufacturing costs. But Sun
could bring in cost synergies by
shifting some of the manufactur-
ing to India, especiallyfororal solids
segment,’said an analyst at a lead-
ing brokerage.

According to a Macquarie ana-
lyst, the proposed acquisition sup-
ports Sun's strategy to expand in
innovative drugs, which could
make up 27% of the combined
entity’s revenue. Sun would also
become a stronger player in estab-
lished brands/branded generics
business with the deal, with entry
into biosimilars as a top-10 global
player,headded.

some experts flagging the possibil-
ity of integration issues. As per
reports, Organon is already navi-
gating substantial headwinds due
to the loss of exclusivity on older
legacy products and heightened
competitionin the biosimilars port-
folio. It also witnessed governance
concerns in 2025 following an
internal probe that revealed
impropersales practicesforits flag-
ship product Nexplanon. “Sun has
to make sure that its existing busi-
nessdonotgetimpacted because of
this deal. But due to its reasonably-
well trackrecord, Sunwill beable to
operational and regulatory con-
cerns,’said Manchanda.

Organon said if the deal is can-

Place: Gurugram
Date: April 27, 2026

Managing Director

DIN: 03337545

FORCE MOTORS LIMITED

G,

acknowledged balance-sheet cau-
tion will not come at the cost of

generallywould bedifficult to get if
all times are normal.

able to leverage Organon's
strengths to enter into licensing

W

CIN L34902PN1958PLCO 11172 TATA
Regd. Office ;| Mumbai-Pune Boad, Akurdi, Pune - 411 035, INDUA
_ FORCE TATA POWER
NOTICE {Corparate Cantracts Departmant)

SPECIAL WINDOW FOR TRANSFER AND DEMATERIALISATION
OF PHYSICAL SHARES and
SECOND 100 DAYS CAMPAIGN - SAKSHAM NIVESHAK

A. SPECIAL WINDOW FOR TRANSFER AND DEMATERIALISATION OF
PHYSICAL SHARES: Pursuant to SEBI Circular No. HO/38/13/11(2)
2026 - MIRSD-POD/ 1/3750/2026 dated 30th January, 2026, all
shareholders are hereby informed that a Special Window has been
opened for a period of one year, from 5th February, 2026 to 4th
February, 2027 to facilitate transfer and dematerialisation of physical
securities which were sold/purchased prior to 1st April, 2019. The said
special window shall also be available for such transfer requests which
were submitted earlier and were rejected /returned (not attended to
due to deficiency in the documents/process/or otherwise. Further, the
securities so transferred shall be mandatorily credited to the
transferee only in demat mode and shall be under lock-in for a period
of one year from the date of registration of transfer. Such securities
shall Sut be transferredilien marked/pledged during the said lock-in
period.

B. SECOND 100 DAYS CAMPAIGN- "SAKSHAM NIVESHAK" - Pursuant
to communication received from Investor Education & Protection Fund
Authority (IEPFA) vide email dated 27th March, 2026, the Company
has relaunched a Second 100 Days campaign "Saksham Niveshak™
from 1st April, 2026 to 9th July, 2026. During this Campaign all the
shareholders who have not claimed their Dividend for any Financial
Years commencing from 2018-19 to 2024-25, or have not updated
their KYC or any issues related to unclaimed dividends and shares, are
encouraged to claim their unpaid/unclaimed dividends for the
aforementioned Financial Years in order to prevent their shares and
dividend from being transferred to the Investor Education and
Pratection fund Autharity (IEPFA).

www.in.mpms. mufg.com.
ror Force Molors Limited

5d/-
Rohan Sampat
Company Secretary & Compliance Officer

Place : Pune
Date : 27th April, 2026

Mumiba,

Thae Tata Powsr Company Limited, Srar Cander of Procurement Excellence, 2™ Floor, Sakar Receiving
Station, Noar Hotol Leefa, Sahar Simport Road Andben (E], Mumbai 400 6553, Maharashtra, India
{Boand Line: 022-67172217] CIN: L28920MH151 3PLC00056T

NOTICE INVITING TENDER (NIT)

The Tata Power Company Limited invites tenders from eligible vendors
for the following packagae (Two Part Bidding) in Transmission division,

« EPC of 220KV 1-Core 2000 Sgmm Copper XLPE Lead Sheath cable
along with associated accessories for 220KV Trombay-Camac 5 & 6
EHV cable replacement project (Package Reference: CC2ZTNPODE).

For detailed NIT, please wvisit Tender seckion on website

hitps:/hwww. tatapower.com. Interested bidders o submit Tender Fee

and Autharization Letter upto 1500 hrs of 07" May 2026 for above lenders,

Also, all future corrigandum's (if any), to the above tenders will be infarmead

Al

GIN: LAS200TGT393PLCDME35S
Regd. OH: H.Ho, B-2-203/82F/23-C, Plot Mo, 23, Road No. B Film Nagar, Jubilae Hills
Hyderabad Tefangana - 500096
Tel: +91-40-233277 23, D40-233966817, Fax: +91-40-233141538
Email; ivestorsiavishmichemicals.com, wehsite: wew vishnuchemicals. cam

on Tender section on website https lwww.tatapower.com only.

Mon-Executive Independent Diractor

3

BCPL RAILWAY INFRASTRUCTURE LIMITED
CIN: LS1105WE1 395PLCOT 5801
Regd, off.: 13B Bidhan Sarani, 4th Floor, Kolkata - TG

Teel: 033-2219 0085 Websile: www. beril.com;

E-mall: investorsifberll.com, compliance@ibenl com

Pursiant ta Section 110 read with ather applicable provisgions of the Companies Act,
2013, the approval of the members of the Company was sought for the Special
Rasolution by way of Postal Ballof / E-voling as set in the postal ballot notice datad
Jansary 9, 2026, The Scrutinizer GA Sudhie Kodhar (Membership No, 053874), of
Sudhir Kptharl & Associates, Chariered Accountants, camed out the scruting of the
postal ballot e-woting received upio the last date of receipd i e. Saturday, Apnl 25, 2026
bl 5 prm and submidted hs reporton Saberday, Apnl 25, 2026,
The resutt of the Postal Ballot and E-valing is a5 under:

Item Mo, 1; Reappaintment of Mr. Sudipta Kumar Mukherjee [DIN 019022104] as a

Transter Deed before April 01, Certificate inthe current
20197 Available? window?
Before April 01, 2019 | o Yes v
(itis fresh lodgement)
Before April 01,2018 Yes ' Yes ' ¥
(it was rejected’ returned
earliar)
‘Before April 01, 2019 Yes Mo ' w
Before April 01, 2019 | No Mo ' e

hitps bl comitesuls o vollng-e-vating!

Fiace: Kaolkeia

Date: 27 .04, 2026

Baliot and e-voling have been communicated to the Stock Exchangs, Such resulis,
glongwith the Scrufinizer's Repor is avadable on the Company's website ia

By arder of the Board of Direcices

For BCPL Railway Infrastructure Limited

S
Devshree Sinha

NOTICE
Special Window for Transfer and Dematerialisation of
Physical Securities

Pursuant to SEBI Circular No. HO/38/13/11(2)2026-MIRSD-PODAITH0/2026 dated
January 30, 2026, shareholders of Vishnu Chemicals Limited ("Company”) who had
lodnead their transfer deeds of physical shares prior to deadline of April 01, 2013 which
were regected’ returned)’ not attended due to deficiency in the documeants, process or
otherwise and also missed to re-lodge their requast before cut off date i.e March 31,
2021 are granted one given one more opportunity for re-lodgement of transter
requests for a perod of one year from February 05, 2026 to February 04, 2027. During
this special window, the shares that are re-fodged for transfer shall be issued ondy in
damat form and shall be kapt under lock in for a period of one vear from the data of
registration of transfer. Such securities shall not be transterred fen-marked’ pledoed
during the said lock in period.

Forclarity with regard 1o applicatbility of this window, below matri meay be referred to:

" Execution Dateaf | Lodgedfortransfer | Original Security | Eligible to lodge

Eligible shareholders may submil their transfer reguest along with requisite documents
within the stipulated time to the Reqistrar and Transfer Agent |.e. Bigshare Services

o ; Particulars) Remota E-voting | Ballot voting Total ‘:P“‘"‘J{g‘]‘“ﬂ“ Private Limited, 306, Right Wing, 3rd Floor, Amrutha Ville, Opp. Yoshada Hospital,
";”5‘““!3 e 'E‘:!“El;t*d ttﬂ E!”"'EET ::E” ““‘?ESHHW. dt':"'-'t”"mf of 'hg . Somajiguda. Rajbhavan Road, Hyderabad- Telangana, India- 500 082
aforesaid purposes by contacting the Company's Registrar to an Issue an umber s | Number|Votes| Number - C 52 PR
Share Transfer Agent .e. MUFG Intime India Private Limited at Block No. [ | Assent [“83 (5336702 0 | 0 | 83 [sasero2| swos | |Mioes Al snafenoidersare requested fo updte thei E-malffs) with Gompary
202, Znd Floor, Akshay Complex, Near Ganesh Temple, Off. Dhole Patil | | Dissent 10 40511 0 o 10 4,051 0.0 ' Eor Vishau Chemicals Lim
Road, Pune - 417 001, E-mail - mt.helpdesk@in.mpms.mufg.com /| | Total 93 |94,00,753] 0 t 83 |94,00,753)  100.00
Investor.hel p desk@in.m pms.mu fg .com, website: The above resolution hias been passed with requisite majority, The results of Postal Vibha Shin

Place: Hyderabad
Date: 27.04.2026

Company Secretary & Compliance Officer
M.No. FCS 8466

Company Saarefany

JINDAL SAW LIMITED

CIN - L27104UP1984PLC023979
Regd. Off.: A-1, UPSIDC Indl. Area, Nandgaon Road, Kosi Kalan, Distt. Mathura (U.P.)-281403

Company's website (www.jindalsaw.com).

Place: New Delhi
Date: April 27,2026

Scan QR code to view Results

1 The figures for the quarter ended March 31, 2026 and March 31, 2025 are the balancing figures between the audited figures in respect of the full financial year and the
published unaudited year to date figures upto third quarter of the respective financial year which were subject to limited review by the auditor.

2 The above is an extract of the detailed format of Standalone and Consolidated financial results for the year ended on 31st March 2026 filed with the Stock Exchanges
under Regulation 33 and Regulation 52 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015. The full format of the Standalone and
Consolidated results for the year on 31st March 2026 are available on the websites of the Stock Exchanges (www.nseindia.com/ www.bseindia.com) and on the

On behalf of Board of Directors of Jindal Saw Limited

Sd-

Sminu Jindal
Managing Director
DIN: 00005317

ROSSARI BIOTECH LIMITED

(AN 150 3001:2013, 14001:2015 & 45001:2018 Certified Company)

CIN : L24100MH2009PLC 194818

Regd. Office : Rossarl Housa, Golden Oak, LBS Marg, Surya Nagar, Opp. Mahindra Showroom, Vikhroll (West), Mumbal - 400079,
To 431226123 3600 E ; infod@rossan.com W www.rossari.com

EXTRACT O CONSOLIDATED AUDITED FINANCIAL RESULTS FOR THE QUARTER AND FINANCIAL YEAR ENDED 31ST MARCH, 2026

However, the real challenge is
likely to begis

celled, it would pay a termination

fter the dealwith  fee of $120 million

UI.

FORM A

PUBLIC ANNOUNCEMENT
{Under Regulation & of the Inselvency and Banknaptcy Beard of India
[Insobvency Resodution Process for Corparale Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF

H.Q LAMPS MANUFACTURING CO PRIVATE LIMITED

Relevant Pariculars

| H.0 LAMPS MANUFACTURING GO PRIVATE LIMITED
FRAAC I

| M of corponste detion
Dade of incorparalion of pormorie
| debtor
3 | Authorty under which corpoesis
detrnr ks incorponied |/ mgsemd
4. | Conpanate Kiesdiy MNey imited
Lty ldentication Mo, of
| coporte dabtor
£, | Address of the regisienred office
ared prire pei office (if any) of
Corparate denion
| InEchency commencement date
in-respect of comorsie detyion
7 | Estimpbed den of closurme of
TrEiercy PEalLAon proDess;
% | MNETe End repEiaton rumber of
the inschancy professional scbing
__| & intarim resclition professional
0 | A e and a-mnil of (e imesm
reslLion peslessional, B
| Pegmtered wih the Boam
Agdness and a-mail 1 e used for
covmespondince with the intemm
resaiudion professdonl

| REE Uttar Fradesh I

| A3 I0OUPA0 T APTCOGE T30

" Uinit Nio 2601, Goud Towar Wawe One, Secior 18 Noda, |
Gautam Buddha MNagse, Mo, Uttar Pradesh 2070301

[ 22th Agel, 2026
(yer recehwad on 25060 20008
| 22nd Dctober, 2028
(alouated Trorm ot of NCLT Decler msoefuid]
| CA Bingi Lal Crakmmeart,
Heg. B 100 RO TP PNOOEE S A L ] S

| D54, Frst Foor. Defence Colory, New Delhi- 110024
Erraitbichalerssaniirsocilesigrailoo s

| 54, First Fioor, Gefence Colory. New Delnk- 110024
Case spechnd Email - crphgampsSgmal.com

11 | Lastdale for subrmission of ceims | O Ny, 2026 (calculaied i date MLLT Croer
| | Feceved)
12| Classes of credions, f amy, under | BA
clase (B ol subsettion (5 of
sectian 21, eeoeiained by the
Irerm resoiution professional | |
13| Mames of Irsohancy Professonas | NA !

idertifiod oot as duthorsnd
Raprecrnbaine of orediforsina
ciass (Three nanes o each ass)
(3l Mekvart Foms and

() Defaills of authonzed

repress it e sdibble at

14| | WWeabiri: Milps./ibt gmny/en,home dowrioads

motice Is- hereby glwen that the Netionsl Company Lew Tribunal has ordered the
cormmencament of & corporate ingolvency resalution process of the HO LAMPS
SMANUFACTURING CO PRIVATE LIMITED oo 22th April 2026 (Ordar was upbeded on 25th A,
226

The creditors of H.O LAMPS MANUFACTURING O PRIVATE LIMITEE, are hareby called upon to
submit their claims with proof on or befora Clth May, 2024, to the mtarim resolution
professional at the address mentonad against entry Mo, 10, The financial craditors shall
submit thelr clalms with proof by electronic maans only. Al other creditars may submdt the
clalms with proof i person, by post or By elactronic means.

Submigsion ol false o mislegding proafsofclaimshal altracl penallies,

Date-27.04.2028 CA Biharl Lal Chakravartl,

Place- Dokl Interim Resolution Professional
In the Matter of H.O Lamps Manulacturing Co Private Limibed,

IBE1 Reg, Mo 18EL ) Pa-002 P-MODBE 3 20192020, 1 27

AFA Valed uple 31.12.20

"IMPORTANT"

Whilst care is taken prior to
acceptance of advertising
copy, itis not possible to verify
its contents. The Indian

ROSSARI

MBking Fou e coripalilve

___Rs. in Millign

Quarter ended

Financial Year ended

Express (P) Limited cannot

Quarter énded |} | 1y ho|d responsible for such

31" March, 2026

31" March, 2026

Unaudited

31" March, 2025 |

Unaudited contents, nor for any loss or

Audited

6,848.62

edd 4

4243

458,67

465,47
1077

Additional Infermation on Standalone Financial Results is as follows

23 963,65 K 795,62 damageincurredas aresult of
transactions with companies,

2,025.15 a77.07 - L
associations or individuals
20025.15 477.07 advertising in its newspapers
{467 43 244 44 or Publications. We therefore
recommend that readers
' 48289 53391 make necessary inquiries
110.77 110.73 before sending any monies
135057 or entering into any
o agreements with advertisers
or otherwise acting on an

26,95 6.2 . :

2583 521" advertisement in any

manner whatsoever.

Rs. in Milllan

31" March, 2026

Financial Year ended,
31" March, 2026 |

Unaudited
516138
35,48

47,30

31" March, 2025
Unaudited
4 26653

435,54
32364

~Audited
17.520.66
1,910,652
1,428 34

MnoAL Corp. Office : Jindal Centre, 12, Bhikaiji Cama Place, New Delhi- 110066
EXTRACT OF FINANCIAL RESULTS FOR THE QUARTER AND YEAR ENDED MARCH 31, 2026
(% in Crores) Particulars
s Particulars Standalone Consolidated
No. Quarter ended Year ended Quarter ended Year ended Total '“L:_D":‘E *"'3'"': operalions
31.03.2026 31.12.202531.03.2025| 31.03.2026 | 31.03.2025| 31.03.2026 | 31.12.2025 31.03.2025| 31.03.2026| 31.03.2025 EF‘M;[- I:IE:GE' m”h? per:ud Extraarnd i
Refer Note| Unaudited |Refer Note| Audited | Audited |Refer Note| Unaudited | Refer Note| Audited | Audited hmﬁﬁﬁkmﬂﬂﬁi Tjr;?iﬂir E;ﬁ?::HTar} i
1 1 1 : L iafter Exceptonal andfor Exiracrdinany items)
1. | Total income from operations 3,851.70 | 4,156.96 | 4,449.46 (14,744.53|18,177.70 | 4,656.85 | 4,963.02 | 5,067.48 |17,986.86 |20,947.84 Met Prodit { (Loss) for the period affer tax
2. | NetProfit/ (Loss) for the period (after Exceptional andior Extraordinary itams)
(before Tax, Exceptional and/or Extraordinary items) 156.29 301.94| 635.31 869.96| 2,487.92| 174.81 344.52 465.66 | 1,056.38 | 2,322.69 Total Comprehensive Income for the period [Comprising
3. | NetProfit/ (Loss) for the period before tax Profit/ {Loss) for the period (afler tax) and Other
(after Exceptional and/or Extraordinary items) 156.29 | 301.94| 635.31 869.96( 2,487.92| 17481 | 34452 46566 1,056.38 | 2,322.69 Comprehensive Income (alter tax)]
4. | Net Profit / (Loss) for the period after tax Emuaty Share Capital
(after Exceptional and/or Extraordinary items) 13.98 | 226.77| 47425 783.98( 1,874.47| 123.68 | 247.62 86.92| 925.33| 1,458.04 Regerves (excluding Revaluation Reserve)
5. | Total comprehensive income for the period /year as shown in the Audited Balance Sheet of the previows year
[Comprising profit/(loss) for the period/ year (after Earnings Per Share (of Rs. 2/- each)
tax) and other comprehensive income (after tax)] 111.15 22912 470.79 780.26| 1,868.00| 196.66 | 267.66 78.10 | 1,054.23 | 1,469.71 {for continuing and discontinued operations) -
6. | Paid up Equity share capital 63.95 63.95 63.95 63.95 63.95 63.95 63.95 63.95 63.95 63.95 Basic
7. | Reserves (excluding revaluation reserve) 12,528.78 | 12,417.33|11,874.10 | 12,528.78 | 11,874.10 {12,510.29 |12,297.70 | 11,347.01 {12,510.29 | 11,347.01 Diluted
8. | Networth 12,5692.73 | 12,481.28 11,938.05 [ 12,592.73 | 11,938.05|12,574.24 |12,361.65 | 11,410.96 |12,574.24 | 11,410.96 ‘Mot annuglized
9. | Outstanding Debt 2,717.52 | 3,344.49| 2,996.41 | 2,717.52| 2,996.41| 4,011.64 | 4,678.19 | 4,627.76 | 4,011.64 | 4,627.76
10. | Debt Equity Ratio 0.22 0.27 0.25 0.22 0.25 0.32 0.38 0.41 0.32 0.41
11. | Earnings per share (of ¥ 1 each) (*not annualised)
(1) Basic 1.79* 3.56* 7.45* 12.30 29.44 2.19* 4.05* 4.58* 15.27 27.31 Particulars
(2) Diluted 1.78* 3.55* 743" 12.27 29.35 2.18* 4.04* 4.56* 15.23 27.22 . :
12. | Debt Service Coverage Ratio 14.11 10.75 6.06 3.49 236  10.14 5.38 2.18 3.26 1.84 (a) Total income from operations
13. | Interest Service Coverage Ratio 3.24 5.09 8.64 3.90 7.08 3.08 478 5.50 3.75 573 (b} Profit Before Tax
- : i¥ : 1 i : ai IF |'{-'| Peadit Afer Tax
Note: Notes:

1. The Consobdated financial resubls have been revewed and recommended by (ha Audil Commitlee and appraved by the Board of
Directors at their meeting held on 27 Apnil, 2026, Areview of the above intenim financial results has been carried out by the statutory

auditors

. The above is an exfract of detailed format of Quarterly [ Annual Financizl Resulis filed with the Stock Exchanges under Regulation
33 of the SEBI (Listing Obligabions and Dsclosure Requirements) Regulations, 2015. The ull format of the Quarterly  Annual
Financial Results are available on the websites of the Stock Exchange where shares of the Company are listed ie
www.bsaindia.com and www nseindia com and also on the wabsite of tha Company 1.e. www.rossan, com.

Place : MUMBAI
Date : 27" April, 2026

epaperfinancialexpress.com@ @ @

FOR
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BUSINESS

For ROSSARI BIOTECH LIMITED
Sdi-

EDWARD MENEZES

Exacutive Chairman
DIN:00149205
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Mahindra Holidays to buy Aditatva Estates

MAHINDRAHOLIDAYS & tion business on a 50- Board greenlighted the
Resorts India is set to acreland parcelin Chik- proposal on Monday, it
acquire 100% stake Adi- magalur, Karnataka, for informed in a regulatory
tatva Estates, which is 37.5 crore. filing to the exchanges.

engaged in coffee planta- Mahindra Holidays —PTI
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CIN: U65921DL1993PLC283660

West Delhi, New Delhi - 110015, India

AYE FINANCE LIMITED

(FORMERLY KNOWN AS AYE FINANCE PRIVATE LIMITED)
Registered Office: M-5, Magnum House-l, Community Centre, Karampura,
Corporate Office: Unit No.- 701-711, Tth Fleor, Unitech Commercial Tower-2,

sector 45, Arya Samaj Road, Gurugram-122003, Haryana, India
Tel. No.: 0124-4844000 | Email: secretariali@ayefin.com | website: www.ayefin.com |

QUARTER AND YEAR ENDED MARCH 31, 2026

STATEMENT OF AUDITED FINANCIAL RESULTS FOR THE

The Audited Financial Results for the quarter and year ended March 31,

Prada seeks to mend ties

REUTERS
Mumbai/Milan, April 27

PRADA IS LAUNCHING a limited-
edition range of Indian-made san-
dals inspired by traditional Kolha-
puri footwear, less than a year after
theItalian luxury group faced aback-
lash for showcasing similar designs
without crediting their origins.
Each pair will be priced at about
€750 ($881), according to Prada’s
website. The launch follows contro-
versy in June 2025, when Prada
showed sandals resembling cen-
turies-old Indian Kolhapuri chappals
ata Milan fashion show.The designs
sparked outrage among Indian arti-

sansand politicians,whoaccused the
brand of cultural appropriation.
Prada later acknowledged the
influence of ancient Indian styles
and said ithad begun talkswith arti-
san groups about a collaboration.
In December, Prada announced
plans to produce 2,000 pairs of the

sandalsin the states of Maharashtra
and Karnataka under agreements
with two state-backed bodies, com-
bininglocal craftsmanship with Ital-
ian technology.

The sandals will be sold through
40 selected Prada stores worldwide
and online, the company said in a
statement on Monday.

Pradaalsoannouncedathree-year
training programme forartisans from
the eight districts in India tradition-
allyassociated with Kolhapurisandal-
making.The programmewill be deliv-
ered by two leading Indian design
institutes in structured six-month
modulesandisexpectedtoreach 180
artisans, starting next month.

with India-made sandals

Coal India Q4 profit
up 11%t0X10,839 cr

STATE-OWNED CIL on Mon-
day reported an 11.1% rise in
consolidated net profit to
%10,839.18 croreinthe March
quarter, driven by higher rev-
enue. Coal India (CIL) logged a
consolidated net profit of
%9,751.64 crore in the year-
ago period.

In a filing to the BSE, the
Maharatna firm said its rev-
enue from operations rose to
346,490.03 crore from
%43,961.56inthe correspond-
ing quarter of the previous fis-
calyear.

The consolidated expenses
of the company during the
fourth quarter of the previous
fiscal year rose to ¥37,107.07
crore compared to 34,999

crore in the year-ago period,
CILsaid in a filing to the BSE.

However, the company’s
net profit for the year ended
March 31, 2026 dropped to
31,094.29  crore  over
X35,505.79 crore for the year
ended March 31,2025.

The revenue for 2025-26
marginally declined to
%1,68,400.29 crore over
31,69,177.37 crore for the
year ended March 31,2025.

The board of directors
declared a final dividend of
X5.25 per equity share for
2025-26 and added that the
payment of final dividend for
2025-26 will be made subject
to approval of shareholders in
the ensuing AGM. —PTI

2026 have been reviewed by the Audit Committee and approved by the
Board of Directors in their respective meetings held on April 27, 2026.

Sun seals $11.75-billion deal for Organon

THE ACQUISITION WILL help Sun DE AL DETA"_S

leverage Organon's portfolio of 70-
India's outbound M&A deals

plus products across women’s
2021 )

health and general medicines,
2022 ()

which would generate cash flows
2023 @ [N

and help ease the debt burden.

Thanksto theadditional cash flows,
analysts are expecting Organon's
The deal,according to analysts,
could give the combined entity

The complete results are available on the website of stock exchanges at
www.nseindia.com and www.bseindia.com and also posted on the
webiste of the Company at https.//www.ayefin.com/financial-statements
and the same can be accessed by scanning the below OR Code.

deals. Due to the sizeable debt,
Organon didn't have the scope to
cut manufacturing costs. But Sun
could bring in cost synergies by
shifting some of the manufactur-
ing to India, especially fororal solids
segment,’said an analyst at a lead-
ing brokerage.

According to a Macquarie ana-
lyst, the proposed acquisition sup-
ports Sun's strategy to expand in
innovative drugs, which could
make up 27% of the combined
entity’s revenue. Sun would also
become a stronger player in estab-
lished brands/branded generics
business with the deal, with entry

some experts flagging the possibil-
ity of integration issues. As per
reports, Organon is already navi-
gating substantial headwinds due
to the loss of exclusivity on older
legacy products and heightened
competitionin the biosimilars port-
folio. It also witnessed governance
concerns in 2025 following an
internal probe that revealed
impropersales practices forits flag-
ship product Nexplanon. “Sun has
to make sure that its existing busi-
nessdonotgetimpacted because of
this deal. But due to its reasonably-
well trackrecord, Sunwill be able to
operational and regulatory con-

# Total deals M Deal amount ($ billion)

netdebt-to-Ebidtaratiotogodown
sharplyfrom 4.1 times currently to
1.6-1.7 timesayearafterthedealis
concluded.Sunisexpectingtoclose
the transaction by early 2027, sub-
ject to regulatory approvals and
shareholder consent.

Describing the deal as both “a
happy”and“abitanxious”moment,

2025

2026*

For and on behalf of the Board of Directors

transformational opportunities.He
Aye Finance Limited o

said the current global turbulence

Sd/- Sun Executive Chairman Dilip may have created an opportunity enough headroom to focus on into biosimilarsasatop-10global cerns,’said Manchanda.
Sanjay Sharma Shanghvi said that company's forthecompanytodothingswhich  growthareas.Further,Sunwouldbe player,headded. Organon said if the deal is can-
Place: Gurugram Managing Director acknowledged balance-sheet cau-  generallywouldbedifficulttogetif able to leverage Organon's However, the real challengeis  celled, it would pay a termination
. tion will not come at the cost of alltimesare normal. strengths to enter into licensin likely to bagin after the dealwith  fee of $120 million to
Date: April 27, 2026 DIN: 03337545 g g y
FORM A
FORCE MOTORS LIMITED 5w VISHNU PUBLIC ANNOUNCEMENT
CIN L34 10ZPN1958PLEO11172 _ TATA S T [ Undler Repulation & of the Insshvency and Banknaptey Board of India
Reqgd. Office | Mumtai-Pune Road, Akurdi, Pume =411 035, INDIA FﬂRCE TATA POWER R . {Insofrancy Ressdution Process for Corporate Persons ) Regulations, 2016)
. & 3 LD6351 FOR THE ATTENTION OF THE CREDITORS OF
NOTICE (Corpatate Contracts Departmant) Regd. Off: H.No. 8-2-203/82F/23-C. Plot No. 23, Road No. & Film Nagar, Jubilee Hills H.Q LAMPS MANUFACTURING CO PRIVATE LIMITED

The Tata Power Company Limited, Smart Cender of Procurement Excellence, 2 Floor, Sahar Receiving

Hyderabad Telangana - 00096

SPECIAL WINDOW FOR TRANSFER AND DEMATERIALISATION
OF PHYSICAL SHARES and
SECOND 100 DAYS CAMPAIGN - SAKSHAM NIVESHAK

Station, Mear Hodel Lesla, Sahar dirport Road Andheri (E], Mumbai 4010 053, Mzharashira, India
{Boerd Lire; 02267173317 CIN: L23920MH1519PLCO00SET

NOTICE INVITING TENDER (NIT)

Tel: +971-40-23327723, D40-23396817; Fax: +91-40-23314153
Email: investors@vishiuchemicals.com, websie: wew vishnuchemicals.com

Relovint Partioulars o |
H.Q LAMPS MANUFACTURING CO PRIVATE LIMITED

L | Neme of corporeie debioe | O LAMS
28102044

2. | Date of incorporation of comorats
Elebror

A. SPECIAL WINDOW FOR TRANSFER AND DEMATERIALISATION OF | | The Tata Power Company Limited invites tenders from eligible vendors Special Window for Tﬂggjéf_uﬂ_ﬂ_l% ematerialisation of s et M |
: . o for the fol kage (Two Parl Bidding) in Transmission division, S -y - o e e T (O AP TORE TR
PHYSICAL SHARES: Pursuant to SEBI Circular No. HO/38/13/11(2) [ | ot e ‘eiowing package (Two Farl Bidding) In Transmission division Physical Securities T i Rl bt L i

2026 - MIRSD-POD/ 1/3750/2026 dated 30th January, 2026, all||.
shareholders are hereby informed that a Special Window has been
opened for a period of one year, from 5th February, 2026 to 4th
February, 2027 to facilitate transfer and dematerialisation of physical
securities which were sold/purchased priorto 1st April, 2019. The said
special window shall also be available for such transfer requests which
were submitted earlier and were rejected /returned /not attended to
due to deficiency in the documents/process/or otherwise, Further, the
securities so transferred shall be mandatorily credited to the
transferee only in demat mode and shall be under lock-in for a period
of one year from the date of registration of transfer. Such securities
shall not be transferred/lien marked/pledged during the said lock-in

crrparale Eehlon

| A e o The registened office
ard prrcipal offics if ary} of

| covparetE deitor

B, | Imsakency commenoement dise

in resnect-of eomorase debin

Estimated dete of cloewre of

ITESONWETICY FESCILICN DITCEss

| Mo and repestration ramber of
fhe insobhvency prolessional &dng
a3 Inbarin respiution professional

. | Addmess and eamail of the Trsanm
resciution professional; as
rigisiered] with the Board

| =S and emall in be s for

EPC of 220KV 1-Core 2000 Sgmm Copper XLPE Lead Sheath cable
atong with associated accessories for 220KV Trombay-Camac 5 & 6
EHY cable replacement project (Package Reference: CC2ZTNPODEG).
For detailed. NIT, pleasse visit Tendar section on wabsite
hitps:/lwww tatapower.com. Interested bidders to submit Tender Fee
and Authorization Letter upto 1500 hrs of 07 May 2026 for above tenders,
Also, all future corrigendum’s {if any), to the above tenders will be informed
on Tender saction on wabsile https [lwww.tatapower.com only.

~

BCPL RAILWAY INFRASTRUCTURE LIMITED

Pursuant to SEBI Circular No. HO/38/13/1142)2026-MIRSD-POD/VIT30/2026 dated
January 30, 2026, sharehotders of Vishnu Chamicals Limited (“Company”) who had
Ipdged their franster deeds of physical shares prorto deadline of April 01, 2013 which
were rejected’ returned) not attended due to deficlency in the documents, procass or
otherwise and also missed to re-lodge their request before cul off date i.e March 31,
2021 are granted one given one more opportunity for re-kodgement of transfar =
requests for a period of one year from February 05, 2026 to February 04, 2027 . During
this-special window, the-shares that are re-todged for transfer shall ba issued ondy in E
demat form and shall be kept under lock in for a period of one year from the date of
registration of transfer. Such securities shall not be transfarred/Sen-marked/ pledgead
during the said lock in period.

For clarity with regard {0 applicability of this window, below matrix may be refarred to:

| Lirit N 2601, Gold Toweer Wi One, Secior- 18 Moida,
Gautam Buddha MNagae, holda, Uttar Pradesh 201301

Ln

['22th Aped, 026

ey neoaive on 250002005
[ Z23nd Oictoher. 2026 |

icalculated from data of NCLT Oeolar recehed) |
[ Bifar Ll Chakravart, ' -

Reg, Nos BEP-OO2APNOOBES 2S00 19716

[ e, Fest Floor, Detence Colony, ey Daini-120009
Emaitbichaloeani assocatesEgmaloom

| OE4, First Flocr, Delenoe Cokory, Mew Delhi 110023

period CIN: L51100WEB1995PLCOT56801 Execution Date of Lodged for transter | Original Security | Eligible to lodge comespondenca wih the Intenm | Case specfied Emal- chp hofampeigmal com
: Roegd. off: 138 Bidhan Saranl, 4th Fioor, Kolkats - 700006 Transler Deed betore April 01, Certificate in the current resciution professional
B. SECOND 100 DAYS CAMPAIGN- "SAKSHAM NIVESHAK" - Pursuant Tal.: 033-2219 0085; Website: wew.beril.com; M._, . 7 ? 11| Last dite for subrmisson of deims | O9th ey, 2026 ek from date NG Omoer
to communication received from Investor Education & Protection Fund E-AL Trestorslorid oo m, SO GHborI.o0m | _ __| 2019; valiaiey, | ""i"dP“ ol | et .
Authority (IEPFA] vide email dated 27th March, 2026, the Company | [(DECLARATION OF RESULTS OF VOTING CONDUCTED BY POSTAL BaLLoT)| | Before April 01,2019 No Yes * T Do ol e Wy |
] T P A ol IS LG il | i

has relaunched a Second 100 Days campaign "Saksham Niveshak” Eesuantia Saction 110 ed wabccher apslicable peovitions of b Gomemien et | | [itis freshnggement) . | - . St 21 sy e

3 ¥ I I : e approval of the mambers of the Company was sought for the Specia Before &oril 01, 2019 Ves Yes5 ¥ o = al
fﬂ:ll'l."l :]5! FI.FIHL 2026 to ?th 'IUEI-!.'I’ 2026, DLII'ITIQ tl'IIE EEITIPEIQI'_I E:I“ Il:.E Resclution by way of Postal Ballof / E-voting as set in the pastal ballof notice dated v : : iR :‘E:_;:T;&:L":T Pﬂm;. TRy
shareholders wl_h:: have not claimed their Dividend for any Financial | | january 20, 2026 The Scrutinizer CA Sudhir Kothari (Membership No. 053874), of (it was rejected returned | T u-wﬂgm s
Years commencing from 2018-19 to 2024-25, or have not UPd&IE{f Sudhir Kothari & Associales, Charlered Accountants, carded oul the scruling of the earlier) fia i i
their KYC or any issues related to unclaimed dividends and shares, are [uf-g‘.ﬂl ﬂallt}dl &-;:_:I'_::.""g =ﬂhr:|=:|'..'erj ”Fm;m I_ﬁgma?:.ﬂ E:r;ftgg“;ép Saturday, Apal 25, 2026 Bafore April 01, 2019 Yes Mo . w | class (Three navnes for each ohess) | o .
encouraged to claim their unpaid/unclaimed dividends for the | |5 22T 3n° sUbmiec b reparion Salrmay, Apm =S, FTaR T e e e = - ' T4 (8] Rekvart Forms and Wit il /AR Iy ey T dowT i

The resull of the Postal Ballat &nd E-valing s as undear; Before April 01, 2013 | N Mo ol Detils of authorzed

(Ed
refpiresarkatves am svalable at

wolice -5 hereby given that the Rationgl Company Law Trbunal has ordered 1he

aforementioned Financial Years in order to prevent their shares and
dividend from being transferred to the Investor Education and

Eligible shareholders may submit their ransier request along with requisite documents
within the stipulated time to the Registrar and Transfer Agent | e. Blgshare Services

ltem No. 1: Reappointment of Mr. Sudipta Kumar Mukherjee [DIN 02022104]) as a
Mon-Executive Independant Director

FfﬂtE'EtiﬂﬂfUﬂdﬂU[hﬂrit [EPFA). ; ] T cammencement of @ corparate insolvensy resolution process of the H.Q LAMPS
| \ o ¢ I-":; Ii i d  for th Particulars| Remote E-voting | Ballot voting Total .=PE”=[:;’]“9‘-' Private Limitad, 306, Right Wing, 3rd Floor, Amrutha Ville, Opp. Yoshada Hospital, MANUFACTURING CO PRIVATE LIMITED on 22th Aaril, 2026 {0rder was upladed on 25th April,
nvesiors are requested 10 furnish neir necessary documents for the | Somajiguda, Rajbhavan Road, Hydarabad- Telangana, India- 500 DB2 ge)

i ; i - | | ! ; ! Thecreditars of HO LAMPS MANMUFACTURING L2 PRIVATE LIMITED. are haraby cafled upon o
aforesaid purposes by contacting the Company's Registrar to an Issue and Bormbar]_Mooas. INUnber Mousifiumbar| votes | Mote: All the shareholders are requested 1o update thelr E-mail Id(s) with Company | | submie their cisims with prost on or before G9th May, 2026, 10 the mianm resolution
Share Tra ngferﬂgent i.e. MUFG Intime India Private Limited at Block No. | | Assent B3 |93geT0Zy 0 i 83 |93.90,702 0906 RTA/Depasitory Parficipants peafessional at the address mentionad against entry Mo, 10, The financial creditors shall

. K _. ; | ’ i . Y L ! oLl Submil thesr claims with prosd by electronic meang only, A ofber credidors may submit the
202, 2nd Floor, Akshay Complex, Near Ganesh Temple, Off. Dhole Pahl: Dissent 10 4051 0 it 10 4,051 0.04 e i et | ] e e o 2k
Road, Pune - 411 001, E-mail rnl.helpdES k@lﬂ-mﬂ mﬁ-I'I'IU{E-'EDm | Tatal 25 |9400,753; 0 0 23 84,00,753| 100,00 Sl Submission of false or misleading proofs of claim shall attract penalties.
Investor.hel p desk@in.m pms.mu fg com, website:| |The above resolslion has been passed with requisite majority. The resulls of Postal Vibha Shind E;ngmfuza |m":"£;:m|r;: g:;:;?:;;‘i

Ballot-and e-voling have been communicated (o the Stock Exchangs, Such resulls,
alongwith the Scrutinzer's Report js avadable on the Company's website i2.
httpe:Sboril comifresulis-of-voling-e-voting!

Place: Hyderabad
Date: 27.04.2026

Www.iﬂ.mpﬂ"IS.rl'IUfg.CDm. In the Matter of H.0 Lamps Manafacturing Co Private Limited.
B3I Heg, Mo 1858 1PR-00E/ THP-MNDOE6e S, MR S-F020/127TE

AFR valid upte 31,1230

Company Secretary & Compliance Office

For Force Motors Limited M.No. FCS 8466

ad/-
Rohan Sampal
Company Secretary & Compliance Officer

By order of the Board of Direscions

For BCPL Rallway Infrastructure Limited
Sdi-

Dawshraa Sinha

Campany Secretany

Place | Pune
Date : 27th Apnl, 2026

Place: Kalkata
Diate: 2704 2026

ROSSARI BIOTECH LIMITED "IMPORTANT"

ROSSAR!

JINDAL SAW LIMITED S o imesrchos Vihilst care s taken prior to
5 . L .'_.? making Fou mara oot .
w.a egd. : Rossar Housa, Golden Oa Warg, Surya Nagar, Opp, Mahindra Showroom, Vikhroli {West), Mumbai - .
' Regd. Office : Rossari Houss, Golden Dak. LBS Marg, Surya Nagar, Opp, Mahindra Sh ikhroli {West), Mumbai - 400079 acceptance of advertising
r_.gj ead Off At UPSIDG I 2'"'h27L°4UP1:84:'kC°2i9T9 it Mathura (U P).261403 T +31-22-6123 3800 E : infoirossar.com W : www.rossar com copy, itis not possible to verify
egd. Off.: A-1, ndl. Area, Nandgaon Road, Kosi Kalan, Distt. Mathura (U.P.)- " ARLIAA TR . BT T T . .
M 1 J ElU | INANELA | ] V Al AR ENDED 31 1A
oy Corp. Office : Jindal Centre, 12, Bhikaiji Cama Place, New Delhi- 110066 EXTRACT OF CONSOLIDATED AUDITED FINANCIAL RESULTS FOR THE QUARTER AND FINANCIAL YEAR -r‘.EEDJ.hTAL.J’.E Es contegtsL.' T?ed Indlar;
15, ift NHon Xpress Imitea canno
EXTRACT OF FINANCIAL RESULTS FOR THE QUARTER AND YEAR ENDED MARCH 31, 2026 Quarter ended |Financial Year ended Quarter ended be r;el d re(S )onsible forsuch
& in Crores) Particulars 31" March, 2026 | 31" March, 2026 | 31" March, 2025 P
Standalone Consolidated Unaudited Audited Unaudited contents, nor for any loss or
S. | Particulars i i . : ! damageincurred as aresultof
No Quarter ended Year ended Quarter ended Year ended L”ti’lg'"i_ﬁ'rrﬁ'ru";fp‘?:“hm ; 654062 <d a0 Wb , ) _
1 at Profit | (Loss) for the perio
31.03.2026 31.12.202531.03.2025| 31.03.2026 | 31.03.2025| 31.03.2026 | 31.12.2025 31.03.2025 31.03.2026| 31.03.2025 {before Tax, Exceptional Elljnd.' or Extraordinary fems) &49°41 2025 15 47T 07 transac.:thnSWIth Qompanles,
Refer Note| Unaudited |Refer Note| Audited | Audited [Refer Note| Unaudited |Refer Note| Audited | Audited Net Profit / {Loss) for the period before tax ' associations or individuals
1 1 1 1 : ) i ; ’ C e
{after Exceplional andfor Extracrdenary items) 642 43 202515 a77r.ov vertisina in its new r
1. | Total income from operations 3,851.70 | 4,156.96| 4,449.46 |14,744.53|18,177.70| 4,656.85 | 4,963.02 | 5,067.48 |17,986.86 | 20,947.84 Mat Profit | (Loss) for the period angrgl-.; adPerglg 9 tSWe Epap?es
Net Profit / (Loss) for the period {after Exceptional andior Extraordinary tems) 450,67 148213 344.24 or Publications. VVetherefore
; ﬁ)ef?bre ]:I'ff,(l_Excir;tionﬁl and/o(rj Ex’;raordinary items) | 156.29 | 301.94| 63531 869.96| 2,487.92| 174.81| 344.52| 46566 | 1,056.38| 2,322.69 Total Comprahensive Income for the perod [Comprising recommend that readers
. et Profit / (Loss) for the period before tax Profit | {Loss) for the period (after tax) and Other i i
(after Exceptional and/or Extraordinary items) 156.29 301.94| 635.31 869.96( 2,487.92| 174.81 34452 | 465.66 | 1,056.38 | 2,322.69 Comprehensive Income [after tax)) 468 87 1402 89 131 79 make necegsary IanII’I.eS
4. | Net Profit / (Loss) for the period after tax Ecpuity Share Capital 110,77 10,77 110,73 before sendlng any monies
(after Exceptional and/or Extraordinary items) 1398 | 226.77| 474.25 783.98| 1,874.47( 123.68 | 247.62 86.92| 925.33| 1,458.04 Reserves {excluding Revaluation Reserva) or entering into any
5. | Total comprehensive income for the period /year as shown in the Audited Balance Sheet of the previcus year 1322272 . .
[Comprising profit/(loss) for the period/ year (after Earnings Per Share (of Rs. /- each) agreements with advertisers
tax) and other comprehensive income (after tax)] M5 22912 470.79 780.26| 1,868.00( 196.66 | 267.66 78.10| 1,054.23 | 1,469.71 {for continuing and discontinued operations) - or otherwise acting on an
6. | Paid up Equity share capital 63.95 63.95 63.95 63.95 63.95 63.95 63.95 63.95 63.95 63.95 Basic 8.30° 2695 622" advertisement in  an
7. | Reserves (excluding revaluation reserve) 12,528.78 | 12,417.33111,874.10 [ 12,528.78 | 11,874.10 (12,510.29 |12,297.70 | 11,347.01 |12,510.29 | 11,347.01 Diluted 829" 26.93 G.21" y
8. | Networth 12,592.73 | 12,481.28111,938.05 | 12,592.73 | 11,938.05 (12,574.24 |12,361.65 | 11,410.96 |12,574.24 | 11,410.96 *Naot annualizad manner whatsoever.
9. | Outstanding Debt 2,117.52 | 3,344.49| 2,996.41 | 2,717.52| 2,996.41| 4,011.64 | 4,678.19 | 4,627.76 | 4,011.64 | 4,627.76 Additional Information on Standalone Financial Results is as follows Rs. in Million
10. | Debt Equity Ratio 0.22 0.27 0.25 0.22 0.25 0.32 0.38 0.41 0.32 0.41 Quarter ended |Financial Year ended] Quarter ended
11. | Earnings per share (of ¥ 1 each) (*not annualised) _ - - ..
(1) Basic 179*| 356" 745 1230 2044| 219" | 405 | 458 1527 2731 Particulars L u”“ﬂ?{ E‘fzﬁ 3 :“:;’.:" jm i U”“’“d“i,;:dm
(2) Diluted 178 355%| 7.43*| 1227 2035| 218*| 404" | 456*| 1523 27.22 iy e i
12. | Debt Service Coverage Ratio 14.11 10.75 6.06 3.49 236 10.14 5.38 2.18 3.26 1.84 (3] “-*er income from operations 5,161.38 17,520 66 4,266 53
13. | Interest Service Coverage Ratio 3.24 5.09 8.64 3.90 7.08 3.08 478 5.50 3.75 573 (b) Profit Before Tax 735.48 1,910,682 435,54
i | (&) Profit After Tax 547,30 142838 12364
Note: Notes:

1 The figures for the quarter ended March 31, 2026 and March 31, 2025 are the balancing figures between the audited figures in respect of the full financial year and the
published unaudited year to date figures upto third quarter of the respective financial year which were subject to limited review by the auditor.

2 The above is an extract of the detailed format of Standalone and Consolidated financial results for the year ended on 31st March 2026 filed with the Stock Exchanges
under Regulation 33 and Regulation 52 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015. The full format of the Standalone and
Consolidated results for the year on 31st March 2026 are available on the websites of the Stock Exchanges (www.nseindia.com/ www.bseindia.com) and on the
Company's website (www.jindalsaw.com).

1. The Consoidated fimancial resulls have been reviewed and recomemended by the Audit Committes and approved by the Board of
Diractors at their maating held on 27 April, 2026. Aneview of the above interim financial results has been carried out by the statutory
audilors.

2. The above iz an exiract of detaled format of Quartary ' Annual Financial Resulis filed with the Stock Exchanges-under Requlation
43 of the SEBI (Listing Dbli?atmns. and Disclosure Eeq wraments) Regulations, 20135, The full farmat of the Quartary / Annual
Financial Results are available on the websites of the Stock Exchange where shares of the Company are lisled e,
www.bseindia.com and www nseindia.com and also on the website of the Company Le. www.rossan.com.

|
BUSIN
oA

FOR
DAILY
BUSINESS

On behalf of Board of Directors of Jindal Saw Limited
Sd-

SminuJindal

Managing Director

DIN: 00005317

For ROSSARI BIOTECH LIMITED
Sd-

EDWARD MEMEZES

Executive Chairman
DIMN:00149205

Place : MUMBAI

Place: New Delhi Date : 27" April, 2026

Date: April 27,2026
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NAGAR : MITTAL ADVERTISING, Ph.: 25178183,

"IMPORTANT"

Whilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
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individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
necessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.

epaper.jansatta.com

9810538183, 9555945923, MOTI NAGAR : UMA ADVER-
TISERS, Ph.: 9312272149, 8800276797, RAMESH NAGAR :
POSITIVE ADS, Ph.: 9891195327, 9310006777, 65418908,
TILAK NAGAR : SHIVA ADVERTISERS, Ph.: 9891461543,
25980670, 20518836, VIKAS PURI : AAKAR ADVT. MEDIA
Ph.: 9810401352, 9015907873, 9268796133
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CLASSIFIED AD DEPOT (CAD)

Book classified ads at your nearest Express

Group’s authorised Classified Ad Depots

EAST
PATPARGANJ : CHAVI ADVERTISERS, Ph.: 9899701024,
22090987, 22235837, PREET VIHAR : AD BRIDGE COMMU-

T g 21 W I 4 A 9 gW el F w1 g A s off A o s 3l A | [T TR, NICATION, Ph. 9810029747, 42421234 22017210
aaww' wwwmwlmw%?ﬁwmﬁﬁ ﬁﬁ‘:‘iﬁ?‘r % ;ﬁéﬁﬂ\ggﬂvﬁﬁ; wiwa a g 2 o | | f&Si®: 27 stdiet, 2026 SISTRU: 03337545 | cuavaRPUR : PARICHAY ADVERTISING & MARKETING,
“HAE T B WA BT T €| ! Ph.: 9350309890, 22519890, 22549890
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Whilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
necessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.

JANAKPURI : TRIMURTI ADVERTISERS, Ph.: 9810234206,
25530307, KAROL BAGH (REGHARPURA) : K R ADVERTIS-
ERS, Ph.: 9810316618, 9310316618, 41547697, KARAM-
PURA : GMJ ADVERTISING & MARKETING PVT. LTD., Ph.:
9310333777, 9211333777, 9810883377, NEW MOTI
NAGAR : MITTAL ADVERTISING, Ph.: 25178183,
9810538183, 9555945923, MOTI NAGAR : UMA ADVER-
TISERS, Ph.: 9312272149, 8800276797, RAMESH NAGAR :
POSITIVE ADS, Ph.: 9891195327, 9310006777, 65418908,
TILAK NAGAR : SHIVA ADVERTISERS, Ph.: 9891461543,
25980670, 20518836, VIKAS PURI : AAKAR ADVT. MEDIA
Ph.: 9810401352, 9015907873, 9268796133
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